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LOK SABHA
Thursday, September 9, 1965/Bhadra
18, 1887 (Saka).

Teni
The Lok Sabha met at Bieven of the
Clock.

[Mk. Sreaxzr in the Chair]
ORAL ANSWERS TO QUESTIONS
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Shri Basappa: May I know whether
the matching grant by the State Gov-
ernments Is very meagre and even this
meagre allotment is diverted for other
purposes and, if so, what action s
going to be taken by the Government
in this regard?

Shri Mehr Chand Khanna: As far as
the LIC tunds gre concerned, there will
be no diversion. A month ago, this
question was also raised by the Chair-
man of the LIC, and | have made
enquiries from all the State Govern-
ments; the LIC funds have not been
diverted and they have all been utilis-
ed for houslng.
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Shri Ranga: Will some gpecial efforts
be made to see that g specific amount
or a percentage of the amount is set
apart for constructing houses especial-
ly for the teachers on the same lines
as the policemen have the policelines
for being housed?

Shri Mehr Chand Khanna: Police
comes under the States; it is a State
subject. I do mot deal with it

Shri Ranga: Housing for teachers, I
mean.

Shri Mehr Chamd Khanna: We do
not treat teachers as a separate clase.
It they come under the low income
group or the middle income group,
there iz no bar to their taking loans.
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Shri Ranga: Will some special efforts
be made in this direction?

Shri Mehr Chand Khanna: That
would be for the Ministry of Educa-
tion to consider. As far as I am con-
cerned and these loans are concerned,
we do not make any discrimination
between one set and the other.
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Shri A. P. Sharma: Is the allotment
made to the various States on the de-
mands made by the States or is it
made on a pro rata basis? What is the
methog of making the allotment to the
States?

Shri Mehr Chand Khanna: | general-
ly take the performance of each State
into consideration. If the State has
already got a loan and then if the
funds remain unutilised, | would be

reluctant to give any further grant to

the State Government.

Shrl Warlor: May | know which
States have made use of the entire al-
lotment and if the entire allotment is
not used by any State, what are the
difficulties that the States have men-
tioned in that respect?

Shri Mehr Chang Khanna: As far as
the LIC funds are concerned, they
have been fully utilised; there is al-
ready a big demand for the allocation
of more funds. As regards the Plan
funds, I regret to say that there has
been diversion.

Rajasthan Canal Projoeot

Sbhri Hem Raj:

Shri Gulsham:

Shri Raghunath Singh:
Bhri P. Venkatasubbalah:

Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to Unstarred Question
No. 23181 on the 6th May, 1965 and
state:

(a) whether the Central Govern-
ment have taken any flnal decision
in regard to the matter of assuming
direct responsibility for the ilmp'~-
mentation of the Rajasthan Cavial
Project; and

(b) if o, the nature of the deci-
gon and the reasons therefor?

‘The Deputy Minister in the Ministry
of Irrigation and PoWer (Bhri Shyam
Dhar Mishra): (a) No, Sir. The mat-
ter is still under consideration

(b) Does not arkse.

St Swdrs Pal Singh:
mo.[
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Shrl Burendra Pal Bingh: What pro-
portion of the total expenditure so far
imeurred on this project has becn con-
tributed by the Centre?

The Minlster of [Irrigation and
Power (Dr. K. L. Rao): The entire
amount comes as Central loan assis-
tance.

Shri Surendra Pal Singh: At present
there are two types of works under
way in the project areas: one, the
construction of the canal Itself and the
other, the canalisation of the canal
area. May we know when the Central
Government takes over this project,
would it take over the canalisation
work also, or only the construction
work of the canal?

Dr. K. L. Rao: Any statutory autho-
rity, when it is set up to take care
of the project, will take care of the
consiruction ns also the development
of the ares.
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Dr. K. L. Rao: The canal lies entire-
the Rajasthen territory, and

ly in
t{lmfore this will be essentially con-
fineg to the Rajasthan Government.
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Dr. K. L. Rao: I am sorry; 1 stand
corrected. Rajasthan Canal does pass
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through Punjab also, but what I meant
was the area which is to be irrigated
is entirely in the State of Rajasthan.

Mr. Speaker: Punjab has only to
give the land for the use of the canal?

Dr. K. L. Rao: Quite so, Sir.

at wx fog : o ¥w woec
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Dr. K. L. Rao: The Rojasthan Canal
construction is being done at the
moment under a committee which con-
sists of the Minister of Irrigation ab
the Centre and the Chief Ministers of
both the States. So far the construe-
tion work was the most important ome
and that was being attended to. But
now the question of colonisation has
come in, because of the potential of
the area we are now developing whi.h
will be irrigateq under that canal
Therefore, we felt that that colonisa-
tion must be given its importanos
That is why a reorganisation is being
thought of.

Dr. L. M. Slaghvi: May [ know
whether the Central Government have
taken a decision in principle to assume
responsibllity for Rajasthan Canal in
principle and whether to this effect,
the hon. Finance Minister was pleased
to convey an assurance to the Chief
Minister of Rajasthan at any time?

Dr. K. L. Rao: One point 1 would
make clear. A statutory body is going
to be set up by an Act of the Rajastban
State Legislature and when the Fin-
ance Minister said that he was going
to take up the responsibility or other-
wise, he meant that the centre will
give all the necessary financial assis-
tance for the construction and deve-
lopment of the project.

Bhri U. M. Trivedi: Does the govern-
ment consider that whenever inter-
State canal projects are to be handled,
a central statutory body may be creat-
ed for the purpose of puttlng through
those projects?
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The Minister of Fimanes (Blri T. T.
Krishnamachari): The matter has been
investigated and we have found that
since the area of d velopment is going
to be purely in Rajasthan, it is only
the Rajasthan State Legislature that
can legislate in the matter and not the
centre.

st qwee ey ;g @W wE
g ¥ W W % Fcd Wi wm-
T gr wR G owkgwr MK
apren wgm f v o s Y oy
wmarwa fear mar @ f o9 wl
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T WTRATHA W1 ¥4y ger !
br. K. L. Rao: It iz not paper work;
auctually Rs. 43 crores have beem spent
on this project alone. It is true that
there has been some delay in colonisa-
tion, but that is mnow going to be
speeded up.
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Pr. K. L. Rao: We are providing

adequately for all the needs of Punjab
through other canal projects.

Mr. Speaker: He wants to know
‘whether from this canal Punjab would
get anything.

Dr. K. L. Rao: If the hon. member
has any particular suggestion, 1 would
like to consider that.
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Shri Ranga: | am sure all sections
of the House are in favour of  the
development of this canal which goes
through that desert arca whi.h is to
be developed. We want to know what
doubt is still when the minister said
that they have not taken any final
decision, in view of the fact that the
Finance Minister has already convey-
ed the Government of India’s decision
to Rajasthan Government and the
Rajasthan Government is keen about
ity

Dr. K. L. Rao: Only the details of the
statutory body that has got to be set
up under the Rajasthan State Legisia-
ture are to be worked out.

Shri D. C. Sharma: May I know
how, in the name of fairness and
equal distribution of the benefits, this
Rajasthan Canal, which was projected
by the Punjab Government to begin
with has been handed over lock, stock
and barrel to the Rajasthan Govern=
ment and in what way the interests
of cultivators of Punjab who have
given their land and the people of
Punjab who want to colonise are going
to be safeguarded?

Dr. K. L. Rao: From the very begin-
ning, the project was intended to bene-
fit the areas in Rajasthan State. With
regard to colonisation, 1 am gled to
state that we have arrived at a good
solution which was agreed to  both
by the Rajasthan and Punjab Gowern-
ments.

Forelgn Exchange Requirements of
Fourth Plan

*511. Shrimatl Tarkeshwarl Sinha:
Will the Minister of Fimance be pleas-
eq to state:

(a) whether the  omount of
foreign exchange requirement for
the Fourth Plan has been assessed;

(b) the present rate of flow of
foreign exchange snnually;

(e) the quantum of foreign ex-
change requirements which are llke-
ly to be met by exports during the
Fourth Plan; and
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(d) how much foreign aid
been promised so far?

The Minister of Planning (Shrl B, R.
Bhagat): (a) Tentative estimates have
been made; but nothing definite can
be said at this stage.

(b) Foreign exchange receipis from
exports, invisibles and aid averaged
Rs. 1072 crores annually during the
past four years.

has

(¢) The target for exports is at pre-
sent envisaged at Rs. 5100 crores
during the Fourth Plan.

(d) No foreign aid for the Fourth
Plan as such has so far been promised,

Shrimati Tarkeshwarl Sinha: After
the Bell Mission, the Special Adviser
to the World Bank President, Mr.
D'Latre, came to this country. May I
know whether he had any specific dis-
cussion about this programme of
foreign aid and the way it is to be
paid to the Government of India, and
if so, with what results?

Shri B. R. Bhagat: Apart from broad
discussions about the general economic
know whether he had any specific dis-
cussions about foreign aid for the
fourth plan took place.

Shrimati Tarkeshwarl Sinha: May 1
know whether any Indication has been
given by the World Bank authorities
or the consortivm that foreign aid in
for the fourth plan will depend on the
performance of Indian economy and if
50, what is the attitude of the Govern-
ment of Indla in regard to that matter?

Shri B. R. Bhagat: The performance
of the economy will solve many pro-
blems, including aid.

Shrimatl Tarkeshwarl Sinha: 1 do
not want any generalisation; was there
any specific proposal for aid?

Bhri B. R. Bhagat: 1 have sald no
specific proposal has been made.
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Shri §. N. Chatarvedl: If we receive
foreign aid at the rate at which we
received it during the third plan.
period, what is likely to be Lhe gap
between our receipts and our estimat-
ed requirements of the fourth plan,
period?

Shri B. R. Bhagat: | have said that
only tentative estimates have been
made and no definite estimate has
been made.

Shrimati Tarkeshwari Simha: May §
know, Sir. . . .

Mr. Speaker: No, madam. Shri Hem
Barua.

Shri S§. N. Chaturvedi: What are
those tentative estimates?
Shrimatli Tarkeshwari Sinha: The-

plan is coming into existence within
a few months and the minister says
no specific proposal has been made.

Mr. Speaker: Why did the hon.
Member, Mr. Chaturvedi, put that
question without my calling him? He
has encouraged the lady member also.
to talk like that. Why did he do that
when 1 was not allowing the lady
member? Does he claim superiority
over her? Shri Barua.

Shri Hem Barua: Tn spite of the fact
that Pakistan has aggressed on us, the
USA has held out g threat that she
might stop giving not only arms aid,
but also economic aid to India. ‘This
morning the VOA made a broadcast
like that. In that context, may I
know whether our government have
given any consideration to the possible
impact this US decision might have o=
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our finances and foreign exchange

position and of our plans?

The Minister of Finance (Shri T. T.
Erishnamachari): We have had no
official communication yet,

Shri Hem Barua: He says there is no
official communication. 1 just wanted
to know. . . .

Mr. Speaker: That would become
hypothetical. They have not received
it,

Shri Basappa: May I know the ex-
tent of foreign exchange required for
payment of our debts and interesis?
May [ also know whether any head-
way has been made in the matter of
import substitution; if so, to what ex-
tent that will cover our foreign ex-
change requirements?

Shri B. R. Bhagat: Is the hon. Mem-
ber asking about debt service pay-
ments during the Fourth Plan?

Shri Basappa: Yes, certainly.

Shri B. E. Bhagat: It may be of the
order of Rs, 1350 crores, or it may be
a little more than that. As I said, all
these figures are tentative and they
may have to be changed

Shri Bamappa: What about our im=-
port substitution?

Shri B. R. Bhagat: That we have not
estimated.

Shri Indrajit Gupia: According to
the tentative estimate—I know it is
tentative and there is no use repeating
that every time—what are our own
requirements of foreign aid during the
next Plan; are they estimated to be
greater or lees than during the Third
Plan?

SBhri B. E. Bhagat: The Fourth Plan
is of & very large dimension and,
naturally, they will by more.

off oy e : wEETT WA H

ars at Yo & fr Pkelt serae o
ford T R w7 =AW g gArdy ke
A ¥ drc wour Ay § Pt It

BHADRA 18, 1887 (SAKA)

Oral Answers 4628~
¥ ZART | TAfAT § A apdr
g fe sqd Tandfg a1 wfem
NTET §A Fd 8 5§ AT &)
TN Ty Arday Wi fad gz a7
aard A friear @ sewr ww owow
TraAr dare w7 A ?

ot Wo Xre WUW : {H I WY
"y feqr s

Shrl Sham Lal Saraf: In view of the
fact that our Finance Minister proposes
to visit some of these forcign capitals
in order to pursue the malter of our
knowing what we will be getting in
the form of assistance, may [ know
what are the expectations of our Gov=
ernment of the assistance that we are
likely to get from the World Bank and
also from these foreign countries?

Shri B. E. Bhagat: The Finance Mi-
nister has postponed his visit. It is
difficult for me to say about our ex-
pectations. How can he assess without
going there as to what is the amount
of aid?

Dr. L. M. Binghvi: In view of the
fact that Rs. 1400 crores are likely to
be taken away out of the total avail-
ability of foreign exchange for the
Fourth Plan, does the Government not
think that the avallable foreign ex-
change will be far short of what our
requirements would be, indeed shorter
than what we had in the Third Five
Year Plan; if so, may I know what
plans the Government has to solve this
problem?

Mr. Bpoaker: Why do hon. Members
want the Gover t to Pose at
this time that the foreign exchange
would be short?

Dr. L. M. Binghvi: It is
from the calculations.

abvious

Shri B. R. Bhagat: The only solution
would be that we must |ncrease our
exports, there should be  greater im-
port substitution and there should be
self-reliance in some of the basic sec-
tors of the economy.
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Mr. Speaker: What do we gain now?
This will be the usual answer.

Dr. L. M. Singhvi: We gain by the
knowledge that the Government  is
irying to be more self-reliant and is
trying to build up more exports; other-
wise the picture is one of despondency.

Shri S. M. Banerjee: | want to know
whether Government is aware that
even after their announcement the
business people and others who are
conserving foreign exchange in foreign
banks and other countries gave very
little declaration; if so, in view of the
present foreign exchange crisis in our
country, I want to know what further
steps are going to be taken to see that
tihose who are conserving foreign ex-
change by under-invoicing and other
means declare their assets so thet that
may be used in our country?

Mr. Bpeaker: Declaration of assets
would be quite a diferent thing. In-
diretly or remotely it may have its
effect, but not directly to this answer.

Shri §. M. Banerjee: Sir, in this
House it was declared, 1 think last year
—you may know it better than me—
that some people did declare their as-
sets and a particular date was fixed
for such declarations, I want to know
whether any conression will be given
by this Government for such declara-
tions or they will issue general orders
to the Reserve Bank that they should
deelare such assets. . . .

Mr. Speaker: I entirely agree with
the hon. Member, but my only point
is that it is not relevant here,
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Rise in Prices of Essential
modities

Com-

+

f Shri Vishwa Nath Pandey:
Shri D. N. Tiwary:
Shri P. C. Borowah:
Bhri Daji:
Shrimati Savitrl Nigam:
Shri P. R. Chakravertl:
Shri 5. M. Bamerjee:
Shri M. L. Jadhav:
Shri Jedhe:
Shri Tan Singh:

Will the Minister of Fimance be
pleased to state:

ta) the further steps taken by Gov-
ernment recently to check the rise
in prices of essential commodities
other than foodgrains and the result
achleved thereby; and

{b) the possible extent to which
the prices of consumer goods can be
brought down particularly in the
present circumstances?

*512.

The Minister of Planning (8hri B,
R. Bhagat): (a) and (b). A statement
giving this information is laid on the
Table of the House, [Placed in Lib-
rary. See No. LT-4798/65).
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Shri P. C. Borooah: From the state-
ment | ind that except in the case of
tobacco prices in respect of all the
other items enumerated in the long
list have shot up since March last.
May I know what has happened to
the series of measures that the Fin-
ance Minister hinted at one of the
meetings in June last to hold the price
line, when they will be enforced and
what are they?

Shri B. R. Bhagat: [ am sorry, Sir,
the staterment does not say that. The
statement says that prices in respect of
mill cloth, leather goods, bicycles and
others have declined.

Shri P. C. Borooah: Compared to
prices prevafling in March?
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Bhrl B K. Bhagat: | am reading

from the statement.
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Mr. SBpeaker: It is often the com-
plaint of hon. Members that the figures
that are quoted are very different from
the actual prices at which goods are

available in the market.

Shri 8. M. Baner)ee: It is said in the
statement.—

“Since prices are a resultant of
a number of factors operating omn
both the demand and the supply
sides and since many of these
factors are uncertain in  their
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magnitude angd impact on prices,
it would not be fcasible to estimate
the extent to which the prices of
consumer goods can be brought
down."”

This is an ugly manifestation of help-
lessness and inefficiency of the Gov-
ernment. So, T want to know, since
the working people of this country in
particular and the people in general
have assured their unconditional sup-
port to defend the motherland, what
steps Government is taking so that
wheat and other essential articles are
available at reasonable prices to those
who are trying to defend the country.

Shrl B. R. Bhagat: What was indicat-
ed was only this that the economic
factors cannot be under absolute water-
tight control. Within that limitation
all efforts are being made. As for pro-
viding essential supplies particularly
of articles that he mentioned. . . .

Mr. Speaker: Will any steps be taken
to provide essential goods to workers
in factories who have pledged them-
selves to work wholeheartedly for the
defence of the country at this moment?

Shri B. R. Bhagat: That is a sugges-
tion which will be borne in mind.

Shri 8. M. Banerjee: Sir, I rise on a
point of order. This question had
arisen out of previous questions and
in this very House the hon. Finance
Minister, the Planning Minister and
also the Labour Minister—all—assured
that there will be consumer co-opera-
tive societies and prices of all commo-
dities will be properly checked so that
they are reasonable. Now is it open
to the hon, Minister not to reply even
to that question which was answered
previously and which has arisen out
of that?

Mr. Speaker: It was answered pre-
viously and every hon. Member knows
it. What is the information that he
wanta?

Bhri 8. M. Banerjee: There is  the
further question.
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Mr. Speaker: One hon. Minister has
replied the question and the hon
Member knows that it has been
answered. Where is the question then?

Shri §. M. Banerjee: Kindly hear
me.

Mr. Speaker: [ am asked to give a
ruling on that. Shri Vidyalankar.

Shri 8, M. Banerjee: You give pro-
tection to the Minister who does not
want to answer the question,

Mr. Speaker: Order, order. [ am
always prepared (o protect the hon.
Member if there is samething.

Shri §. M. Banerjee: Prices have
gone up and he is laughing and giving
such replies. How can he satisfy the
people when he cannot satisfy me?

Mr. Speaker: | cannot just control
his moods. Whether he is laughing or
weeping, | cannot do anything.

Shri 5. M. Banerjee: This is a shal-
low attitude towards the problem. We
are going out of our way lo answer
the workers and support the Govern-
ment; but they are not ensuring their
meals. And he is laughing at it

Mr. Speaker: I am surprised that
again and again he is pursuing the
same course and is insisting on that.
1 interpreted his question and put it
to the hon. Minister, [ suggested that
to him and then he said that it was
a suggestion which certainly he would
consider. What more does he want
at this moment? He has asked for that
and the hon. Minister has said that.
Now he is g on with points of
order and Is again saying that he is
callous and that he is laughing. What
point of order is there and what deci-
wlon should T give in that respect?

Shri 8. M. Banerjee: On a point of
personal explanation.

Mr. Speaker: No, I am not allowing
him

Bhri 8. M. Bamerjee: We will reply
outside.

Mr. Speaker: There should be some
limit. I have told him so many times
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but he is adopting the same course. I
am requesting him again and again
and he goes on in the same strain.

Shri S. M. Bamerjee: Did you read
the statement?

Mr, Speaker: Again, the same thing.

Shri 5. M. Banerjee: There is nothing
in the statement. They are bluffing
ihe entire country.

S5hri AL N. Vidyalankar: How does
the hon. Minister reconcile the state-
ment that he has made in part (a) of
the statement with the percentages of
variations given in  the last two
columns of the Table because every-
where there is a rise in the percent-
age, in most of the items?

Shri B. R. Bhagat: Could he point
out where the difference is?

Shri A. N. Vidyalankar: In the per-
centage of variutions in prices given
in the last two columns of the Table,
practically in most of the items there
is a steep rise—in certain casrs more
than 25 per cent; 44 per cent and
similar increase—whereas in part (a)
of the statement he says that Gov-
ernment has taken steps to check the
prices whereby the impression js given
that the Government has succecded in
checking the prices.

Mr. Speaker: There is no contradic-
tion. The only thing that has been
said is that Government has taken
steps to check the rise in prices and
not that it has succeeded in that.

Shri A. N. Vidyalankar: An impres-
sion is given as if the prices have been
checked,

Mr. Speaker: They have only said
that they have taken steps. [ cannot
say that there is contradiction.

Shri A. P. Sharma: From the state-
ment it can be scen that the general
index of commodity prices In March
1965 was 1503 and in August this
year itself it was 167.3—that is besides
the prices of foodstuffs. How is the
Government going to compensate this
rise #0 far as the working class is
woncerned?
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Shri B R Bhagat: The working
class is governed by contracts. Also,

there is automatic neutralisation of the
cost of living rise. They are covered
by warious other agreements.

Bhri A, P. Sharma: The question i
as to how they are going to compen-
sate them.

Shri B. R. Bhagat: If there is a rise
in prices, there is automatic neutralisa-
tion of that under the various things.

Some hon. Members: No.

Bhril B. R. Bhagat: It is not for me
to give them.

Mr. Speaker: Is the DA linked with
the price rise?

The Minister of Flnance (Shri T. T.
KErishnamachari): The gquestion of the
working class depends upon the con-
tractual obligations with the particuler
employer. In some cases there is an
automatic rise based on certain in-
dices provided by the Chamber of
Commerce in Calcutta; others do not
do that. It depends upon their con-
tracts, So far as the Government is
concerned with regard to its own
employees, you know that there is »
contract. So, these contracts  vary
according to different sets of emplo-
yers. If it is a questlon of Govern-
ment having to see that these allow-
ances are ralsed for everybody, it is
not within their competence because it
is a matter of contract between the
employer and the employee in each
case.

Shri A. P. Sharma: Sir, the question
has not been answered.

Mr. Bpeaker: After this long answer,
1 cannot allow him any further.
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8hri Shivaji Rao S. Deshmukh:
What is the Government's assessment
of the extent and guantum of hoard-
ing in foodgrains in the background of
food stocks involved in various food
riols, for instance, in Kolhapur where
alone it is alleged that food stocks
75,000 to 13 lakh quintals were involv-
ed in the rioting?

Shri B. R. Bhagat: That question

should be addressed to my colleague
the Fooq Minister.

Shri Shivaji Rao S. Deshmukh: The
question is about the hoarding. What
is the Government's assessment as to
the extent of hoarding?

Shri B. R, Bhagat: This is about food-
gralns. 1 am not in a position to give
any answer to that question.

Mr. Speaker: Next Question.

Bhrli A, P. Sharma: I rise on a point
of order.

Mr. Speaker: I am not goilng to al=
tow that now. Long ago he had put
a question and the answer was given.

Shri A. P. Sharma: That was not a
complete answer.

Mr. Speaker: | am not guing to al-
low that now.

Shri A. P. Sharma:
that at that time.
me to raise it

Mr. Speaker: Next Question.

I was raising
You did not allow
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Loans from Wurid Dank

*513. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether Government have sec-
ured two loang totalling $84 millions
from the World Bank; and

(b) if so, the projects to be financed
therewith?

The Minister of Planning (Shri B. R.
Bhagat): (a) Yes, Sir. Two loans
totalling dollars 84 milllon have been
sanctioned by the World Bank,

(b) One loan of dollars 70 million
is intended to fAnance extension of
existing power transmission facilities,
and the other loan of dollars 14 million
is intended to finance the axtension of
Kothagudem Thermal Power Station
in Andhra Pradesh.

Bhri P. C. Borooah: May | know at
what level the World Bank loan to
India stand at present and to what ex-
tent the loans are for non-project
plans? '

Shri B. R. Bhagat: They are for the
projects. One is for the power trans-
mission project and the other s for
the thermal power station. As I said,
they are of the order of 84 miliion dnl-
lars.

Shri P. C. Borooah: What is the
foreign exchange content of the diffe-
rent projects to be financed by the
World Bank loans and how much of
it will go for importing capital goods
and from which countries?

Shri B. R. Bhagat: You mecan
total cost of these two projects?

Shri P. C. Borooah: I mean the tctal
foreign cxchange content of the pro-
jects which will be financed by thlire
loans.

Shri B. R. Bhagat: The question
refers to these two loans. Is he asking
a general question® [ am not able
to follow him.

Mr. Speaker: Is he askinp
these two loans?

the

ahout
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Bhri P. C. Borooah: Yes.

Sbri B, R. Bhagat: The entire loan
is for financing the foreign exchunge
cost of the projects.

Bhri Alvares: Because of the liability
created by the balance ol payments
difficulties, there are  varicus prior
charges on foreign loans. May 1 ask
the Finance Minister as to how he pro-
poses to pay for the amortisation cf
certain loans that are due and what
is the amount of moratorium that he
has asked for in respect of debis that
are already overdue?

Mr. Speaker: It is a too general
question.
Shri Alvares: The financec from

the International Monetary Fund are
for various purposes. Lasi year, he
went to Tokyo to ask for a morat .-
rium on certain payments and he also
asked for a certain amortisation of
loans which are now due. If he goes
to the IMF, is he going lo ask for
loans for specific projects or for gene-
ral purposes?

The Minister of Finance (Shri T. T.
Krishnamachari): This particular loan
about which the gquestion has been
asked is of two parts—one is of 70
million dollars for the purchase of
transmission equipment for  various
projects. The total estimate of ex-
penditure on transmission equipment
is of the order of Rs. 186 crores out of
which about Rs. 57 crores wil! be
foreign exchange and Rs. 24 _rores will
be other incidentals. This is intended
for the purpose of financing a project
in regard to transmission facililies and
the extension of Kothagudem Thermal
Power Station. The Hon. Member is
agking for something else, I am
afraid, he has not put a specific ques-
tion.

Shrimati Sharda Muketjee: Is it a
fact that the World Bank has also
offer some shori-term loans on  the
condition that they will step up im-
ports from US.A.? Has any such pro-
posal been received?
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Shri T. T. Krishnamachari: I would
like if that offer is made, I have not
heard anything about it.

Shrimati Ramduolarl Sinha: May |
know if on account of the present in-
ternational situation, any change i3
likely to occur in regard to these
projects?

Shri B. R. Bhagat: It is too curly to
say anything.
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Shrimatli Tarkeshwarl Sinha: May
1 know whether the equipment to be
purchased for these two projects with
the assistance of the World Bank luan
will be confined to  wny particular
country or whether global tenders will
be invited?

Shri T. T. Krishnamachari: It is cn
the basis of global tenders.

Food AduMeration

+
{ Shri Bibhutl Mishra:
Shri Rameghwar Tastia:
Shri 8. C. Samanta:
*g15.{ Shri Subodh Hansta:
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Shri Surendra Pal Singh:

Shrl Onkar Lal Berwa:
Shri Guishan:
Shri Narendra Singh Mahida
Shri D. C. Sharma:
Bhri R. Barua:
Shri R. 5. Pandey:

( Shri Eanakasabal:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that Govern-
ment have set up a team to visit the
varjous States to collect necessary
material and finalise proposals for
effective enforcement of the Preven-
tion of Food Adulteration Act, 1954;

(b) it so, whether any report has
been submitted by them; and

(e) if so, the reaction of Govern=
ment on the recommendations made
therein?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sirr A two-man
committee has been appointed to wisit
the various States ang collect the
necessary information and place it be-
fore the Central Committee of Mims-
ters for their consideration.

{b) No, Sir.

(c) Does not arise.
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Dr. L. M. Binghvi: It 1s not fair for
the Hon. Minister to invoke the excuse
that hon, Members and leaders inter-
fere with the administration of the Act.

waw witr ¢ AT Tow
dam wET ) ag A AwG @ AT

g% ST AT Ex G
AET W AR oAg e g FR
EC O A
1213 (Ai) LSD—2.

BHADRA 18, 1887 (SAKA)

Oral Answers

4544

wer wiag AR o e
T &1 oz eavw A won
aifg  fr fas a0 g & o ff
A g o amge A A A §

Bhri D. C. Sharma: 1 beg to submit
that I am not a Neta"

Mr. Speaker: Nor am 1.
are together.
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Bhri D, C. Sharma: The problem of
food adulteration is almost ublquitous
or universal in this country. May I
know what purpose will be served
by a team of two persons—what will
they do, how long will they take to
visit the various States and how long
will they take ts submit a report? Is
this plan not infructuous in its con-
ception and in Its execution?

Dr. Sushila Nayar: A committes of
responsible State Ministers, that had
been entrusted with the work of look-
ing into this matter, decided that two
officers should go round to each State
and see for themselves the machinery
for implementation, detect the lacunae
and suggest as lo what more should be
done to strengthen the machinery as
well gs the laboratory facilities. I am
afraid T cannot ggree with the Hon.
Member......

Shri D. C. Sharma: She may not
agree, but it is ridiculous to ask two
persons to do the work.

Dr, Sushila Nayar: 1 cannol accepl
that the scheme is infructuous. It was
conceived by responsible Ministers,
and we must await the results.
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Shri Harl Vishnn Eamath: Ig it not

a fact that, since the measures against
food gdulteration were tightened up
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by Parllament, the Minister her-
self became one of the many victims
of milk or food adulteration and, if
g0, what actlon was finally taken in
that matter?

Dr, Sushily Nayar: [ do not kmow
what the hon, Member is referring to.
There was a fly in the milk bottle
once, which was published in the
newspapers. This was brought to the
notice of the D.M.S, and they tighten-
ed up the sanitary precautions. Such
accidents do happen sometimes,

Shri Hari Vishnu Eamath: Was any
action taken against anybody? Every-
body goes scot-free and nobody is
punished. That is how it grows and
the amccidenty recur. Does not the
hon. Minister see that somebody res-
ponsible is brought to book?

Mr. Speaker: No question
individuals can be asked.

Shri Hari Vishnu Kamath: | am not
naming any individual, but avery-
body goes scot-frec,

Shri Narendra Singh Mahida: May
1 know whether any suggestion has
been made to the Ministry for setting
up more testing laboratories and, if
so, what action Government propose
to take in the matter?

Dr, Sushila Nair: That is exactly
what 1 wag saying. We have propos-
ed certain gllocations in the Fourth
Plan to improve the laboratory facili-
ties. In the meantime, these State
Ministers felt that an  on-the-spot
study was necessary to find out what
exactly should be done
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Shri H. N, Mukerjee; The Preven-
tion of Food Adulteration Act seems
to have been passed in-1954. Eleven
years -have passed since the passage
of this Act. May I _know why after
such g lapse of time, it is felt neces-
sary to have the kind of investiga-
tion which the Minister has indica-
ted and does it indicate that, during
these eleven years, the implementa-
tion of this Act has been given a go-
by and g very extended gnd protrac-
ted investipation is taking place at
vertain levels?

Dr. Sushila Nayar: Obviously the
implementation of the Act has not
been satisfactory. Otherwise, the
Hon. Members would not have had
the necessity to make these remarks.
Because we agree that the implemen-
tation of the Act peeds to be improv-
ed, we are taking all these steps

8hri D. J. Nalk: Just now the Hon.
Mimnister said that the responsibility
of preventing adulteration Act was
that of the municipalities and
local bodies. May I take it that the
Central Government docs not want
1o take the responsibility of implemen.
ting Food Adulteration Act 1064

Dr. Sushila Nayar: It is not possi-
ble for the Centra] Government to
take the responsibility for the imple-
mentation of a law which affects the
life of each and everybody at each
and every place.
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WRITTEN ANSWERS TO QUES-
TIONS

Deflcit Financing

[ Bhri P. B. Chakraverti:
Shrimati Savitrl Nigam:
Shri C. K. Bhattacharyys:

*514.{ Bhri Rameshwar Tantla:

Shri S. C. Samanta:
Shri Subodh Hansda:

| Shri Maheswar Nalk:

Will the Minisicr of Planning be
pleased to stale:

(a) whether the States have been
warned against defleit financing dur-
ing the current year;

(b) the estimated amount of addi-
tional taxation that the States will
have to undertake during the Fourth
Plan.

(c) whether it is proposed to
evolve a system of graded rural
levies, including land revenue, irri-
gation rale, agricultural income-lax,
surcharge on commercial crops; and

(d) whether the States will be
given some discretionary powers 10
make necessary adjustment in the
determination of patterns of priori=
ties?

The Minister of Plaoning
B. R. Bhagst): (a) Yes, Bir

{b) This is still under con‘ideration,

(8hri

(¢) Varlous measures for raising
additiormal resourcey from the agricul-
tural sector are under consideration,
but the precise action in thiy respect
would depend on the decisions that
are taken by Individual Btate Gov-
ernments.

(d) A State Governmen. can make
sdjustments in the outlay for indi-
vidua) schemeg under a head of deve-
lopment in its Annual Plan. Other
adjustments can be made with the ap-
proval of Planning Commlasion and
the Central Ministries concerned.
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Building Materlals

*516. Shri A. N. Vidyalankar: Will
the Minister of Workg ang Housing
be pleased to state:

(n) whether it is a fact that there
1= a proposal to substitute llme for
cement in the construction of houses,
in order 1o economise thes wuse of
cement; ang

(b) whether Government have
investigated the relative superiority
or inferiority of lime consiructions
to the cement constructions and its
¢ifeet on the life of the buildings?

‘The Minister of Works and Housing
{8hrl Mehr Chand Khanna): (a) Yes,
tn the extent possible.

{b) The strength of lime-mortar
and masonry using lime-mortar has
‘been examined by the Central Build-
ing Rescarch Institute, Roorkee As
the strength of lime mortar is low,
itn use is restricted to structures with
light londings. There is no adverse
effect of lime mortar on the life of
buildings.

Managing Agency Enquiry Commit-
tee Report

Shrl Warlor:
Shri :
ogyy ) Shrimati Renuka Ray:
Shri Surendry Pal Singh:
Shrl Madhn Limaye:
| Shri Ram Sewak Yadav:

Will the Minister of Filnance be
pleased to state:

(a) whether the Managing Agency
Enquiry Commitiee has submitted Its
repart;

(b} it so. the main recommenda-
tions of the Committee; and
{c) the decisions taken thereon?

The Minister of Planning (Shri
B. R. Bhagat): (a) No Sir. The Com=
mittee is likely to submit its report
by December, 1965.

(b) and (c). Do not arise
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Small Savings Drive

Shri Kapur Siogn:
[Shrl Gulshan:
| Shri Solanki:
*518.{ Shri P. K. Deo:
Shri Narasimha Reddy:
| Shri Raghunath Singh:
| Shri Sarendra Pal Singh:

Will the Minister of

Finance be
pleased to state:

(a) whether Government
peen able to achieve the target for
small savings for the vear 1064-83
and what is the prospect of achiev-
Ing the target for 1065-66;

(b) whether it is a fact that despite
a special savings drive, the results
during 1964-65 did not improve
materially;

(c) the causes of the shortfall; and

(d) how the target for 1964-63 is
going to be met?

have

The Minister of Planning (Shri
B RE. Bhagat): (a) to (d). Small Sav-
ings during 1984-85 amounted to
Rs. 1325 crores approximately as
against the Budget Estimate of Rs. 125
crores and the Revised Estimate of
Rs. 135 crores. There was thus no
significant shortfall.

Small Savings during 1963-88 are
likely to show a shortfall of Ra 10
croreg as compared to the Budget
Estimate of Rs. 135 crores.

Speedy Clearance of Goods by the
Customs

Shri P. K. Deo:
Shri Narasimha Reddy:

Will the Minister of Finance be
pleased to state:

(a) whether Government  have
introduceq a scheme in Bombay
docks for the speedy clearance of
goods by the Customs Appraisers;

(b) whether the Scheme has help-
ed to improve the existing situation;
and

(¢) if so, when the scheme will be
introduced in other Ports?

Shri Solanki:
.Ill'.{
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The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sabu): (a) As an experimental mea-
sure, a new system has been intro-
duced in a few shed; of the Alexandra
Docks in Bombay Port whereby
Customs processing of documents for
clearance of imported goods will be
generally attended to in the docks;

(b) it is too early ms yet to assess
the success of the Scheme;

(¢) this will be considered in due
course after the new gsystem has
worked for some time and the effi-
ciency of the scheme has been asses-
wed,

Financial Rules

*520. Shri Raghunath Singh: Will
the Minister of Filnance be pleased to
state:

(a) whether the Central Govern-
ment are considering any scheme to
change the financial rules with a
view 10 increase the efficiency; and

(b) if so, the broad outlines thereof
and when it shall be Introduced?

‘The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). No Sir.
There is no such scheme at present
under consiteration of Finance Minis-
try. The working of the financial
rules in their application tg the
changing needs of the developing eco-
nomy is constantly under review and
modifications and simplifications re-
quired in these Ru'es are effected ac-
cording to need: from time to time.
The schemg of delepation of Ananclal
powers to administrative and imple-
menting authorities is also reviewed
from time to time.

Sub-Soll Water

*521, Shri Tan Singh: Wil the
Minister of Works and Housing be
pleased to state:

(a) the magnitude of the problem
of sub=soil water in the couniry;

(b) the steps taken to meet the
siluation; and

{¢) whether any research is being
carrted out to  evolve acientilic
methods to curb the menace?
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The Minister of Works and Housing
(Sbhri Mehr Chand Khanna): (a) to
(c). A statement is Jaid on the Table
of the Subha.

Statement

The problem of sub-s0il water is
directly linked with the adequucy or
otherwise of surface drainoge. As such,
it is the responsibility of the local
bodics in their re pective jurisdictions,
However, as .he bulk of the propertics
in New Delhi belonged to the Central
Government, the Ministry of Works,
Housing and Supply appeinted in ad
hoc committee in the Seplember 1853
to study the problem of sub soil waler
which was affecting Government of

properties. The Committee re-
commended the sinking of tube-
wells, improvements in the

drainage system, provision of under-
ground storm water draing in  open
areas and other measures. Pursuant to
the recommendations, 303 tube-wells
have been sunk and porous concrete
drain: provided in different areas in
New Delhi Un4erground drains to
drain out raln water from open
spaces have nlso been provided. As a
result of these measures, he rising
trend of sub-soil water has been ar-
rested in some places but it hag not
yet been po sible to lower its level
in the entire area of New De'hi heyond
10 feet below the ground level, a8
envisaged.

Loan from World Bank and LD.A.
Shri Tridib Kumar
522 Chaudhuri:
Shrl R. Barua:
Will the Minister of
pleased to state:

Finance be

(a) whether it s 5 faet that anm
afficial team was sent to USA. In
July, 1985 in order to negotiate $100
million loan from  International
Development Agen'y and the World
Bank for non-project purposes;

(b) it so, the result of the negotia-
tions; and

(c) the purposes for which this loan
will be utilised?
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The Minister of Planning (8hri
B, R. Bhagat): (a) and (b). An officlal
of the Government of India was sent
to Washington in the last week of
July, 1065 for negotiations with the
International Development Associa-
tion, an affliate of the World Bank,
for a credit of $100 million for non-
project purposes. The mnegotiations
were completed successfully and the
Credit Agreement was signed on Aug-
ust 11, 1085,

(ey About $94 million out of the
credit amount wil] be used for financ-
ing imported components, materials,
t-.anclng  equipmeni and the spare
parts for firms producing ftrucks,
buses and automotive components,
machine tools, cutting tools, heavy
construction equipmeni and electrical
equipment including cables and
wires. The balance will be used for
importing sparey for heavy construc-
tinn equipmant.

Tax Concesslons to Industries of

Nathonal Imporianse

+£23. Shri Sham Lal Saraf: Will the
Minister of Finance be pleased 1o
state:

ta) whether some Indusiries have
been declared as of national impor-
tance for the purpose of giving them
tax concessions; und

th) it so, tne criteria followed in

declaring them as of national im-
portlmo‘r
The Minister of Plaaning (Bhri

R B Bhagat): (a) No industries have
been declared of mational importance,
ag such, for the purpose of giving
them tax concessions, Some indus-
tries have, however, been specified in
the Income-tax Act 1961 and the Fin-
ance Act. 1985, for giving certain tax
concessions.

(L) Does not arise.
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Balary Structure im Public Under-
takingn

*524 Dr. L, M. Binghvi: Wil the
Minister of Finanse be pleased to
state:

(a) whether any study has beem
undertaken or proposed to be under-
taken in the salary structure of the
public undertakings wis-a-vis Gov-
ernment Services. and .

(b) if so. the result therenf®

The Minister of Planning (Shri
B. R Bhagat): (a) A study has been
undertaken recently of the salary
structure of top posts in public sec-
tor to which appointments arc made
by Government,

(b) Government have decideq tha!
public sector underiakings should be
grouped into four different schedules
wlith the following salary scale apply-
ing to the Chief Executive of each
viz:

(i) For Schedule "A’—Rs. 31500-125-4ncO
(I1) For Schedule ‘B’ —Rs. 3000-125-1%00
(i) For Schedule ‘C'==Rs. 2500-100-3000
(iv) For Schedule 'I)'—Rs. 2000-100-2500

Vielation of Forelgn Exchange Regu-
lations by Bombay Firm of Owve
Exporiers

%525 Shri Harl Vishos Kamath:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Enforcement Directorate has imposed
s heavy penalty on a Bombay firm
of ore exporters for violation ef
forcign exchange regulations; and

(b} if so, the quantum of penalty.
the pame of the firm and detaily of
the offence :ognmitu-d?
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The Deputy Minister in the Minis
#ry of Finance (Shri Rameshwar
Bahm): (a) and (b). Presumably the
reference is to M/S. Bombay Mineral
Supply Co (Private) Lid, Jamnagar
having its administrative Branch
office at Bombay. The Director of
Enforcement imposed & penally of
Rs 1025000 severally and jointly on
this firm and ity Managing Director,,
Bhri Prabhulal § Shah for (i) main-
taining an unuuthorised account in &
foreign country (i) selling foreign
exchange to persons other than
authorised dealers and (lii) failure to
repatriate foreign  exchange within
the prescribed period

Penslons

*528, Shrimati Renu Chakravarity:
Will the Minister of Finance be pleas-
ed to state:

{a) whether any modification of
rules governing the commutation of
pensions is  being contemplated to
restore full pension to the aged
commuters who have repaid the
commutation sum in full; and

(b} whether there is any proposal
to give some relief to the pensioners
who are worst sufferers in the pre-
sent price-escalation?

The Minister of Planning (Shri
8. R Bhagai): (a) and (b) No, Sir.

Dearness Allo te G
Bervants

Shri Brajeshwar Pramd:
o521 Shri Jedhe:
‘] Shri Shree Narayan Das:
| Shri S. M_Banerjee:

Wil t%e Minister of Finanee be
pleascd tn state
(a) whether the news published

in the ‘Blitz* of the 2ist August, 1085
that all Government servants draw-
ing more than Rs. 1000 2 month
are to gel some Dearness allowance
in view of the increased cost of
living is correct; and

(b) if s0, whether there is any pro-
posal under considerstion 1o give

BHADRA 18, 1887 (SAKA)
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enhanced dearness allowance to
persons drawing less thap Rs. 1,000
& month in view of the further
increase in the cost of living?

The Minister of Planning (Bhri
B. B. Bhagat): (a) The case for the
grant of relief to Government ser-
vants who have neither been allowed
dearness allowance so far, nor
have had the benefit of revision of
their scales of pay after 1-7-1959, is
being exumined. There is at present
no decision in the matter.

ib) In respect of employees draw-
ing pay less than Rs 1,000 a month,
the next review of the rates of dear-
ness allowance would be due only
when the 12 monthly average of the
all-India Working Clasg Consumer
Price Index reaches 185, The latemt
available average ix 161.82 for July,
1985

Bird & Co.

[ 8hri Surendranath Dwivedy:
Shri D. D. Mastrl:
[ Shri S. M. Banerjee:

Finance be

.m_ {

Will the Minister of
pleased to state:

(a) whether it i3 a fact that a
penalty of Rs. 1,8535000- has been
imposeq on M/s. Bird and Co, and
its assoclates by the Customs autho-
rities and the Centraj Excise autho-
ritles for violation of forelgn ex-
change and under-invoicing;

(b) the detalls of the
offences;

(c) In what manner the associates
of the Company are involved in the
matier; and

(d) when was this detected and
how long the adjudication took 10
decide the case?

various

The Deputy Mislster in the Mints-
of Fimasce (fhri Rameshwar
Sahu): (a) to (c). Yes, Sir. The pe-
nalty was imposed by the Director
of Inspection (Customs and Central
Excise), New Delhl, acting as ad-
judicating au‘hrrity. The namey of the
firms are M/s. Bird & Co., as well as
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their associate firms, namely, M/s.
Orissa Mineral Development Co.,
Lid, M/s. Becker Grey & Co., Lid.
The individuals involved are S/Shri
Michelmore, Pilkington, S. K. Ghosh
and J. McCowan. Al] have been ad-
judged guilty of contravention of the
provisions of section 12(1) read with
Section 23A of the Foreign Exchange
Regulation Act, 1947 and section 19 of
the Sea Customs Act 1878. The ad-
judicating authority has imposed the
penalty under section 187(8) of the
Sea Customs, Act, 1878,

(d) The case was detected in June,
1963 and the adjudication order was
issued on the 24th August 1065

Vikas Dal

*529. Shrl Vishwa Nath Pandey:
Will tha Minister of Planning be
pleased to refer to the reply given to
Starred Question No. 1081 on the
29th April, 1885 and state:

{a) ‘whether Government have
glnce formulated a scheme to -onsti-
tute a “Vikas Dal' to work in villages
to push development at the grass-
roots;

(b) if so, when it is likely to be
constituted; and

(¢) the total cost of the scheme?

The Minister of Planning (Bhri
B. R. Bhagat): (a) and (b). The
scheme is still under consideration
and the details are being worked out.

(¢) Does not arise.
Power Systems In USSR,

Shrl P. C. Borooah:
Shri Basappa:
Shri Kapur Singh:
Shri Solanki:
Shri Gulshan:
Shri Baswant:
Shrl Ram Sewak:
| Shrl P, G. Sem:

Will the Minister of Irrigation and
Power be pleased to sta'e:

(a) whether he visited the Soviet
Union recently to study the power
systemy in th- USSR,
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(b) if so, his main observations in
this regard; and

(c) how the Indian power system
s proposed to be re-ortentated in the
light thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, Sir.
During my recent visit to Ru.sia from
15-6-1865 to 1-7-1965 I had an op-
portunity of studying inter alia the
power system in that country,

(b) A stalement containing the
main observations i3 placed on the
Table of the House. [Placed in Lib-
rary. See No, LT-4790/65].

(¢) The matter is under considera-
tion.

Balsing of Resources by the Centrald
and State Governments during
Fourth Plan

[ Shri P. R. Chakraverti:
| Shri Surendra Pal Singh:
| Shri P. C. Borooah:
| Shrl §. €. Samanta:
Shrl Subodh Hansda:
Shri M. L. Dwived!:
Shrimati Savitrl Nigam:
Dr. Mahadeva Prasad:
Shri Bagrl:

Will the Minister of Finance be
plcased to state: '

(a) whether the Resources Com-
mittee of the Natlonal Development
Council had recommended joirt
efforts by the Central and Statle
Governments to  raise wdditional
revenues by Increasing taxation nnd
other means in order to fi'l up the
gap of about Ps. 3.000 crores bet-
ween the Fourth Plan outlay and
estimated revenues; ’

*531.

(b) whether the Committee has
also idered it ry for the
Central and State Governments to
come forward with supplementary
budgets during the current year un
order to prepare the nation for
meeting the increased obligation; ana

(c) Government's reactlon to thess
re-ormmendations™
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The Min/sder of Planning (Shri

B. R. Bh.gat): (a) Yes, Sir.

1b) An observation to this effect
hag been made.

tc) A supplementary Budget has
already been presented by the Cen-
tral Government.

Moratorium on Forelgn Debts

Shrl Warlor:
Shri Raghunath Singh:
*5x2, { Shrl 5. N. Chaturvedl:
Shri Surendra Pal Singh:
[ Shri Tan Singh:

Will the Minister of Finance be
pleased to s'ate:

(a) whether India has put forward
any proposal for a moratorfum on
foreign debts to be considered by the
Aid India Consortium; and

(by if so, the results thereof?

The Minister of Planning
B. B. Bhagat): (a) No, Sir,

(b) Doeg not arise.

(8hri

Conservation of Waler Resources

*533, Shrli Tan Singh: Will the
Minister of Irrigation and Power be
pleased to stale:

(a) whether Governmenit propose
to undertake conservation pro-
gramme of water resourcex in the
countiry;

(b} whether any prelim:nary sur-
vey is bring made for the prescnt
and future needs of each State; and

(¢) 'he broad outlines of the pro-
gramme?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Water re-
sources development programmes
have occupied an important part in
the national plans.

{b) Some preliminary studles have
been made of potential projects river=
basin wise.

(c) The studies made show that the
country has an irrigation potential of
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112 million acres from major and
medium  irrigation schemes and a

potential of about 40 million kW from
hydroelectric projects.

Smuggling eof Indian Currency to

Pakistan
*5M, Shri Tridlb Kumar Chaudhurl:
‘Will the Minister of Finance be

pleased to state:

(a) whether Government are aware
that a large volume of Indian curren-
cy notes have been transhlpped «nd
smuggled illegally out of India to
Pakistan, especially to LEast Paklslan
by the Indian buslnessmen since the
measures against unaccounted money
were launched in this country; and

(b) whether the price of Indlan
Rupee in Pakistan has slumped consi-
derably owing to this reason?

The Depuly Minister in the Minis-
try of Finance (Shrl Rameshwar
Baha): (a) As far as the Government
are aware, there hag been no large
scale smuggling of Indian currency
from India to Pakistan

(b) Does not arise

Shortfalls in Plans

*535. Dr. L. M. Singhvi: Will the
Minister of Planning be pleased to
lay on the Table a statement showing
the sho:-tfalls in the achlevement of
the Third Plan targets up-to-date and
also the shortfalls in the Second Plan
targets on the date of its completion?

The Minister of Planning (Shrl B.
R. Bhagat): A s'atement showing
items in resoect of which shortfalis
as against Third Plan targets, are
likely to occur is laid on the Table
of the House. [Placed in Library.
Sce No. LT-4800/€5]. Statements
containing information relating to the
Second Plan were laid on the Table
of the House on the 4th June, 1964 in
pursuance of assurance given in ans-
wer to Unstarred Question No. 883
dated the 14th August, 1962
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Pay-Scales of C.HS. Doctors

*536. Shri Rameshwar Tantia: Will
the Minister of Health be pleased to
state:

(a) whether some Stale Governments
have represented against the Union
‘Government's decision to revise the
structure and scales of pay of doc-
tors in the Central Health Services
announced in June, 1965;

(b) ir s0, the names of the States
and the main objections raised by
them in this connection; and

(c) the of Government
thereon?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). The Government
of India have not received so far any
official communication from the State
Governments representing against the
Union Governmenl's decision to re-
vise the pay scales of doctors in the
Central Health Service. However, at
the last meeting of the Central Coun-
vil of Heualth held in July, 1065, some
State Health Ministers and their offi-
cers complained tha! the Government
of India had revised the pay scales
without consulting them and it would
cause difficulties for them.

U.N. appraisal on Indla’s Plan
achievements
{ Shri P. C. Borooah:
| Shri P. R. Chakravertl:
'm.z Shrl Bibhoti Mishra:

reaction

Shri K. N. Tiwarl:
Shri Vidva Charan Shukis:
Will the Minister of Planning be
pleased 1o state
(a) whether 3 UN. appraisal on
the failure in achieving the Planned
rate of ecconomic growth by develop-
ing countries has pinpointed the
various factors contributing to thesc
fallures in India;
(b)Y if so, what are
and

these factors;

(v the improvements Government
propose to introduce in  the plan
development schemes their framing
and implementation, In the light of
‘these observations?
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The Minister of Planning (Shri B.
R. Bhagat): (a) Yes, Sir.

(b) The factors which, according to
the U.N. Report, have impeded the
full realization of our Plan targets are
listed in the statement placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-4801/65).

(c) The factors mentioned in the
U.N. Report were all specified in the
Third Plan Mid-term Appraisal pre-
pared by the Planning Commission
and placed on the Table gf hoth the
Houses on the 26th November, 1663,
These impediments have to be over-
come over a period of time; and since
the Mid-term appraisal, a number of
remedial measures have been initiated
in the annual plans for 1964-65 and
1965-66. Others requiring longer-term
sulutions have been kept in mind in
formulating the Four'h Plan.

Written Answers

1U.CD.

esag J Dr- L. M. Singhvi:
" | Shri Onkar Lal Berwa:

Will the Minister of Health be

pleased to state:

. (a) whether the attention of Gov-
ernment has been drawn to the re-
ported risks involved in the new
Intra-Uterine contraceptive device in
family planning; and

(b) if so, how is it proposed w0
counter this impression created in
the public mind?

‘The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir,

(b) The reports are based on mis-
conceplions and are being contradiet-
ed by placing relevant facts before
the people.

Government Hospital at Karivelloore

1785. Shri A. K. Gopalan: Will the
Minister of Health be pleasad to state:

(a) whether it is a fact that the
construcilon of a ward with 24 more
beds was sanctioned for the Govern-
ment hospital at Karivelloore, Cans-
nore district, Kerala;
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(b) it so, when is il likely te be
rompleted; and

(¢) the measures proposed to be
taken to starl work immediately?

The Minister of Health (Dr. Sushils
Nayar): (a) No.

tb) and (c). Do nol wrise.
Vettuveli Irrigation Scheme

1786. 5hri A. K. Gopalan: Wil] the
Minister of Irrigation and Power be
pleased to state:

ta) when the construction work of

Vettuveli Irrigation Scheme in Erna-
kulam District was gtaried;

{b) whether the work has now

stopped;
ic) if so, the reasons therefor;

td) whether Government
io restart the work; and

propose

te) if so, when and the time by
which it is likely to be completed?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The work
on the scheme was started in Decem-
ber, 1858,

(b) Yes

(e) The original design had to be
¢hanged due to nature of the soll met
with during execution.

id) and (e). The remaining works
will be tuken up for completion by
the next working season.

Kosoth Regulator

1787, Shrl A. K. Gopalan; Will the
Minister of Irrigation and Pewer be
pleased to state:

(a} when the construction work of
Konoth Regulator in Ernakulam Dis-
triet was started;

by whether
stopped:

(c) U =u, the reasons therefor;

the work haz now
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(d) whether Government proposs
restart the work: and

(e) if so, when and the time by
which it is likely to be completed?

The Minister of and
Power (Dr. K. L. Rao): (a) The work
on the Konoth Regulator was started
in November, 1960.

(b) Yes.

fc) The work had to be stopped
owing to delay in land mequisition.

(d) and (c). The land has since been
acquired and a revised estimate for
the remaining work is being prepar-
ed, and the work would be resumed
shortly.

Indiap Currency Smuggled Abroad

Shri Ram Harkh Yadav:
1788 J Shri Daljit Singh:
Shri Sadhu Ram:

Will the Minister of Finance be
pleased to state:

ti1) whether it is a fact that several
bags of four-anna and eight-anna
Indian coins have been fished out of
the shallow waters of the gea near
Bombay for being smuggled out of the
country; and

fb) if so, the details thereof”

The Minisier of Finance (S8hri T. T.
Krishnamachari): (a) and (b). It is
not clear as to which particular case
the question refers.

Acting on information, the Prohibi-
tion Intelligence Branch of the Bom-
bay Police arranged for salvaging of
bags of coins, reportedly abandomed
in the sea near Tank Bunder at Bom-
bay. by ‘dragging’ operations, which
commenced on 10th June, 1045 and
lasted till 20th July, 1965. This re-
sulted in the recovery of 77 gunny
bags conlaining coins of an aggregale
valur of Hs 204880 The operations
were temporarily suspended on the
20th July. 1963 on account of heavy
monsoon. Al the request of the
police Department, the coins have
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been tuken over by the Customs De-
partinent which was also associated
with the Police in the recovery ope-
rations,

Irrigation Schemes In Kerala

1789. Shrl A. K. Gopalan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the mnumber of Irrigation
Schemes in the Second Five Year Plan
for Kerala State;

(b) the number of works which
have not so far been completed;

(c) when these works wil] be com-
pleted; and

(d) when the construction work on
Thottara-Punja Scheme of Ernakulam
District will be completed?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Thirteen.

(b) Of the 13 schemes, only ©ne
scheme, wviz. Chalakudy—Stage I has
been completed. The olher schemes
are in progress. Of the remaining
12 schemes yet to be completed, smix
schemes viz, Malampuzha, Malayar,
Mangalam, Peechi, Vazhani and Cha-
lakudy—II Stage, have been commis-
sioned. Some minor extensions and
finishing works of these schemes arc
being attended to. Neyyar—stage I,
Periyar Valley, Gayathri and Ney-
yar—Stage II, have been partly com-
missioned. Cheerakuzhy Irrigation
Scheme, will be commissioned during
1965-686.

(e) All the schemes, except Periyar
Valley and Po hundy Schemes will be
completed during the Third Plan
period. Periyar Valley an] Pothundy
Schemes are expected to be plet
ed during the Fourth Five Year Plan.

(d) In regard to the Tholtara Punja
Scheme, only the construction of the
aluice to prevent intrusion of mit
water and to store fresh water for
irrigation, has been taken up. This
has almost been completed
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Inome Tax and Estate-Duly Arrcars
in Rajasthan

1790. Shrl Karnl Singhji: Will the
Minister of Finance be pleased to

slale:

(a) the arrears realised in respect
of Income-tax in 1964-65 ang those
which have been outstanding at the
end of that year in Rajasthan: and

(b) the arrears realised in respect
of Esfate Duty in 1964-65 ang those
which have been outstanding at the
end of that year in Rajasthan?

The Minister of Finance (Shri T. T.
Erishpamacharl): (a) and (b)

(figurces in lakhs cf rupees)

Income-tax  Lksiate-Duty

Arr-ars  realisod
in Rajasthan Stare
during 1964-6%
Arroars cutstanding
in Rajasthan State
as on 31-3-196%5

6469 136

321733 B-1r
(effective arrears)

West Bengal Welfare Board

1791. Shrimatl Renu Chakravartty:
Will the Minister of Finance be pleas-
ed to state:

(a) whether income.tax exemption
was given to the West Bengal Welfare
Board;

(b) if so, whether Government had
found out if the funds of this Board
came from the West Bengal Flood
Relief Committee which had also en-
joved Income-tax exemption and
whether it was also to carry out relief
to the flood affected people;

{c) who is the General S-cretary
and other office Bearers of this Com-
mittee;

(d) whether Government had found
out if the accounts of this Commitiee
were audited;

(e) if so, when;

(f) whether all the money wus
spent in flood-affected areas; and

(g) if not, how much was spemt Ia
non-affected districts?
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The Minister of Finance (ShriT.T.
Krishnamachari): (a) Yes, Sir.

[The correct namg of the society is
“Now West Benga) Welfare Board”.)

(b} The information is that the
funds of the Board did not come from
thi- West Bengal Flood Reliet Com-
mittee. However, the Board had re-
ceived a sum of Rs. 1,50,400 from the
West Bengal Flood Relief Fund, and
this wmount was spent on rendering
facilitics to the distressed students in
flood-affected areas in particular and
relief in general.

te) to (v). The Wesy Bengal
Flood Reliet Committee is no more
funclioning. However, in co far as the
New West Bengal Welfare Board
(which is the subject matter of the
Question) is concerned, the informa-
tion gvailable iz as follows:

Office bearcrs
President Shri P. C. Sen
Jomnt Secrctaries © Shri Atulya Ghosh
and
Shri Maresh Nath
Mukherjee,
There is no General Secretary.

The accounts of the Board are

audited regularly.

tf) and (g). Yes, the entire money
received by the Board from the West
Bengal Flood Relief Fund was spen!
in the flood-affected areas.

West Bengal Flood Bellef Commitice

1792. Shrimati Renm Chakrawartty:
Will the Minister of Finance be
plrased to state:

{a) whether the Income Tax autho-
rities have received the accounts they
called for in regard to the money re-
ceived by the West Bengal Flood Re-
lief Committee;

{b) whether the Income Tax autho-
ritier have heen given the Auditor's
reporl with his remarks and observs-
tions: and

{e) if 3o, whether the statements of
accounts supported by recelpts from
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recipients which were not made gvail-
able to the Auditors have mow been
supplied to Government?

The Minister of Finance (ShriT.T.
Krishnamachari): (8) to (c). In reply
to Rajya Sabha Starred Question No
387 of 10th March, 1965 it was stated
that the Income-tax authorities had
been instructed to call for accounts
in regard to the moneyg received by
the West Bengal Flood Relief Fund.
The Income-tax Department has not
received the accounts or the Auditor's
report in the case of the said Weas:
Bengal Flood Relief Fund. It is learnt
that late Dr. B. C. Roy, who was the
President of the Fund, wound up the
affairs of the Fund in his life-time
after the relief work was over, and
that the accounts of the Fund are not
now available after his death.

Eefand of Claims

1793. Shri S. N. Chaturvedl: Wii|
the Minister of Finance be pleased to
state:

(a) the number of refund claims®
disposed of and the amount refunded
during the Refund Week' in August
1985 announced by the Income Tax
Department;

{b) the number of refund clalms
that are still pending and the amoun!
invelved therein; and

() the duration for which these
claims had been pending on the 1st
August, 19857

The Minister of Fimance (ShriT.T.
Krishnamashari): (a) 20,975 refund
claims were disposed of and a sum
of Rs. 2,75,86,648 was refunded during
the ‘Refund Weck® observed in the
Income-tax Department In  August,
1985,

ib) The number of refund claims
still pending is 11,861

The information in regard to the
amount involved In the pending re-
fund eclaims I3 not available since the
exact amount of refund can be known
only on disposal of the refund claims.
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(c) The required information in re-
gard to the refund claims which are
still pending is being collected and
will be laid on the Table of the House
as soon as ascertained.

Rehabilitation Institates for the
Handicapped

Shri Ram Harkh Yadav:
17%4. { Shri Murll Manohar:
Shri Surendra Pal Singh:

Will the Minister of Health be
pleased to state:

(a) whether Government propose to
set up new Rehabilitation Institutes in
some of the important ecities of the
country for the beneflt of the handi-
capped during the Fourth Plan period;

(b) if so, the details thereof: and

(e) the estimated expenditure to be
incurred thereon?

The Minister of Health (Dr, Sushila
Nayar): (a) Yes.

(b) and (c). The details and westi-
mates are under consideration.

Dam on Oral River

1794 { Shri Ram Harkh Yadav:
LShri Murli Manohar:

Will the Minister of Irrigation and
Power be pleased to slate:

(a) whether the construction of the
Masonry Dam on the Oral river in
Chittorgarh District in Rajasthan bas
begun; and

(b) the estimated expenditure on
the Project and the contribution of the
State and Central Governments there-
to?

The Minister of Irrigatiom and
Power (Dr. K. L. Rao): (a) Work on
the masonry dam on the Oral River
is in progress since 1063

(b) The expenditure on the project
up to the end of March, 1885 was
about Rs. 22-30 lakhs. The Central
Government do not give earmarked
loans for this project, but provide
miscell ug  de ent loans .n
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lump sum to the State Governmenot
to supplement the resources of the
State for financing expenditure on ap-
proved schemes in the State Plan.

Harnessing of Chaliyar River

FShri A. V. Raghavan;
17%. 1 Shri Pottekkatt:

Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to Unstarred Question No
1589 on the 25th March, 19685 and
state:

(a) whether the investigations inlo
the Project to harness the Chaliyar
River in the Calicut District of Keral.
for hydel power generation have ginte
been completed: and

(b) if so, the result thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Not ye*

(b) Does nol arise.
Medical College at Devangere

1797. Shri Siddiah: Will the Min-
ister of Health be pleased lo state

(a) whether the authorities of the
Medical Cullege recently started in
Davangere in Mysore State have asked
for any financial assistance from the
Central Government; and

(b) if so, Government's reaction
thereto?

The Ministey of Health (Dr, Sushila
Nayar): (a) No.

(b) Does not arise.
ww were w O ot fadet qw
[t wwTTie el
| &t wrmiw ey Fegredt -
ot mo wo wWTWTR
it wo wro fyadt :
ot wiiw gew
w fow = oz wmd € gm
& v
(%) #= arer & fom @ wegan
o I arfemt w1 a1 fEwr oo

1798.
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@ f o, gk ¥ It oAT AN R
fr T e il wA & wror ot
i nfnr & awdrr feg sere e

(w) o w7 @ = fea §
e frma a0 TeT wt
fear §; v

() aft g, M gre TRA W
o ey

farer st (ot fromo wommmamet)
(%) & gegeT 91 I arfaat =
N fard wEr d ok @, e a A
W 7w 1263 W N frvh
T AR A

(@) 3% faq oz a=fy aft
o 5 A N wm wd A Ew
fgrr  wwT w1 %, wwife s
fafaai & w=ntr o we T
LU

(1) 7z warx d=1 & 2§ #vm

Accounts of Indians in Foreign Banks

1799, Shri Harl Vishou Kamath:
Will the Minister of Finance be pleas-
ed to refer to the reply given to
Starred Question No. 1087 on the
29th April, 1965 regarding the ac-
counts of Indians in the foreign banks
and state:

(a) the names of persons involved in
the 14 cases;

(b) the details of each of the cases;
and

(c) the result of adjudication in each
cane?

The Minister of Finance (ShriT.T.
Krishnamacharl): (a) to (c). The re-
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quired information given in the an-
nexure is placed on the Table of the
House. [Placed in Library. See No.
LT-4802(65].

Contamination of Fish in Delhl

Shri Yashpal Singh:
R {snn D. C. Sharma:

Will the Minister of Health be

pleased to state:

(a) whether it is a fact that Delhi's
river fish was found to be contami-
nated during the month of May, 1865;

(b) whether any enquiry hus been
made into the causes thereof; and

(e) if so, the findings thercof?

The Ministey of Health (Ir. SBushila
Nayar): (a) The Municipal Corpora-
tion of Delhi has reported that they
were not aware of any contamination
of river fish during the month of May,
1965.

(b) Does not arise.
tc) Does not arlse.
rtww afegtorn

(et fwafn faw :
ot wo w0 famey :
ot wo To TN :

v fewrf oe feqe s o
Ty # oy e fro

1801.

(%) wn a7 ww } fis ¥ qer
w1 farare forark #f g9 oft grramat
® wrifar w73 ¥ fiar o fafaw
xR wA g A AR Ty

(a) zfr &t M ' A www
ofmgraan ot mfes &, o
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(@) feft am wavr & fa
s ®t wat fer wqu, ford &% g
ot g ma qafae % A are o ank
T A F wAAT {1 @ A T awe
& o W 7 ) wdy kel gE
wreaty fafamn faae favr Y st
quar & 1 &% @ o graew i fafiee
T T63T FTAT gl AN )

() W, 1964 ¥ A, 1965
w1 wafu & =, gadw Frrwrem A,
1. 8 e ¥A F1 FaRvir qaT F gewm
& 93 qrvat w1 fagerw femr Wi 7w
38,975 ¥4 & i fFat |

() oftgh 1 =TT AEaEE aTat
& faw & omy areft faolt o
aficaror agma & F@ Savear ¥ w1 for
T g 1 TR wemE, “frafa afa-
e 91 gy fFafas w1, 91 e
wfirs frafa w7t &, Fadwi wzr 7Y et
wraT Jwir 3 1 gieay o 3 & w4 g,
afs & wew guan 9x W fod @
%1 qatufa & faan it amam #< &
faxell & wami o< sy 6w fader
o w1 g I W A

Rebabilitation of Beas Project ousices

Shri Rameshwar Tantka:
1803 ;Shrl §. C. Samanta:
| Shri Subodh Hansda:
Shrl Hem Raj:

Will the Minister of Irrigation amd
Power be pleascd to refer to the reply
given to Unstarred Question No. 20 on
the 18th February, 1985 and state the
progress so far made to finalise the
rehabilitation of oustees from the Pong
Dam, Sutlej-Beas Link and Harike
Projects?

The Minister of Lrrigation and
Power (Dr. K L. Rao): The broad
principles of the colonisation policy
for the resetllement of oustees from
Pong Dam _ Beas-Sutlej Link, Harlke
Projects etc. in the Rajasthan Canal
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area have since been discussed In a HTAETAA
series of meetings with the Chiel bAAee
Ministers of Punjab and Rajasthon. fafag 81,500
“The matter is under further examinas- -
tion after which it will be soon con-
sidered in a mee'ing of the Commit- wrE 1,050,100
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Canal Project. N
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Leprosy Control Centres

1806, Shri Viswa Nath Pandey: Will
the Minister of Healih be pleased to
state:

(a) the number of Leprosy Control
Centres gt present in Uttar Pradesh;

(b) the number of paticnts for whom
provision has been made in  these
Centres; and

(c) the tota] amount of Joan or
grant given by the Central Govern-
ment for these Centres during 1964-
857

The MiniSter of Health (Dr. Sashila
“Nayar}: (a) At present 11 ' Leprosy
Control Units are working in Uttar
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Pradesh under the National Leprosy
Control Programme, Besides these,
three voluntary agencies are also
parucipating in the Leprosy Control
Programme,

(b) A Leprosy Control Unit usually
covers g population of 15 lakhs. Each
Unit calers to about 2,000 paticnts on
an average,

(c) The Leprosy Control Scheme is
one of the centrally aided Schemes of
the Ministry of Health, For the Cen-
trally-aided schemes, allotment of
funds 13 not made Scheme-wise but the
grant-in-aid is sactioned at the end of
each financial year for broad groupe
or categories of Schemes, A lumpsum
grant of Rs  141.21 lakhs has been
sanctioned to the Government of Uitar
Pradesh during 1964-65 for all Cen-
trally-aided Schemes including the
Scheme for “Eradication of Leprosy™.
While information reparding the
exact amount of grant drawn by the
Government of Uttar Prade y during
1964-65 for cradication of Lecprosy s
not available, the State Gowvernment
had made 3 provision of Rs. 2.4 lakhs
for expansion of Leprosy Control
Programme in the State for the said
year. According to the prescribed pat-
tern of Central ass:stance for the Lep.
rosy Contro] Programme, the State
Government would be eligihle to draw
75 per cent of the non-ricurring and
%0 per cent of the recurring expendi-
ture incurred by them on the scheme

Apert from this, grants gmounting
to Rs. 55.573.00 were released direx~
tly to woluntary leprosy institutions
working In the State during 1964-85.

fureft & xorwny A w1 ot
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Urban Community Development
Programme

Shri P. R, Chakraverti:
1810 Shrimati Savitrl Nigam:
" | Shri Neda:
Shri D, C. Sharma:

Will the Minister of Health be
pleased to state:

(a) whether the Government are
setting up a Centra] Coordinating
Committee to guide and implement
the Urban Communily Development
porgramme;

(b) whether State-wise allotments
of the programme. its annual target
and financia] implications have been
worked out and indicated to the
Btate;

{c) the amount of financial assis-
tance which will be made available
to the States; and

(d) w0 ot State Governments
have been requested to make thelr
selection of the towns and the areas
where, the progr i to
be implemented?

‘'The M'nister of Health (Dr. Sushily
Nayar): (a) Yes. The Committee has
been notified.

(b) It has heen decided to take up
20 pilot projects during the current
financlal year. State-wise allotments
have so far heen worked out and in-
dirated to 10 States and 3 Unfon Ter-
ritories. No annual targets have heen
fixed. The financial imolications have
been indicated to the State Govern-
ments/Union Territories.

l!yl,

(c) The pattern of finar~'al assis-
tance under the scheme wil] be as
follows:—
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1. Erpenditure on staff, accommoda-
tion etc. of the Projects:

The Government of India will mret
one half of the expenditure and the
other half will be met joinily by the
State Government and the participa-
ting local body, subjrct to a ceiling of

Rs. 47,800 for the first project and
Rs. 40.000 for subsequent projects
which may be underiaken by any

State Government.

2, Expenditurg on Local Progr.mmes.

50 per cent of the expenditure on
loral programmes will be shared
equsally hetween the Central Govern-
ment and the State Governments
parlicipat ng local bodies, subjret to
a matehing contribution from the peo=
ple. The total expenditure on this
{tem is estimated at Rs. 30,000, This
provision is intendrd for such local
schemes as are not covered by the
normal departmental budget.

3. Erpenditure on Training etc.:

The expenditure on training, re-
search and evaluation will he met en-
tirely by the Government of India,

The trainees will be given a stipend
of Rs. 150 per month during the period
of training to meet the cost of boird.
ing and lodeing and incidental ex-
penses. They will also be given ap-
propriate T.A. from the place of resi-
dence at the place of training ant!
back. However, the salaries of the
existing Government or local bodies
emplovees whn will be s*lected for
the training will be dobited to the
projecty budgets in  the respective
States.

4. Projects in Union Territories:

The entire expenditure on the pilot
projects to be set up in the TUnlon

Territoriets will he borne by the Gov-
ernment of India

(d) Yes



4683 Writton Answers BHADRA 18, 1857 (SAKA)

Industrial Credit and Investment
Corporation

1811 J Shri P. R. Chakraverti:
"7 Shri P. C. Borooah:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Industrial Credit and Investment
Corporation of India has obtained a
turther loan from West Germany;

(b) the total amount of credit
obtained by the Industrial Credit and
Investment Corpora‘ion of India
from the World Bank, US. Agency
for International Development and
other countries including West Ger-
many, since its inception; and

(e) The total amount disbursed as
loan to the industrial units in the
country?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) Yes, Sir. West
Germany has offered a loan of D.M.
20 million to the Industrial Credit and
Investment Corporation of India.

(b} Inclusive of above, the ICICI
has so far obtained foreign credits of
U.S $1“5 milllon ffrom the World
Bank and US.-AIDY and DM. 60
million from Wesl Germany.

(c) The dishursements upto
31-7-1985 by the ICICI to industrial
units in India, against the foreign
credits mentioned above  amounted
to $61 million from World Bank &
U.S. AID loans and DM. 1523 mil-
lion from West Ge=man loans. Agalnst
its rupee-resources, the ICICI had
disbursed upto 31-12-1064 an amourt
of Rs 2953 crores ‘o the industrial
units in India.

LU.CD.
f Shri P. R. Chakravert:
q Shrimati Savitrl Nigam:

Will the Minister of Health be
pleased to state:

(a) whether the State Governmenta
have been advised that efforts may be

1812,
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made to use the intra-uterine contra-
ceptive device in at least 50 per cent
of the cases handled by the maternity
hospitals, post-natal clinics and other
institutions as part of the crash pro-
gramme of family planning;

(b) whether arrangemen‘'s have
becn made to organise tours of mobile
teams of docto's and nurses of the
State Health Services to introduce the
device at Primary Health Centres:
and

(e) whether a speclally trainea
officer has been deputed to each State
to organise this programme?

The Minister of Health (Dr. Snshjia
Nayar): (a) Yes

(b) Yes.

(e} No. But arrangementas have
been made for tralning of Medical
Officers of the State Governments in
6 Regional Training Centres to meet
the immediate service needs and to
train the Tralners for the States. The
bulk of the training will however be
undertaken by the Btate Governments
themselves.

Electronic Compriters

1813. Shri Indrajit Gupta: Will the
Minister of Finance be pleased to
state:

(a) whether It has been decided to
permit import of automatic computler
machines for use by the Life Insu-
rance Corporation, State Bank of
India and certain private seclor con-
cerns;

(b) it so, the amount of forelco
exchange sanctioned for this purpos:
and

(¢) the number of machines for
which import permits have boen
sought?

The Minister of Finance (Shri T. T
Krishnamachari): (a) Yes, Sir.

(b) No foreign exchange has beep
sanclioned for immediate remittance,
and the rupees generated by sale or
hire of these machines will not be
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remitted for o period of ten vears,
excopling to the extent of 500 of the
additional foreign exchange carned by
the supplying companies from export
of the calculating machines manufac-
turcd by them or their associates in
India.

{c) Import Licences
sought for 21 machines.

Funds granted to Punjab for
Medical Education and
Training

1814. Shri Daljit Singh: Will the
Minister of Health be plcased to state:

(a) the total amount granted to the
Punjab Government for Centrally
sponsored schemes under the Head
“Medical Education and Training"”
during 1964-65 and 10865-86; and

(b) the schemes on which the
amount has been utilised in the State?

been

have

The Minister of Health (Dr. Sushila
Nayar): (a) Rs. 13:08 lakhs (provi-
sonally) in 1964-65, and Rs. 2046
lakhs (ullocated) in 1965-66.

(b) (i) “Post-gruduale Institute at
(Chandigarh”; and (ii) “Expamsion of
Medical Colleges in connection with
increase in the number of admission”
due to Emergency”.

Removal ol Squatters from
Government Colonies In Delhi

1815, Shri Surendra Pal Singh: Will
the Minister of Works and Housing

bhe pleased to state:

(a) whether it is a fact that a large
number of squatters still ~xist in some
Government Colonles in Delhi; and

(b) if so, whether Government pro-
pose to take effective steps to clear
the colonies of such squatters”

The Mintster of Works and Housing
(Shrl Mehr Chand Khanna): (a) and
{b). About 5350 families are stil!
squatting unauthorisedly in Govern-
ment colonles. A sectorwise cless-
anre programme for the removal of
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squatters from Government lands is
drawn up for cach month by the Delhi
Administration in consultation with
the land owing authorities concerned.
Priority for the clearance of an area
is determined according to its land
use.

Forelgn Companles

1816. Shri Mohammed Kvoya: Will
the Minister of Finance be pleased to
slate:

(a) whether it is a fact that ihe
foreign-owned corporate companies
are taxed at a higher rate; and

(b) whether a similar treatment is
shown to the Indian compunies in the
UK?

The Minister of Finance (Shri T.
T. Krishnamachari): (n) Foreign
compaines which have made the
prescribed arrangements for declara-
ration and payment of dividends
within India are charged to income-
tax at the same rates as are appli-
cable tv Indian companies. However,
foreign companies which have not
made such arrangement; are charged
to tax at a higher rate, except in
regard to certain categories of their
income. Thus dividends received by
such companies from a private or
closely heid Indian company which is
engaged in a priority or basic indus-
try i< charged at a lower rate. Some
concession in the rateg of tax is also
available to such companieg in res-
pect of their income [rom royalties
and technical gerviee fees received
under certain agreemenls approved
by the Central Government,

(b) Corporale taxation in the UK
has undergone radical changes re-
cently and no authoritative informa-
tion is as yet available.

o wrw fafw form pro fen
mn wfaw ymam
1827. it gww ww  wwEw
var  fawiw s g 75t o7 2303
1 g wra fr
(¥) wmragaafeads, 1563
X O, 1964 A% FAW Aw famiw
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Tuticorin Thermal Power Slation

[ Shri Bezhiyan:

| Shrl Ram Harkh Yadav:
1818. { Shri Narendra Singh:

| Mahida:

| Shrl Muthish;

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have
recelved an offer from a private
industriali-v for the construction of 2
thermal pewer station at Tuticorin;
and

(b) if go, the details of the capltal
outlay, the capacity and foreign ex-
change  involved in  the proposed
scheme?

The Minister of [Irrigation and
Power (Dr. K, L. Rao): (a) and (b).
The Government of Madras have
received a1 offer from a private
industrialist to construct a 250 MW
thermal stalion at Tuticorin at an
estimated cost of Rs, 2.683.1 lakhs
Details of t\he foreign exchangs are
not known.

fagre § O @ T W .-
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Price of Gold

[ Bhri la:ih Chandra
1820, Mathur:

ism Heda:
Will the Minister of Finance be
pleased to statr

(a) the extent to which the rate of
gold has gone up since the Gold
Control Bill was discussed in the
House; and

(b) how ihe present high prices fit
in  with Government’s conclusions
regarding beneficial effect of the Gold
Control Order on its price level?

The Minister of Finance (8hri T, T.
Krishnamachari): (a) On the 24th
December, 1964, when the Gold
(Control) Bill was passed by the Lok
Sabha, the quotation for 10 grams of
gold of 24 carat purity in the Bom-
bay market was around Rs. 118:00.
This level was more or less main-
tained upto March, 1963, Thereafter,
there was an upward trend and o®
the 25th June, it touched Rs. 143-00.
Subsequently, there hag been a fall
and on the 3rd Sepl, 1065 the price
wag quoted at Rs 12500

(b) Gold Control is primarily in-
tended to supplement the anti-smug-
gling provisions of the Customs Act
and its result cannot be judged with
reference only to the prices of gold.

Assessment of Imosmes

1821, Shri Heds: Will the Minister
nl Flaance be pleased 1o state:

(a)} the number of persons whowt
income iz less than Re:- B0 per
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annum and those who are in the in-
come-group of Ra 5,000 to 10,000 per
anuum; and

(b) whether any study has been
made of the expenditure involved in
P i the t?

The Ministey of Finance (Shri T.
T. Krishnauachari): (u) According to
Income-tix records; the pusidon as
on 31-3-65 'was ag under:—

Persons having income
les; than Rs. 5000

per annum 9,42.952

Persong having income

between Rs. 5,000

and Ks. 10,000

per annum B,13,148
(b) No Eeparate study has been

made, but the expenditure involved
in assessments is always kept in view.

Study in Birth Control

[ Shri Heda:
1822, { Shri D. C. Bharma:
Shri Yashpal Singh:

Will the Minister
pleased to state:

of Health be

(a) whether any study on fertility
ang its covitrol has been conducted
by the Demography Unit of the
Indian Statistical Institute, Calcutta;

(b) if so the main recommanda-
tlons thereof; and

(c) the
thereon?

The Minister of Health (Dr. Bushils
Nayar): (n) Yes, Sir,

Government's  decision

(b) There are no recommendations,
as these studies were of a fact-find-
ing nuture. The main findings of the
studies are as under:—

(1) A general pattern of fertility
is that it first rises with the
level of living, atlains a maxi-
mum &t the critical level and
falls thereafter with further
increase in the level of living.

Fertility rate has a definite

(i)
i remtionship  with living
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standard and ultmately dee-
lines with economue g.owth,

(4i) 7 gterili;ations per thousand
population per annum of eli-
Eible couples may bring
down the birth rate by
about 20 per cent in 13 years,
but with an increased rate of
14 per thousand, the drop in
the birth rate would be about
40 per cent in 10 years

(e) Does not arise.

Forelgm Loans

1823, Shri A. N, Vidyalankar: Wil
the Minister of Finance be pleased to
state:

(a) whether his attention has been
drawn tgp the Prime Minister's specch
at the Commonwealth Prime Minis-
ters’ Conference at London, in which
he distinguished foreign financial aid
from the investment loang or ordinary
commercial credit and explained the
differences in the two from the point
of view of the country receiving these
credits; and

(b) whether a list of all the foreign
loans reccived by India as clearly
divided scparately into the two cate-
gorie: mentioned by the Prime Minis-
ter and also the total loan amounts
received in the two respective cate-
gorieg be laig on the Table?

The Minister of Finance (8hri T, T.
Krishnamacharl): (a) Yes, Sir. The
Prime Minister pointed out that aid
in the truc sense of the word has to
be on much more liberal terms in
regard to the period of grace, the
length of time over which repavment
has to be made, the rate of interest
charged und the scope of its use, than
ordinary commercial credita

(b} While in the past the propor-
tion of credits on what might be
called commercial terms was rather
high, loans currentlv bhrinr  made
available to or accepted vy the Gow-
ernment of India are, as a rule, oo
better terms. While some loans are
on very much more liberal terms than
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others, the difference between them
beiny one of degree rather than of
kind, it is no’ possible to categorise
them in the manner proposcd by the
hon'ble Member. Full delail: of the
termsg of all loans and credits are
made avaiable to Parliament each
year in the publication entitled
*"External  Assistance”, copies of
which are available in the Library of
the lHowe.
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Piasza between Vijay Chowk and
India Gate (New Delhl)

1826, Shri Heda: Wil the Minlster
of Health be pleased to slate:

(a) whether any decision has been
taken to preserve magnificent pinsza
between Vijay Chowk and Indis
Gate; and

(b) it so, the measures which have
been taken therefory

The Minister of Health (Dr. Soshlis
Nayar): (a) and {b). The C wernment
have decided that there will be no
further bullding coming on either
side of Rajpath in the Central Vista
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except the National Theatre, which is
proposed to be locaied on the plot of
land contained by Rajpath, Janpath,
Dr, Rajendra Prasad Road and Man
Bingh Road. All other vpen spaces
wlill be left as green areas between
Vijay Chowk and India Gate.

Central Assislance for Stat~ Projects

[Bhri Vidva Chyran Shukla:
Shri A S. Salgal:
1827. { Shri J, P. Jyotishi:
Shri Wadiwa:
| Shri Chandak:

Will the Minister of Irrigalion amd
Power be pleased 1o glate:

(a) whether Govermment sre con-
sidering propesals for making avall-
able additional Central assistance
during the current year for financing
Barna and Halali Irrigation Projects
over and sbove the allocation in the
State Plan; and

(b) if so. the detulls of the same?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) No.

(b} Does not arise.
Pre-Olympic Tour by Indian Hockey
Team

1828, Shri Basappa: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that the
Indiun IHockey Federstion which had
.earned about £10,000 in its pre-
olympic tour of New Zealand and
some other countries last year had not
rendered a consolidated account; and

(b) if so, the ‘action taken or pro-
posed 1o be taken in the matter?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) No, Sir.

ib) The question does not arise
Bawana Escape (Delhi)

1829, Shri Yashpal Singh: Will the
Minister of Irrigatiom and Power be
Monscd to siate:

ta) whether it is o fact that the
flogd threat to villages in Delhi. has
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inereased because of the refusal by
thg Punjab Government to deepen
and widen the Bawana Escape;

(b) if eo, the reasons therefor; and

(c) the mecasurcs taken to remedy
the situation?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No.

(b) Does not arise,

(t) Doeg not arise,
cv_ datlon for Em-

ployeey of Revenue Department

1830 [ Shri M. N. Swamy:

L Shri Laxml Dass:

Wili the Minister of Flnance be
pleased to state:

i A

the Home Ministry
has  suggeited that Governmeni
servants should be provided with
accommodation in Government colo-
nies in the interest of integrity, as per
recommendation made by the Santha-
nam Committee;

(a) whether

(b) whether Government arg gweare
of the fact that officials of the
Departmentg like Income-tax, Customns
and Excise, if forced to find their
nwn accommodatinn in big eities like
Bombay and Calcutta are liable to
come under the influence of land-
lords; and

(c) if so. the uction (aken by the
Government to provide accommoda-
tion to such employees?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes
(b) Yes,

(c) The Revenue Department had
started o phased construction progs
ramme since 1852, A construction pro-
gramme costing about Rs. 3 Crores
wag spproved in 1958 and another
Rs. § Crore programme was approved
in 1982 to enlarge the housing avail-
able for the Revenue Department and
its officin’s. It has not been possible
to complete this programme yet due
to condilions created by the Emer-
gency and shortage of funds. The
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principle being accepted, Government
accommodation to the revenue officers
will be provided as and when it can
b ot ready.

Deaths dae to Mearl Attagk

J Shri M. N. Swamy:
| Shri Laxmi Dass:

Will the Minister of Health be
pleased to state:

1831,

(a) the total number of deaths due
1o heart attack upto the end of July,
1685;

(b) how it compares with the cor-
responding fipure of the previous
vears;

(c) the steps taken to econduct
rescarch to find out » drug for the
discase;

fd) how many scientists have been
employed on this and the amount
epent on this account per annum; and

(e) whether any drug is availabla
anywhere in the world?

The Minister of Health (Dr. Sushlla
Nayar): (a) and (b). The informa-
tion is being collected and will laid
on the Table of the Sabha as soon as
collected,

(¢) Clinical appraisal and research
m various drugs and other aspects
of heart disease are in progress. The
Indian Council of Medical Research
are studying the incldence of ischac-
roic heart diseasc in urban and rure®
population.

The Council have also made avail-
able funds for investigations on
rheumatic heart diseases.

(d) This mformation is not readily
available. Moreover, the work is
being done by the normal staff attach-
od to the medical cardiclogy and
other Departments of the various
ingtitutions and by the IL.CMR. with
their assistance as well as that of
=eseirch  Scholars The Indisn
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Council of Medical Research, during
the current financial year, have sanc-
tioned 19 schemes on different aspects
of coronary heart diseases involving a
tolal budget of Ra 1,83,780.

{e) Several drugs on treatment and
prevention of this discase are being
used in the world, but no definite
cure is yet available.

Kumbh Mela

1832. Shri Raghunath Siogh: Will
the Minister of Health be pleased to
state the help which the Central
Government propose to extend to the
Gove.nment of Uttar Pradesh for the
coming Kumbh Mela ot Allahabad .n
18667

The Minister of Health (D'r. Sushila
Nayar): The information {a being
collected and will be laid on the
table of the Sabha as soon as receiv-
ed

Drinking Water Supply in
Maharashtra

f Shri M. L. Judhav:
| Shri Jedhe:

Will the Minister of
pleased to siate:

1833,

Health be

(a) whether Government are aware
of the acute shortage of drinking
water in the rural areas of Mahg-
rashtro State;

(b) whether a number of pipe-
water supply schemes huve been held
up for want of technical personne!
and adequate funds; and

(¢) the measures Government pro-
pose to lake to relleve the scarcity of
drinking water in Maharashtra
State?

The Minister of Health (Dr. Bushilu
Nayar): (a) Yes. There is shortage
of drinking water in the villages
located In the difficult and scarcity
areas of the State.

(b} apd (c). Information has bmer
called for from the State Govern
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ment and will be laid on the Tabl:
of the Sabha when received

Edncation Allowance to Central
Government Employees In
Wesl Bengal

1834. Shrl 5. M. Bane-jee: Wil the
Minister of Filnance be pleased to
state;

(a) whether It Is a fact that educa-
tion allowance is not being paid to
the Central Government Employees
In West Bengal in spite of the fac
that Primary Education in that State
Is not free;

{b) if so, the reason therefor; and
(¢) the steps taken io rectify this

anomaly?

The Minister of Finance (Shri T. T.

Krishnamachari): (a) and (b).
According to the existing orders,
reimbursement is admissible of tui-

tion fees payable and actually paid
by Government employees drawing
pay not excceding Rs. 800)- p.m. on
behalf of their children for education
in recognised Middle and High
Schools or Higher Secondary Schools.
Primary education was excluded from
reimbursement because information
available was that such education was
free in all the States. Enquiries made
now reveal that in Wes! Bengal,
while in rural areas primary educa-
tion is free, In municipal areas, the
aided and unaided primary schoois
and primary sections of Government
Secondary Schools charge some
tuition fees.

(c) The matter is being reviewed.

Ceastruction of Under-Bridge

Safdarjang Alrport

Shri Kapur Singh:

Shri Gulshan:

shri Solanki:

Shri P. K, Deo:

Shrl Narasimha Reddy:

Shrl Raghunath Singh:
Will the Minister of Health be pleas-

ed to state:

{a) whether it is a fact that deci-
sion has been taken to construct an

1835.

SEPTEMBHR 9, 1965

Written Anmwers 3608
under-bridge to replace the present
leve] crossing near the Safdarjang Alr.
Peart, New Delhi;

(h) if so, the cost invelved;

(¢) when the work will start; and

(d) the target to complete the work?

The Minister of Heat™s (Dr. Sashils
Nayar); (a) Yes, Sir.
(b) Approximately Rs. 11.00 lakhs

(c) The work is expected to be taken
in hand in October, 1965.

(d) The target date for the comple-
tion of the bridge is December, 1968,

Commenwealth Finance Ministers'
Conference

1836. Shri Raghunath Singh: Will
the Minister of Finance be pleased to
state:

(a) whether il is a fact that for the
first time the Commonwealth Finance
Ministers' Conference iz being held
outside UK. at Kingston on the 23rd
September, 1865; and

(b) if so, whether India will be par-
ticipating in the Conference?

The Minister of Finance (Shrl T. T.
Krishnamacharl): (a) No, Sir. Similar
Conferences were held in  several
places outside UK. The Conference
met at Acc-a, Washington and Kuala
Lumpur In September, 1961, 1862 and
1964 respectively.

(b) Yes, Sir.
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Hindustan Housing Factory

1838, Maharajkumar Vijaya Anands:
Will the Minister of Works and Hous-
fog be pleased to state:

(a) whether any market survey has
been made to gauge the demands of
private parties and other Government
Departments o as to put the Chemical
Treaiment Plant of the Hindustan
Housing Factory Ltd. to full capucily
in the absence of which thore has been
heavy recurring financial loss; and

(b) it so, the result of the survey
made?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(bY Nn  Tublicity has been and s
being given about the existence of
the Chemical Treatm~nt Plant to at-
tract business from Government De-
partments as well as private partirs.
As s result thereof the value of orders
whirh was Rs, 4.000 in 1961-62 rose to
Rs. 8.000 in 1964-63.

The Chemical Treatment Plant
forms a small section of the existing
Woodwork Department in the Factory
and no staff has been exclusively em-
ployed for the running of the Plant.
As and when orders are rece!ved, some
saf? of the Wondwork Department is
put on the job part-time. As such, the
Factorv is not maintaining a =eparate
profit and loss account in rrapect of
the Chemical Treatment Flant
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Techno-Economic Survey of UP.

[ Shri S. C. Samanta:
1839. { Shri Sobodh Mansda:
Shri M. L. Dwivedl:

Will the Minister of Planning be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the report
of the National Counci] of Applied
Econom'c Research on Techno-Econo.
mic Survey of Uttar Pradesh in wh'ch
an investment of Rs. 5,219 erores has
been suggested for the period 1961—
76; and

{b) whether the Planning Commis-
gion has examined the recommendas
tion: made by the Council in this re-
gard?

The Minister of Planning (Shri B
R. Bhagat): (a) Yes, Sir.

(b} This survey was organized by
the Council at the request of the Gove
ernment of Uttar Pradesh. The re-
commendations in the report presum-
nbly will be eon<'drred gmong other
factors, by the State Government in
presenting to the Planning Commis-
slon the Draft Outline of the State's
Fourth Plan,

Willingdon Hospital, New Delhi

1840 Shri Surendra Pal B!ngh: Will
the Minister of Health be pleased to
state:

(a) whether it s a fact thot In the
Willingdon Hospital there is no stand-
by arrangement for the supply of
water and electric power and the
operation theatres of that howpital are
also not adequately amir-conditioned;
and

(b) if s0, how and when Govern-
ment propose to remove these short-
comings?

The Minister of F~alth (Dr. Sovhila
Nayard: (n) and (b). Stand.hv-ar-
rangements for supply of wa'er a-e
avallable  Thors are 8 (Six)  hand
pumpi. and & water gtorape tamk of
about 15000 Gallons capacity, Tube-
wells are also proposed to be bored.
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‘As for stand-by electrlc power, a
15 K.W. Diesel Generator is being in-
stalied. The question of providing
turther stand-by arrangements top cer-
tain essentinl Deparments has been
taken up with the C. P. W. D.

The Operation Theatres on the
ground and first floors are adequately
sir-conditioned.

Explosion in Asoka Hotel Power
sub-Station
1841, Shri Tan Singh: Will the

Minister of Irrigation and Power be
pleased to state:

(a) the causes of explosion in the
Asocka Hote) Power sub-station on the
Bth July, 1985;

(b) the extent of damage caused by
‘the explosion; and

(c) the stepa taken to stop the re-
currence of such incidents?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Investi-
gation shows that the oil eireuit
"breaker was damaged On account of
mechanical failure of the operaling
mechanism causing explosion.

(b} The explosion ciused the death
of one sub-station attendant. Besides
material damape jis es imated to be
of the order of Rs. 7,000 approximale-
ly.

(e} The matter is  being studied
further and remedial measures can
be taken after the study is made.

Prize Bonds

1242, Shri P. C. Borooah: Will the
Minister of Finamee be pleased to
1tate:

(a) the amount against the Interest
Free Prize Bonds that has been dis-
bursed so far and how much remains

to be claimed: and
(b) the amount of prizes that was

tiven away on these Bonds and how
nuch remained to be claimed?

‘The Minlster of Pinamee (Shri T.
T Krishnamachard): (a) Rs 1403
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crores (approximately) have been re-
paid and ahou' Rs. 6:24 crores remain
to be claimed.

(b) The total amount of prizes paid
as on 31st July, 1965 is about Rs. 2°38
erores and prizes of the wvalue of
Rs. 79°58 lakhs remain to be claimed

Westetrn Loans

1843, Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether the Organisation fo
Economic Co-operation and Develop-
ment have made a move for general
easing of Western loan terms to less:n
the burden of debt on developing
countries recently:

{b) if so. the nnture of the mowve:
and

(¢) Government’s reaction to this
move?

The Minister of Finance (Shri T.
T. Krishnamachari): (a) and (b), The
Development Assistance Committee of
the OECD held its fourth annual high-
level mecting in Paris in July, 1965.
On considering the Chairman's report
on the 1965 Annual Aid Review, the
Committee  re ommended inter-alia
that Members who do not already
provide at least 70 per cent of their
official assistance in the form of grants
should endeavour to provide B0 per
eent or more of thelr total official as-
sis:ance at favourab'e terms i.e., either
os grants or ms loans with long matu-
rities at low rates of interest and with
average grace period of seven years
Members were also asked to ex'‘end
favourable terms on as wide a pgeo-
graphic basis as possible, and to Te
duce the scope of ald tying

(¢) The above recommendations are
primarily for the consideration of the
countries in Western Europe. Unitéd
Kingdom, US A. and Japan which are
members of the Development Asmximt-
ance Committee of the OECD.
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Availability of Forelgn Exchange to
Public Sector Undertakings

Shri Tan Bingh:
1844. { Shri R. Barua:
Shri Basumatari:

Will the Minister of Finance be
pleased to state:
{a) whether there will be practl-

cally no free foreign exchange avail-
able to public sector undertakings for
maintenance of imports this year;

(by if so, its impact on produection;
and

(c) the steps taken to tide over the
crisis?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) and (b). In
the light of our present foreign ex-
change situation allocations of free
foreign exchange to all sectors in-
cluding public sector undertaking
have to be on a considerably reduced
scale,

Wherever possible, suitable alloca-
tion from ‘Aid" and ‘Rupee’ resources
have been given to supplement the
reduced free foreign exchange allo-
cations and this should to this extent
off-set the adverse effect of the re-
duced availability of free foreign ex-
change. However, the reduction in
free foreign exchange would affect
production.

(c) The steps taken to tide owver
the foreign exchange crisis were out-
lined in the Finance Minis'er’s broad-
cast speech on 1Tth July, 1965 and
also in his speech in the Lok-Sabha
on 10th August, 1965

BRajghat Memorial

1845. Dr. L. M. Binghvl: Will the
Minister of Works and Houxing be
pleased to state:

(a) the amount spent so far by Gov-
emment on the erection of the
Rajghat Memorial and the develop-
ment of its surrounding areas; and

(b) the present estimates of total
expenditure on the project?
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The Minister of Worky and Housing
(Shri Meh: Chand Khanna): (a)
About Rs. 4)-30 lakhs till the end of
July, 1885,

(b) Rs. 01-40 lakha.

L.1.C. Mortgage Scheme

1846. Shri Maniyangadan: WIll the
Minister of Fimance be pleased t»
s ate:

(a) the names of towns, State-wise,
included in the list of towns under
the Mortgage scheme of the L.IC;

{b) whether there is any proposal
to bring more towns under the
Scheme; and

(¢) the criteria adopted in includ-
ing towns under the scheme?

The Minister of Finance (Shri T. T.
Erishnamacharl): (a) (i) Madhyu
Pradesh: Bhopal, Indore and Jabal-
pur; (ii) Uttar Pradesh: Agra, Kan-
pur, Lucknow, Meerut, Varanasi; (i)
Azsam; Gauhati, (iv) Bihar: Patna;
(v) Orissa: Cuttack; (vi) West Ben-
pal: Asanso] and Calcutta; (vii) Delhs:
Dethi; (viai) Jammn & Kashmir:
Jammu; (ix) Punjah: Amritsar, Chan-
digarh, Jullundur and Ludhiana; (x)
Rajasthan: Ajmer and Jaipur; (xi)
Andhra Pradesh: Hyderabad; (xif)
Kera'a: Ernakulam and Trivandrum;
(xiii) Madras: Coimbaiore, Madras
and Madurai; (xiv) Mysore; Bangoa-
lore; (xv) Gujarct, Ahmedabad, Ba-
roda, Rajkot and Surat; (xvi) Maha-
rashtra: Bombay, Nagpu:, Nasik and
Poona.

(b) Not at present.
(¢) The growth of towns a1 reflect-

ed by the increase in population and
industrial and commercial activitles

Tours of Planning Commissien’s
Members Abroad

1847. Sbri A. N. Vidyalankar: Wil
the Minister of Planning be pleased
to state:

(a) the names of the P‘Eannin,g'coi.n-
mission Members who had gone
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abroad  between January and July,
1905 and the duration of their stay
abroad in each case;

(b)Y the purpose of the wvisit in each
oase;

(c) the foreign exchange invelved
in cach case; and

(d) the expenditure involved in the
Indian monecy for the purchase of
foreign exchange or otherwis:?

The Minisier of Planning (Shrl B
B. Bhagat): () to (d). A statem:nt
is laid on the Table of the House.
Elzccd in Library. See No. LT-4803/
‘65).

Commitiee on Power Project

Shrl D. C. Sharma:
1848, ! Shri Yashpal Singh:
Shri R. 5. Pandey:

Will the Minister of Irrigation and
Power be pleascd to state:

(a) whether Govcrnment have ap-
pointed a Commitiee of officials to re-
view Lhe progres: of certaln power
projects nnd to explore measures for
the expeditious execution of work
on projects;

(bY if s0, the terms of reference of
the Committee and the names of the
power projects falling under the pur-
view of the Committee: and

(c) whether the Committee has
since started working?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b)Y The Committee has been set up
to review the progress of execution of
certain power projects and to elimi-
nate 'he difficulties and bottlenecks
being exprricnced by the concerned
project authorities in order that bene-
fits envisaged from such projects dure
ing the Third Plan are realised by the
target dates. The projects propos-
cd to be reviewed bv this Com-
mittee ne Kothacudam (Andhra Pra-
‘desh), Pathratu  (Bihar), Kalaknte
(Jammu  and  Kashmir), Saharigirl
(Keralad, Korha (Madhva Pradesh),
Bharavathy (Mysore), Kanpur (UP.),
Durgapur (West Bengal), Neyvell
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Extensions (Madras), Porambikulam
(Madras) and Talcher (Orissa).

(e) Yes

Jamuna Fish

Shrl Ram Sewak:
‘“"{Shrl P. G. Sen:

Will the Minister of
pleased to state:

Health be

(a) whether Jamuna flsh has been
found unfit for consumption as harm-
fu! chem:cals are found in it;

(b) if so. how this contamination
has developed; and

{r) the steps taken for its elimina-
tion?

The Minister of Health (Dr. Sushila
Nayar): (a) The Municipal Corpora-
tion of Delhi has stated that they are
not aware of this

(b) Does not arise.
(c) Does not arise.
wTra| % g3 7 Tyl o wifom
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1850.
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Wk wefer arg & wew ¥ gew
O et feaf & gfee & oo e

Famlly Planning

Shri B. Barua:
“"‘{'m B. 8. Pandey:

WUl the Minlster of Health be
pleased to state:

(s) whether it ls a fact that a 18-
man team sponsored by the Govern-
ment of India in co-operation with
U.S. AlD. has recently visited Korea
and studied the ways of family plan-
ning prevalent there; and

(b) if so, whether the said team has
submitted any report o Government
as a result of their study tour?

The Minister of Health (Dr. Sushila

Nayar): (a) Yes, Sir.
(b) Yes, Sir.
Hogeakal Project

1853, J Shri Bamappa:
| Sbri Burendra Pal Singh:

Will the Minister of Irrigation and
Power be pleased to state the steps
Government have taken or propose to
take to resolve the conflict between
Mysore and Madras on the question
of Hogenkal Hydro-electric scheme?

The Minister of Irrigation and
Power (Dr. K L. Rao): A copy of
the Project as drawn up by Madras
State Electricity Board cuntaining
detaily of works proposed on the
Madras side has been made available
to the Mysore Government. The
Mysore Government have stated that
the proposals for the Mysore side
would be sent by the end of 1963,
Thereafter, steps can be taken to re-
solve the differences, if any, between
the two States pertalning to the
Hogenkal Project.

el ar wd € mf fktelt e

1854. o ¥ To FAae :
wqr faw #®oft og W 1 w7 S GT
fir :

(¥) #1 g3 qagdiy g
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Water Consumption Charges

1856. Shrimati Malmooma Sultan:

Will the Minister of Health be pleas-
ed to state:

(a) whether the Delhi Water Sup-
ply and Sewage Disposal Committee
have submitted a proposal to Govern-
ment for increasing the filtered waler
consumptlion charges by 50 per cent;
and
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(b) if so, Government’s reactiom
thereto?
The Minister of Health (Dr. Snshils
Nayar): (a) No.

(b) Does not arise.
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Pakistan’s clabm on Gangp

1881, Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to stale:

(2) whether it is g fact that Pakis-
tan's Minister for Industries and
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Natural Resources has stated while
commenting on Farraka barrage that
Ganga is an international river and
it was not within the power of one
country to alter the natural conditions
of its own territory to the disadvan-
tage of a neighbouring State under
the International Law; and

(b) if so,
thereto?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Accord-
ing to Press reports, a statement to
this effect is said to have been made
by Pakistan's Central Minister for
Industries and Natural Resources, but
there is no official infermation.

Government's reaction

(b) The Government of India do
not agree with the views attributed to
the Pakistan Minister.

State Electricity Boards

1862. Shri Mohammad Elias: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the steps taken by the State
Electricity Boards and other public
sector organizations engaged in power
supply to effect economy in capital
and operational and maintenance ex-
penditure to achieve the desired level
of earmnings by increasing the tariff, as
per recommendations of the Venkata-
raman Committee; and

(b) the steps taken by the Boards
and other organisations to reduce ex-
penditure in top-heavy overheads/
administrative charges and capital
cost of the schemes?

The Minister of Irrigation and
Power (Dr, K, L. Rao): (a) and (b).
The State Electricily Boards are
autonomous bodies set up by the State
Governments under the provisions of
the Electricity (Supply) Act, 1048
The Boards are required to adjust
their charges from time to time so as
not to run at a loss. The financial
working of most of the Boards has,
however, not been satisfactory all
these years. A Committee with Shri
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R. Venkataraman, Minister for Indus-
tries, Madras was set up in April,

1964 with the following terms of
reference:—

(a) To suggest ways and means
of improving the revenues of
various State Electricity
Boards and also the income
from electricity duty; and

(b) To suggest the pattern of
relationship between tariff
and electricity duty.

The Committee has since submitted its
. report and in para 24 thereof inter-
alia obscrved as follows: —

It is imperative that every Elec-
tricity Board should strive to
operate at the maximum effi-
ciency and ecomomy. The
State Governments have ade-
quate powers under the Elec-
tricity (Supply) Act, 1948, to
watch the efficiency and per-
formance of State Electricity
Boards and take necessary
corrective action. The Com-
mittee would like to empha-
gise that without recourse to
such action by the State Gov-
ernments, the Boards them-
selves would be well advised
to always keep the cosis of
generating, transmitting and
distributing elgetrical energy
including overheads as low
as possible and to take neces-
sary and suitable steps to this
end by periodical reviews

The recommendations of the Commit-
tee have been brought to the notice
of the State Governments/State Elec-
tricity Boards for their guidance.

The details regarding the economy
effected or to be effected by the vari-
ous State Electricity Board in capital
and operation and maintenance ex-
penditure and steps taken to reduce
administrative expenditure ete. are
not avallable. The State FElectricity
Boards are required to observe eco-
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nomy measures in pursuance of the
above observations of the Committee,
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Outstanding Municipal dueg

1844. Bhri Jedhe: Will the Minister
of Irrigation and Power be pleased
to refer to the reply given to Starred
Question No. 380 on the 11th March,
1985 and state:

(a) the number of Gazetted OM-
cers, Minisiry/Department-wise who
have left the Government sccomumo-
dation without clearing the electrir!
bills to New Delhi Municipal Ceini-
mittee/Delhi Municipal Corporation
during the last 10 years;

(b) the total amount of outstanding
bills as on the 31st July, 1965;

(¢) the action taken or proposed to
be taken to recover the amount from
the respective officers; and

(d) the reasons for nol recowvering
the amount upto this time?
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The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) to (d).
Two statements giving the requisite
Information for the New Delhi Muni-
cipal Commitlee and Delhi Munici-
pal Corporation separately are laid
on the Table of the House. [Placed
in Library. See No. LT-4804/65].

Pay Scales of Gestetner Operators
and Staff Car Driverg In Ministries

1868, Dr, L. M. Singhvi: Will the
Minister of Finance be pleased to
state:

(a) the pay scales of Gestetner
Operators and staff car drivers inthe
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Ministries and other offices of the
Government of India;

{b) whether there is any difference
In the scales of pay of the above cate-
gory of staff;

(e) it so, the reasons for this dis-
parity; and

(d) whe'her Government propose
to take necessary steps to remove
this disparity?

The Minister of Finance (Shri T. ¥,
Erishnamacharl) (a) The standard
scales in respect of these posts are as
follows:

(1) (i) Semior Gestetner Operators
(ii) Junior Gesietner Operators
(2 S.aff Car Drivers

() Rs. 170-3~131.

(i) Re. Ro-1-85-2-g5-EB-3=170.

(i) Ra. 110-3-131-4-15 -ER-4-17§~
5-183 (fr S aff Car Drivera
wokng n th' S cretar ot
Offic s .f th> Min s'ries of
the G.vernmen: of Ind a.

(i) Rs 110-3-131-4-139 (f.r cther).

(b) Yes,

(c) and (d). The Staff Car Dri-
wers working in Secretariat Offices
of the Ministries have been allowed
a higher scale in view of the excep-
tionally arducus nature of their duties
involving long hours. Pay scales
have necessarily to vary with the
nature and complexity of the work
assipned to each post. It iz not
alwnys possible to have uniformity in
this matter,

s mrany frdt & aw = feran mn o

Q5
1867, Wit ey qreia : e fow
weft ag aATA A7 PO w01 6 whamE
faa (IO w2W) ¥ 1947 ¥ 1963
aw wfe aq Ty g g ¥ €
% fesit fr age o wf ?
fare ot (8 o @0 revrmaT(h)

1947-48 ¥ ¥ FT 1950-51 A% &
. wat ¥ 9w fay § aga i s

W% ¥ winE avere Iee TG ¢ |

afF 1951-52 7 1963-64 % W
wafa & sas fadm o & oifay

g A A ol §o—

L Trwer (FET

FEIEA )

(& gamdt i)

1951-52 . . 4282
1952-53 . 4369
1953—54 . 3837
1954-55 . 2938
1955-56 . 2471
1956-57 . . 2834
1957-58 . : 4836
1958-59 . . 5094
1959—60 . 5608
1960-61 , . 6118
1961-62 . . 7099
1962-63 . : 7530
196364 . . 9088
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wiwng fad § arang w1 FeqaA

1868, W} T qrvin : w1 fow
W&t a7 TTA ® FO o fE

(%) 3o 3w & wiarm fry
# 1947 ¥ 1063 W wafy F wfrrd
w1 gm aeay, feadt wmar § dar
Py T,

(a) 7ar ag ax & fr g ol &
R TETE §T &7 JeqrEA gun kW

() afx g, ot @ e e § 7
farw qt (e mo Eooramamel) :

(¥) 1951-52 & 196364 WE ¥
ww! ¥ g wiw ¥ whamre fay #
gt " Ay & damar & e
#¥ fair ny fraaorax & § | wiwd
e af ¥ gy A W Wy
v g frefra ol & wqae @
wE ¥ 1 1947-48 ¥ 1950-51 AF
% @il ) g q7 AT IO AN &

fraw

af ELE]
(0o00) fEsem

1951-52 14955
1952-53 . 7855
1953-54 10654
1954=55 . 9362
1955-56 . 12508
1956-57 172612
1957=58 . 2862
1958-59 . 9227
1959-60 . 7508
1960—61 . 6351
1961-62 . 6340
1962-63 . 4539
1963-64 . 6684

('}_ﬂ. LU

BHADRA 18, 1887 (SAKA)

Written Answers 4720

(7) vmrza # ficra & wrow

Prfafas & —

(1) soirwral & ‘afear’
TETE W1 TR ET N
afiw: wdt fven wr Ay
& T ot Y ‘e g
¥ T 9C IAR GG TG
w g

(2) Frwrerral # ared (‘o
TEATE, & qATT & [T W)
T ¥ e i o frrte
Fwm AT g

(3) ‘wn’ awars wfean fire oY
g & TeTTEE €1 wW F@A;
U154

(4) 0 37 aeqgul N AR
forast weat Frer faadr }
o7 fare @3 & gt

Lecigh O
Security Paper Mill at Hoshangabad

1869. Shri Harl Vishnu Kamaith:
Will the Minister of Flnance be pleas=
ed to state:

(a) the reasons for the abnormal
delay in the going into production of
the Security Paper Mill at Hoshangs-
bad; and

(b) the steps that are being takem
to expedite the production?

The Minister of Finance (Shri T.T.
Krishnamachari): (a) The delay is
due mainly to the dificulty, in the
initial stages, in finding a suitable
contrac'or to undertake the work on
the main mill building, the persistent
shortage of essential building mates
rials like cement and steel and some
delay in the finalisation of orders for
certain important items of equipment
having long delivery periods.

(b) These difficul'ies have now
been largely overcome. The mawn
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mill building is almost ready and a
major part of the machinery and
equipment has arrived at the site.
Arrangements are being made ‘o start
the ecrection of these machinery. It is
expected that the mill can be com-
missioned sometime in the latter hall
of 1968,

Demands of Doctors in  Bihar

1870. Shri Bibhutl Mishra: Will the
Minister of Health be pleased to
stute:

(a) whether Government have
received any representation from the
Government of Bihar asking for the
grant of financial assistance to meet
the demands for higher pay scales
put forth by the Doctors in the
pervice of the State Government; and

(b) if so, Government's reaction
thereto?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

{b) Does not arise.

Meodical Officers in Tripura

1871. Shri Biren Datia: Will the
Minister of Health be pleased to
state:

(a) whether it ix a fect that the
Medical Officers of the Union Terri-
tory of Tripura have given notice of
resignation on some demands;

(b) it so, what are their demands;
and

(c) the
thereon?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) and ().

decision of Government

Do not arise.
11 hrs
PAPERS LAID ON THE TABLE

AxnuAL REPORT ON WORKING AND Ao-
MINISTRATION OF Comparmes Act

H-MRM(MT.’.

Erishnamacharl): 1 beg to lay on tha
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Table a copy of Annual Report on
the working and administration of
the Companies Act, 1958, for the year
ended the 31st March, 1885, under
section 638 of the said Acl. ([Placed
in Library. See No. LT-4T87/65.)

NOTIFICATIONS IN RELATION TO STATE
or Kenrara

The Minister of Fealth (Dr. Sushila
Nayar): 1 beg to lay on the Table a
copy each of the following papers:

(i) Notification No. SRO 280/65
published in Kerala Gazette
dated the 13th July, 1065,
making certain amendment
to the Trivandrum City Im-
provement Trust Accounts
and Finance Rules, 19061,
under sub-section {(2) of sec-
tion 137 of the Trivandrum
City Improvement Trust
Act, 1960, read with clause
(¢) (iv) of the Proclamation
dated the 24th March, 1865,
issued by the Vice-Presi-
dent  discharging the func-
tions of the President, in re-
lation to the State of Kerala.
[Placed in Library See No.
LT-4788/65].

(i) Notification No. SRO 288/63
published in Kerala Gazette
dated the 20th July, 1065,
containing the Kerala Local
Authorities Loans  Rules,
1965, under sub-section (3)
of section B of the Kerala
Local Authorities Loans Act,
1963, read with clause (c)
(iv) of the Proclamation
dated the 24th March, 1865,
jssued by the Vice-President
discharging the functions of
the President, in relation to
the State of Kerala. ([Placed

in Library, Sec No. LT-
4780/85.]

(iii) Notification No. SRO 200/
85 published in Kerala

Gazette dated the 2Tth July,
1965, making certain amend-
ment to the Rules relating
to the preparation of Anpual
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Financial Statement and the
Accounts to be kept by the
Municipal Councils, under
sub-section (2) of section
345 of the Kerala Municipa-
lities Act, 1960, read with
clause (c) (iv) of the Pro-
clamation dated the 24th
March, 1965, issued by the
’ Vice-President discharging
the functions of the Presi-
dent in relation to the State
of Kerala, [Placed in Library.
See No. LT-4700/65.]

(iv) Notifiention No, SRO 292/65
published in Kerala Gazette
dated the 20th July, 1865,
containing the Kerala Places
of Public Resort Rules, 1865,
under  sub-section (2) of
section 19 of the Kerala
Places of Public Resort Act,
1963, read with clause (c)
(iv) of the Proclamation
dated the 24th March, 1865,
issued by the Vice-President
discharging the functions of
the President in relation to
the State of Kerala. [Placed
in Library. See No, LT-4791/
85).

Dapea AND Nacar Havewr VarmeTa
PANCHAYAT (AMENDMENT) RULEs

Dr. Sashils Nayar: On behalf of
Shri Hathi, I beg to lay on the Table
a copy of the Dadra and Nagar
Haveli Varishta Panchayat (Amend-
ment) Rules, 1963, published in Noti-
fication No. GSR 1101 dated the Tth
August, 1085, as corrected by GSR.
1238 dated the 28th August 1965,
ander sub-gection (3) of section 14
of the Dadra and Nagar Havell Act,
1981. [Placed in Library. See No. LT-
7192/83).

Commcewpum 10 Lors Insumance Com-
romATION (AMmENDwmENT) Rones

The Minister of Plasning (Shri
B. B. Bhagat): T beg to lay on the
Table a copy of Notification No. GSR
1123 dated the 28th August, 1963,
containing Corrigendum to the Life
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Insurance Corporation (Amendment)
Rules, 1965, published in SGR 1004
dated the 31st July, 1865, under sub-
section (3) of section 48 of the Life
Insurance Corporation Act, 1956,
|Placed in Library. See No. LT-4793/
65].

NomiricATions unoer Cusmoms Acr,
Estate Duty Acrt, INcome-TAX AcT,
AND CENTRAL Excises ann Savr Aer

The Deputy Minister in the Minis-
try of Floance (Shri Rameshwar
Sahu): I beg to lay on the Table—

(1) a copy each of the following
Notifications under section
159 of the Customs Act, 1942:

(i) GSR 1186 dated the
August, 1965

(i) GSR 1197 dated the
August, 1965

(ili) GSR 1198 dated
August, 1065

(iv) GSR 1109 dated
August, 1965

fv) GSR 1200 dated the
August, 1065

(vi) GSR 1201 dated the
August, 1965

(vii) GSR 1202 dated
August, 1985

fvili) GSR 1203 dated
August, 1965
(ix) GSR 1204 dated
August, 1965,
(x) GSR 1205 dated
August, 1985
(xi) GSR 1208 dated
August, 1963
(xil) GSR 1207 dated
Aungust, 1988
(xiily GSR 1208 dated the
August, 1965
(xiv) GSR 1209 dated the
August, 1965

-

he 30th

the

20th
tho
the 20th
the

the
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[Shri Rameshwar Sahu]
(xv) GSR 1219 dated the 20th

(xvi)

(3xvii)

August, 1965

GSR 1211 dated the 20th
August, 1965

GSR 1212 dated the 20th
Aujgust, 1965

(xvlii) GSR 1213 dated the 20th

(xix)

(xx)

(xxi)

August, 1965

GSR 1214 dated the 20th
August, 1985

GSR 1215 dated the 20th
August, 1965

GSR 1216 dated the 20th
August, 1965

[Placeg in Library. See No. LT-

4794/85).

(2) a copy each of the follow-
ing Notifications:—

(i) The Estale Duty (Amend-

(ii)

(i)

ment) Rules, 1965 (Hindi
Version) published in Noti-
fication No. GSR 742 dated
the 14th May, 1965, under
sub-section (3) of section
85 of the Estate Duty Act,
1953. [Placed in Library.
See No, LT-4705/85).

The Tax Credit Certificate
(Exports) Scheme, 1963,
published in No'ification
No. GSR 1183 dated the 18th
Avgust, 1965, under sub-
sec tion (4) of section 2B0ZE
of the Income-tax Act,
1961. [Placed in Library.
See No. LT-4796/65].

The Customs and Central
Excise Duties Export Draw-
back (General) Sixty-first
Amendmen: Rules, 1865,
published in Notification
No. GSR 1228 dated the
28th August, 1965, under
section 158 of the Customs
Act, 1962 and section 38 of
the Central Excises and

Salt Act, 19044, [Placeqd in
Library. See No. LT-4797/
85].

11.01 hrs.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(1) “In accordance with the pro-
vision; of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am direct-
ed to return herewith the
Finance (No. 2) Bill, 1965,
which was passed by the Lok
Sabha at its si‘ting held on
the 1st September, 1965, and
transmitted to the Rajya
Sabha for its recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the said
Bill”

(2) “1 am directed to inform the
Lok Sabha that the Ware-
housing Corporations (Sup-
plementary) Bill, 1964, which
was passed by the Lok Sabha
at its sitting held on the 27th
November, 1864. has been
passed by the Rajva Sabha
a' its sitting held on the 6th
September, 19635, with the
following amendments:—

Enacting Formula

1. That at page 1, line 10, for the
word ‘Fifteenth’ the word
‘Sixteenth” be substituted,

Clause 1

2. That at page 1, line 13, for the
figure '1964" the figure '1965"
be substituted.
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The Schedule

8. That at page 2, for lines 20
and 21, the following be sub-
stituted, namely:—

"5, Mysore

8. Punjab

7. Rajasthan

8. Uttar Pradesh.”,

1 am, therefore, to return herewith
the said Bill in accordance with the
provisions of rule 128 of the Rules of
Procedure ang Conduct of Business in
the Rajya Sabha with the request that
the concurrence of the Lok Sabha to
the said amendments be communicated
to this House.

11.01-3/4 hrs.

WAREHOUSING  CORPORATIONS
(SUPPLEMENTARY BILL)

As AMEINDED BY RAJYA SABHA

Secretary: Sir, I lay on the Table
of the House the Warehousing Corpo-
rations (Supplementary) Bill, 1965
which has been returned by Rajya
Babha with amendments.

1102 hrs,

PAYMENT OF BONUS BILL—contd.

Mr. Speaker: The House will now
take up further clause-by-clause con-
sideration of the Bill to provide for
the payment of bonus to persons em-=
ployed in certmin establishments and
for matters connected therewith.

Shri N. Dandekar was to continue
his speech. But he is not present at
the moment.

Shri Hem Barua (Gauhsti): Is the
hon. Defence Minister making any
statement today?

Mr. Speaker: I shall find that out.

So far, 1 have not known. If there
is any information, 1 shall inform hon,

Members.
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Shri Hem Barua: Are you going to
inform us wherever we may be:

Mr. Speaker: Wherever the hon
Member is, 1 shall see that the com-
munication Is conveyed to him.

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): My
hon. friend Shri Kashi Ram Gupta
wanted that some special concessions
should be given to industrie. whose
investment was less than one lakh of
rupces.  Several amendments had
becn tabled by him for some other
clauses earlier in this respect and they
have been rejectcd already. In fact,
we have not made any distinction pe-
tween company and company or bet-
ween co-poration and corporation de-
pending upon the amount of capital
invested. Therefore, I am not in a posi-
tion to accept the amendment of the
hon. Member.

Then, I come to the amendments
maoved by Shri Indrajit Gupta. I wonld
like to say that we are not in a pnii-
tion to accept his amendments. The
hon Member through his amendments
wants to reduce the rate for equity
capital and reserves. In fact, the
majority recommendation was that the
rate should be 7 per cent on equity
capital and 4 per cent on rescrves. Shri
N. Dandeker in his minute of disent
suggested that the rates should be 85
per cent and 6 per cent respectivelv.
We have accepled this suggestion not
merely because it was recommended
bv Shri N. Dandeker, but because of
two reasons, firstly, the prevalent rates
of interest today and secondly the fact
that the rate allowed now is taxable
whereas earlier it way not taxable In
fact. under the Labour Appellate Tri-
bunal formula, more or less 6 per cent
ang 2 to 4 per cent were allowed res-
pectively, and at that time, they were
not taxable. Today, 85 per ccnt and
@ per cent are taxable. If the rates
allowed under the Labour Appellate
Tribunal formula were subject to taxa.
tion. they will work out to the same

thing as 85 ver cent and 6 per cend
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[Shri D. Sanjivayya)
respectively. Therefore, for these two
reasons we have accepted these rates.
S0, I am not in a position to accept
the amendments proposed by Shri
Indrajit Gupta.

Then, I come to the amendments
moved by my hon. friend Shri N.
Dandeker, I would like to say, with
regard to companies which  have
branches outside India that if bonus
s to be paid on an individual basis,
that is, for the employees of the bran-~
ches separately, then they are expect-
od to malntain separate accounts, ac-
cording to clause 3 of the Bill which
we have already adopted. Similarly,
if a new industry start; branches else-
where, then if they want to pay bunus
to the employees of the various bran-
ches, they have necessarily to main-
tain profit and loss account, in which
casg the equity capital would be dis-
tributed by them; if that is disputed,
probably that has to go before a tri-
bunal which would come to a decision
in what manner it should be divided.

Then, my hon. friend wanted that
the rate of interest should be relatable
to the Reserve Bank rate and things
like that. That would be a sort of
fluctuating thing We do not want to
keep this in a fluctuating condition,
but we want to have it at a definite
rate, Therefore. | am not in a position
to pt his d ts also,

Mr. Speaker: If any hon. Members
require any particular amendments of
theirs to be put to vote separately
they may indicate the numbers of those
amendments.

Shri N. Dandeker (Gonda): Amend.
ments Nos. 204 and 234 may be put
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separately, and then amendment
No. 239 may be put separately. The
other amendmentg of mine may be put
together to vote.

Mr. Speaker: 1 ghall now put
amendments Nos, 204 and 234 to vote.

Amendments Nos. 204 and 23 were
put and negatived.

Mr. Speaker: [ shall now put
amendment No. 235 to vote.

Amendment No. 235 was put and
negatived,

Mr, Speaker: I shall now put
amendment No. 239 to vote.|

Amendment No. 239 was put and
negatived,

Mr. Speaker: I shall now put the
other amendments of Shri N. Dande-
ker to vote.

Amendments Nos. 201 to 207, 234 to
250 were put and negatived.

Shri Indrajit Gupta: My amend-
ments Nos. 40 to 47 and 50 may be put
to vote together.

Mr. Speaker: 1 shall now put

amendments Nos. 40 to 47 and 50 to
vote.

Amendments Nos. 40 to 47 and 50 were
put and negatived.

Mr. Bpeaker: [ shall now put
amendments Nos. 79 and 80 to vote,

Amendments Nos. 79 and 80 wers
put and negatived.

Mr, Speaker: The question is:

“That the Third Schedule stand
part of the Bill.”

together, then amendment No. 235

may be put. Lok Sabha divided.:
Division No. 13) AYES [rx.21 hars.
Abdul Wabid, Shel T. Bevametsrl, Shei Bri] Basl Lal, Shei

Aldvs, Shri Joschim Basrwaot, Skl

Aney, Dr. M.S. Beers, Shri

Amad, Shri Bhagwat Jha Bhagsrati, Shei

Bal Krishoe Singh, Sieri Biwt, Shri [.B.5.
Balmid, Shri Bor oosh, Shri P.C.
Jarman, Shes P.C. Brajubww Pramd, Shei
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D, Shn BK.

Dme, Shri N'T.
Mesai, Shri Morarii
Deshomukh, Shn B.D.

Deshrmukh , Shri Shiveii Reo 5.

Dey, Shri 5.K.
Dhuleibwar Meeos, Shn
Dhoesh Singh, Shri
Ering, Sbri [»,

Canspet! Ram, Shri
Gandhi, Shri VB,
Gowth, Shni

Grupta, Shri Shiv Charan
Jumir, Shri 5.G.

Jena, Shri

Jyatiahi, Sbri JP.
Kaprolker, Shri

Kadaria, Shi C.M.
Khanna, Shri P.X.
Krips Shankar, Shri
Krlibna, Shr M.R.
Kriahramachari, Shri T.T.
Lalit Sem, Shri

Mahtab, St

Mahishi, Dr. Serofini
Majithia, Shri
Malaichami, Shri
Malawiys, Shri }.D.
Malbotrs, Shri Inder J.
Mansen, Shri
Manysngadan, Shri
Marandi, Shri
Maruthiah, Shri
Masuriys Dia, $hn
Mathar, Shri Shiv Charan

Alvmres, Shni

Banerjee, Shri 5. M.
Dwivedi, Shri Soreadranath
' Gopts, Shri Indrajit
Gupts, Shri Kashi Ram
Gupts, Shri Prirs

Bhri M. B. Vaishya (Sabarmati): I
voled wrongly for ‘Noes'. My
should be regarded as having been for

“Ayes’.
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AYES-—comud.
Mehd i, Shri S.A.
Mehrotra, Shri Brej Bibari
Melkote, Dr.

Mengi, Shri Gopal Derv
Minimata, Shnmats
Mirsa, Shri Bakar Ali
Mishrs, Shri Bibbuti
Mohanty, Shri Gokul saanda
Mukeriece, Shrimati Shards
Muthish, Shri

Madk, Shri D.J.

Mayar, Dr. Sushils
‘MNewmoay, §
Wirsnjas Lal, Shei

Oma, Shri

Pandcy, Shri Vishws Nat
Panns Lal, Shri

NOES
Wamath, Shri Harl Vishos
Limaye, Shri Madhu
Mukerier, Shri H.N.
Murmu, Shri
Pandey, Shri Sarjoo
Bam, Sbri T.

vote West):

Mr. Speiker: The result of the divi-

sion is: Ayes 126 Noeg

18. The

“Ayer have it; the ‘Ayes’ have it

The motion pas adopted.

The Third Schedule was added to the
Bill.

i

The Fourth Schedule was added to the

Bil.

(i) Page
for “commencing on any day

Bonus Bill

Raddy, Shri Ling
Reddy, R. Surender
Roy, Shri Bishwanath
Sadbu Ram, Shri

Sahu, Shri Rameshwar
Sanji Rup)i, Shri

Saraf, Shri Sham Lal
Shab, Shrl Manabendre
Shah, Shrimati Jaysben
Sham Nath, Shri
Sharma, Shri A.P.
Sherma, Shri D.C.
Sharma, Shri K.C.
Shinde, Shri

Stirwe Nasuyan Das, Shri
Sinha, Shrimatl Remdular
Snatak, Shri Nardeo
Subbaraman, Shri
Surendrs Pal Singh, Shr
Thever, Shri Y.V,
Thwary, Shri D.N.
Tiwary, Shri R.S.
Tripathi, Shri K ruhns Des
Tyagi, Shri

Ulikey, Shri

Upadbyays, Shri Shive Dutt
Valvl, Shri

¥urma, Shri Raviodrs
Vidyslanksr, Shri A.N.
Visbhadra Singh, Shri
Vysa, Shri Radhelsl
Warnik, Shri Balkrishne
Yadab, Shri N.F.
Yadav, Shri Ram Harkh
Yadavs, Shri B.P.

Hameshvw aranand, Snn
Singh, Shri].B.
Siaghv,, Dr. L M.
Vaishys, Shri MLB.
Warior, Shel

Yesbpal Singh, Shri

1 beg to move:
1, lines 12 and
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Shri Indrajit Gupta (Calcutta South

in the year 1964". substitute—

“ending on any day in the

year 1964". (7).
Page 2—
(i) line 1,—after ‘“establish-

ment” ingeri—‘or factory™;

and

() line 4,—add at the end—"or
below ten as the case may

Claase 1— Short title, extent and ap-
licati

be”. (8).
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Shri Kashi Ram Gupta (Alwar): 1
beg to move:;

Page 1, line 7.—
after “factory” {nsert—"wherein
twenty or more persons are
employed on any day
during an accounting year".
(81).

Mr. Speaker: The amendments and
the clause are before the House.

Shri Kashi Ram Gupta: My amend-
ment is very aimple.

Mr, Bpeaker: As is usually the case.

Shri Kashi RBam Gupta: All the basic
reasons which apply in respect of
provident fund and the employees
state insurance scheme in cases of
factorivs cmploying twenty or  more
persons apply equally in this case also.
50 I lail 1o understand why this devia-
tion has becen made in this case. Most
probably labour leaders might be
thinking thal the more control on
amall industry the better it will be
for labour. But actually it will work
otherwise.

After all what is the position of the
smail industrics. Those people who
start these industries, as employers
they have no security. They have no
insurance to provide something for
the future. The first thing to be seen
is that the rclations between such
smull proprietors and their employees
must be on a scientific basis. Uptil
now the scientific basis is that all laws
which rclate to cconomic welfare of
labour are to be made applicable to
establishments and factories employ-
ing 20 or more persons, because it has
becn held that factorics and establish-
ments employing less than 20 have
not much capacity to meet these obli-
gations, Without going into the facts,
without  inquiring  intg all  these
aspects, now the Minister comes for-
ward and says that those factories
which employ less  than 20 people
should also be brought within the pur-
virw of this bonus scheme. The result
of this will be that most of these people
will either take malpractices or
there will be strikes and the factories
will have to close down.
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i tunk the time has come when
there should be a separate policy for
sidel scuie  Induslries. A separate
Comumission should go inlo the whole
thing. Unless and until you devise
means fur ensuring  justice to small
inaustry in respect of this matter by
means of a detailed inquiry into the
state of affairs there, I think there will
b always trouble. Organised labour
leaders do not pay as much attention
to these small people as they ought to.
Otherwise, they would not have insist-
ed on this. The fact is that these lab-
our leaders never care to see what is
the return that these small people get
and what is their financial condition.
If they can get enough of return on
their capitel, on the capital
invested by such small firms and
individuals, s0 as to sustain themselves
and meet this obligation, then of course,
T could have understood the reason for
it. But if we go intp the formation of
these industries, what we find will be
quite otherwise. Therefore, the for-
mula that has been applied to them
will only go to benefit the big people.

Yesterday, I said very frankly that
5o far as registered firms are concern-
ed, firms with a capital of Rs. 5 lakhs
or over, they will pay nothing more
than the minimum laid down in the
formula. Still when I table an amend-
ment, the hon. Minister could not visu-
alise the difficultics that these peaple,
the small people, have to face. Again
I say, in this respect, the Minister
should at least sec that it is going to

do good to labour. Tn these cagses,
labour is mostly mobile. So many
other things will comg in. The ins-

pectors will only try to catch hold of
the small people; they will not be
able to catch the big people.

After all, the small people have got
small capacity. They have got their
own difficulties,. As a matter of
policy, we should see that they are
enabled to function without detriment
to their financial position.

Let me give an example. When the
Personal Injuries Bill was passed in
this House, I had raised the point that
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when the labour in a small factory was
going to be insured, the proprietor
should also have the same facility.
He works along with the employces. If
& bomb falls pn the factory and labour
is injured, the proprietor would also
be injured. So he must also insure
himself against these contingencies. At
that time when I made the suggestion,
none cared for it. Now the time has
come for that Act to be applied under
prescnt conditions to the proprietors
also.

If you cannot apply the employees
provident fund scheme and the emp-
loyees state insurance scheme to facto.
ries employing less than 20 persons,
you cannot equally apply this scheme
to factories employing less than 20
people. So if you cannot have 6-1/4
per cent of the wage bill as Provident
Fund to be put on factories with less
than 20 persons, how could it be pos-
sible now to pay Bonus upto 20 per
eent of the Wage-Bill.

Yesterday, [ tried to clarify the mat-
ter in the House. I again say that if
they saddle these small employers
with this obligation they will mnot be
able even to sustain themselves. If a
man earning Rs. 5000 has to pay Rs.
1500 out of that, how is he to sustain
himself. When the income tax law
based on a scientific formula visualises
that ne has to pay only Rs. 35 as in-
come tax, you reduce the quantum of
his income to Rs. 3,500. This is callous.

The Minister may not visualise the
situation today. He may not agree
with me today. Members may not
agrec with me today. But g time will
come when they will see that if they
want small industries to flourish hon-
estly, avoiding malpractices, the only
way ls to exclude these small facto-
ries employing less than 20 persons
from the purview of this scheme. To
go into the conditions of these small
factories, a separate Commission must
be constituted to look into the whole
problem so that labour leaders might
be satisfled and the small employers
who are not organised, who have no
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voice, will also have the satisfaction
that no injustice has been donc Lo them.
If we go through the procvedings of
the Bonus Commission, we see that the
small indusiries huve not been rep-
resented in 2 good way there. Other-
wisc, this ought not to have happened.
Therefore, my request is that for the
sake of small industries at least this
amendment of mine should be accept-
ed. v

Shri Indrajit Gupta: My flrst
amendment relales to lines 12 and 15
on the first page of the Bill, and in the
place of the words “commencing on
any day in the year 1064", it wanls to
substitute the words “ending on any
day in the year 1964". This,
1 think, would be mare
consistent with the scope of applica-
bility of this Bill that has been visu-
alised and discussed in sevcral other
provisions. So, T do not wish to make
a speech on that, but I think that
would be more correct to put it like
that. Secondly, on page 2 it is stated
in the Bill:

“An establishment to which this
Act applies . . .shall continue to
be governed by this Act notwith-
standing that the number of per-
sons employed below twenty."”

But in this particular sub-clause, no
mention is made of one fact, although
it i= mentioned in the earlier para-
graph. The earlier paragraph at the
bottom of page 1 says:

“ . . .this Act shall, in rela-
tion to a factory or other esta-
blishment . . .7

So, on page 2 also, I think for conais-
tency and accuracy, it ghould be put
this way:

“An establishment or factory to
which this Act applies . . .shall
continue to be governed by this
Act notwithstanding that the num-
ber of persons employed therein
falls below twenty or below ten
as the case may be”

I do not think it requires much ex-
planation.

ShH D. Sanjivayya: The amendment
of Shri Kashi Ram Gupta purports to-
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say thot factories employing-20 or
more persons only should be
covered, whereas a factory has been
defined as one in which 20 persons are
employed without power and ten with
power, in the Factories Act. There-
Tore, the amendment of Shri Gupta
will go against the very definition of &
factory in the Factories Act,

Shri Kashi Ram Gupta: What about
it application to provident fund for
employees.

Shri D, Sanjivayya: Coming to the
first amendment tabled by Shri
Indrajit Gupta, it would amount to
giving effect to the- provisons of this
Bill with effect from the gceounting
year 1963-64, whereas at the moment
we are giving effect to this Bill from
1064-85. If we say “on any day en-
ding in 1964”, it means that it relates
10 the accounting year 1863-64, where-
ms 1983-64 has already been covered
in that we have said that the retros-
pective effect of the provisions of this
Bill would be from any accounting
vear cnding on any date in 1963—that
means it will apply to 1861-62—and
we have also said that it will apply
to any subsequent year. Therefore,
1963-64 will become a gubsequent year
to 1981-82 which is already provided
Tor. Then, prospectively we have gald
“on any day commencing in 1064".
Therefore, T am not accepting that.

With regard to the second amend-
ment, he wants that the provisions of
this Act should apply even if the
number is reduced, but g factory is
defined. If the number is less, it can-
not be considered a factory at all
Supposge in a factory there are 20 per-
sons without power, and suppose the
number ia reduced to 19, then it is no
longer a factory. Similurly, in a case
where there are 10 persons employed
with power, and the number is re-
duced to 9, it ceases to be a factory.
Therefore, we have said that if it is &
factory, it will apply.

Shri Indrajit Gupta: The Minister's

attention hay been drawn, I think, to
several case; where small owners are
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trying to evade this Bill. They put up
& wall in a room, dividing it into two
rooms, and say that on each side of
the wall there is mo factory. It is hap-
pening in Punjab and all over in small
eslablishments.

Mr. Speaker: | now put amendments
Nos. 7 and 8 to the House,

Amendments Nos. 7 and 8 were put
and negatived,

Mr. Speaker: | now put amendment
No. 51 t6 the House.

Amendment No. 51 was put and nepa-
tived.

Mr. Speaker: The question is:

“That Clause 1 stand part of the
BilL"

The motion was adopted.

Clause 1 wasy added to the Bill
Mr. Speaker: The question is:

“That the Enacting Formula
and the Title stand part of the
BillL."

The motion ywas adopted.

The Enacting Formula and the Title
were added to the Bill.

Shrl D. Sanjivayya: I beg to move:

“That the Bill, as amended, be
passed.”

Mr, Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Shri Ranga (Chittoor): We are
generally in favour of this Bill being
passed. We find that the leaders of
organised labour, and especially lead-
ers of trade unions, have for a long
time asked for this institution or this
method o©of remunerating workers
through bonus, to be placed on a sta-
tutory basis. There were doubis as to
the feasibility of this method because
trying to cvade this Bill. They put up
the interests of workers if, instead of
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asking for a bonus which would have
to depend upon the satisfaction of so
many conditions, we resort to the more
straightforward method of helping
them by stipulating that a particular
percentage of the profits should be set
aside to be distributed among the
workers, or increasing their wages
themselves, and in that way giving an
incentive to the employers to work
hard, to be more enterprising, to be
more efficient, and thus be in a posi-
tion to pay adequate wages to the
workers.

At the same time, fortunately or
unfortunately, most of the leaders of
organised labour have got used to this
idea of bonus, and they have fought
for it also locally, industry-wise as
well ag factory-wise, angd they have
achieved over a length of time certain
agreements with the employers, mak-
ing it incumbent on the employers to
pay bonus, and in that way the work-
ing classes in this country have got
used 1o this system of bonus, and that
is the reason why I think most of the
leaders of industrial labour have been
asking for this kind of legislation. But,
unfortunately, by the time the Govern-
ment has thought fit to prepare this
legislation, and by the time it has
emerged from the Select Com-
mittee . .

Shri Indrajit Gupta: It has not gone
to the Select Committee.

Shri Ranga: I am sorty. It was be-
fore the Bonus Commission. It was
thers that several suggestions were
wnade, and there was a majority report
and a minority report, and eventually
Government has come forward with
this Bill. This Bill, I am told by
those who are best qualified to advise
us, bristles with too many legal com-
plications, and one is made to wonder
whether really it is going to benefit
the workers at all, especially in view
of the fact that the workers' bargain-
ing capacily at the tribunals and in
the courts is admitiedly much less
than that of the employers whether
they be mere individuals or joint
stock companies or Government's own
so-called public enterprises. So it is
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doubtful whether workers are going
to be benefited entirely and fully by
the Bill as it has emerged now belore
the House. When we are faced with
this Bill and ask what are we
to do with this Bill, that is
where I am advised that it is
in the interest of the workers
and therefore it ought to be sup-
ported and that is why I stand here t0
support this Bill. At the same time
1 am obliged to say that there is much
force in what Mr. Kashi Ram Gupta
has said In regard to small entrepre-
neurs. This country is different from
the industrially developed western
countries and it is a special feature
that & very large percentage of our
industrial workers are employed In
these small factories and enterprises.
In view of paucity of capital, entrepre=
neurial skill and other equipment that
are needed to keep pace with other
countries in developing large-scale in-
dustries and enterprises, it is most
essential that Government should keep
in view the labour potential and the
capacity of the smaller enterprises to
give more and more employment to
larger numbers of people; it  would
have been wiser for the Government
to have exempted them from the opes
rations or mischief of this Bill. But
then they have not chosen to do so.
Under these circumstances, the least
that the Government can do and | can
suggest to the Government to do is to
appoint & special commisslon to en-
quire into this matter as to how far
this Bill is going to affect or benefit,
in actual practice, the workers in the
amaller enterprisea on the one side,
and going to affect adversely the en-
terprise; and also thirdly, the workers
themselves by way of reducing the
total amount of employment made
available per worker In these small
enterprises. 1 would like the Govern-
ment to consider that matter very
seriously.

Having said that T would like to
add only one word in  conclusion,
that it would be well for the Gov-
ernment to make y thorough study of
the best way of helping the workers,
whether it would be the best in this
way or in any of the various alter-
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natives suggested and tried in diffe-
rent parts of the industriul world so
that while keeping the interest of
the workers uppermost in their
mind, they would be able to go for-
ward with another scheme which
would not do any harm to the wor-
kers and which would also minimise
the harm possibly done to some of
the employers and maximise the so-
cial good that would result from this
Bill or any other Bill that the Gov-
ernment may come prepared to place
before the House.

Shri Indrajit Gupta: The attitude
of the trade union movement to=
wards the whole question of the
Bonus Commission and subsequent
decisions taken by the Government
thereon embodied in the Ordinance
and then in the Bill has always becn
&8 question of fundamental principle
The entire working class in this coun
try was looking forward with a grea
deal of eagerness and hope that somes
thing emerging out of the Bonus
Commision would be of real and
lasting benefit and also would bring
about stability in the whole question
of bonug disputes between the em-
ployers and the employees. It was
with that attitude the AITUC co-
operated fully with the work of
this Commission and it is with that
attitude that we have subsequently
tried to bring forward amendments
which woere fairly well thought out
in the hope that even at this late
stage the Minister would give serious
thought to thet and try to see what
best he could accept. It is not &
matter of accident that a very large
numchr of amendments were tabled
and the time allotted for this Bill
could not be adhered to. Tt is very
seldom that a Bill results in such a
large number of amendments being
tabled. Thevy are  not  frivelous
smendments: they were well thonght-
out amendments. But 1 regret to
say thnt the question of principle
which we had raised last wear
nmamely, that the Government hind
bv its decision subverted the majo-
rity recommendations of the Bonus
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Commission and thereby created a
very dangerous  precedent—that
position continues and it has not
been rectified.  We cannot reconcile
ourselves to this action. It  will
prejudice the work of the
future commissions which  are
based on tripartite composition, It is
my apprehension that in such cases
in future wherc even wage boards are
constituted on the same basis, if thé
Government is once encouraged to go
on and flout majority recommenda=
tions and uphold minority recommen-
dations, then a stage will come when
industrial relations themselves may be
very dangerously disturbed. We re-
gret to find that the Bill in its final
shape has retained the form which the
Government chose to give it in all es=
sential maters by holding the view-
point of the big employers and the
best organised and the most powerful’
organised capatalists in this country.
None of our amendments have been
accepted, not even the minor ones, not
even ceriain amendments which were,
more or less technical. '

Our main objection stems from three
grounds which are contained in the
provisions of the Bill. The first of
them is in clauses 20 and 32, what I
call exciusion clauses. That is to say,
the net outcome of these clauses would
be thut sevral lakhs of workers and
employees in the public and private
sectors, whose number has not been

assessed, whose number runs into
several lakhs acording to what the
Minister snid yesterday, have been*

arbitrarily excluded completely from
the provisions of this Bill; they will
work  without a bonus. These
two clauses will eventually amount
to negating and  nullifying the
efflect of bringing of 40 or 45
lakhs of workers who never got
any bonus in the past in the con-
text of the minimum bonus clause:
Whatever positive effect might have
been produced by that will be nullified
by the fact that even a greater number
of people have been arbitrarily exclu-
ded by clauses 20 and 32.
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Then there is clause 34—] would call
it the protection clause. Even after all
this discussion, we feel that protection
is certainly goin to be given but to
whom?—it is not protection to the
workers, it is protection to that sec-
tion of the employers who are in a
position and who had the capacity and
who in the past have even been wil-
ling to pay bonus according to a more
favourable basis, more favourable
Yormula than is visualised in this Bill;
it is they who are going to be protect-
ed against payment of that bonus. The
workers and employees who had suce-
ceeded through voluntary agreements
in getting a higher quantum of bonus
on a better, more favourable formula,
those workers and employees are
henceforth going to be deprived of it.

There was the third schedule on
which we divided a little while BEO.
It is the reduction clause. One was
exclusion, the other was production
and the third is reduction It reduces
the allocable =surplug which will
be available for distribution as bonus,
Actually, as 1 said yesterday, the
third schedule amounts 1o asking us
to vote for the minute of dissent
which Mr. Dandeker has put in to the
report. How can we do that* It is
not possible because our representa-
tive was therc as part of the majority
which adopted the majority recom-
mendation and the Government is
committing, if T may use the word, a
crime by subverting that majority
recommendation, and it wants ys to
be accomplices in that erime by voting
for the third schedule which should
not as a matter of principle be done.
The only net gain, one gain, a soli-
tary goin in this whole Bill from the
point of view of the workers, T admit
it is in clause 10: that is, the provi-
glon for a minimum bonus irrespec-
tive of the profit and loss. But I
have mv apprehensions and T think
my npprehensions are shared on the
other side of the House too. though
thev may not admit it just now, that
there is every possibility of this sec-
tion being struck down in the courts
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as being bad in law, I hope not,
but there js every possibility, and if
that happens, we will be left with
absolutely nothing, because this ia a
solitary gain in the whole Bill; any-
way that gain is counterbalanced by
the other disadvuntageg that are going
on accrue.

1 do not wish to add very much
more, but with deep regret I have to
say that after considering all ‘hesc
aspects, end being convinced that the
Government is going to create a much
more complicated situation than exist-
ed before, and it is going to lead to
greater disputes and more unrest, and
all sorts of worsening of industrial
relations—it is for that reason that,
with deep regret, we have decided
that we cannot support the Bill.

Dr, M, 8. Aney (Nagpur): Sir, 1
am entirely in favour of this Bill for
this reason: not that it brings a re-
medy to all the ills today, but Dbe-
cause this Bill is surely a step in the
right direction in my opinion. It is
8 slep taken by the Government
towards the recognition of a parti-
cular, imporwmant, principle. Labour
hag bren contending for all these years
that it should be considered as part-
ner in the industry itself, and there
have been tussles going on between
capital and labour, In this Bill, a defl-
nite step has been taken to recognise
labour as part of the industry ‘5 the
extent that it has got in the form of
bonus a definite share in the profits
which the industry makes. Not only
that. Even in the case of loss, a
minimum bonus has been orescribed
for the workers. These two steps,
in my opinion, are in the right direc-
tion and give a good fooling for the
labourers to work contentedly for
some time and to ask for further
measures for their progress if they
think these are not enough.

Thercfore, in taking this progressl?;
step. [ think the Government have
made a very gond atmosphere for the
labourers to co-operate with tha

industry and with the Government
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and to make the industry more pro-
#perous and produce more  goods
Because, the future of India depends
not only upon our agricultural pros-
perity but also upon our industrial
prosperity and for this, the labourers
and the employers should be in a posi-
tion to work in co-operation with
each other, and in the industrial era
that is coming up, India should be a
country where, as Mahatma Gandhl
sald, labour and capital would not be
two different entities working in con-
flict with each other but two bodies
working up in co-operation with each
other and profiting by that co-opera-
tion. 1f they have to reach up to
that ideal, then this Bill can be
looked upon as a step towards that
ideal and In that spirit 1T heartily give
my support to the Bill before the
House.

Bhri Alvarey (Panjim): Mr, Spea-
ker, Sir, during the second reading of
the Bill, we confined our efforts no!
to ask anything extra from the Gov-
ernment  but just to seek to restore
the recommendation of the Benus
Commission. There was not a single
amendment placed by us on this side
of the House to get anything extra,
it iIs really regrettable that Govern-
fment was so adamant that they them-
selves, even more than the minute of
dissent, went on to amend certain
provisions.

From the point of view of making
the bonus a statutory affair, that s
welcome, We did hope that putting
this on gtatute will put an end to alot
of litigation and the emphasis from
the courts would then shift to the
laboratory of the chartered asccoun-
tants. But what we see now Is that
Jitigation will continue. 1t has pro=-
vided a procedure In the form of tri-
bunals, and i tribunals are  set
up under Act, the litigation will not
be less than it has been before.

Much hag been made of another
provision with regard to the mini-
mum bonus to all the people working
in factories where the employment is
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more than 20. It is not something
extraordinary. If Government thinks
that they can get away with this and
balance the other unfavourable por-

tion of the Bonus Bill, I am sure the

working classes will not agree to
that, because thig question of mini-
mum bonus is not at issue; the Gov-
ernment have not discovered it as
something in their act of generosity.
In all bonuses, in the textile mills in
Bombay for example, all of them
have collective pool of the bonuses,
and all the people get bonus in vari-
ous degrces according to profitability
or otherwise of the textile mills in
Bombay. The bonus ranges lrom a
week's pay, a fortnight's pay to thres
months' pay, and since all the tri-
bunals have assessed that bonus is a
form ,of deferred wage, the question
of minimum bonug is not something
extraordinary, but merely a conces=
sion to case law as it ha= evolved
during the past 18 vears. While I do
accept that minimum bonus is a part
of the statute in this Bill and is there-
fore a welcome thing, there is no ex-
traordinary or revolutionary depart-
ture, and that Is the point which 1
want to make out. It does not surely
cance] out or balance other unhealthy
provisions which Government have
subsequently introduced,

The whole Bill hag two structures:

one Is the organisational structure
and the other is the flnanciai struce
ture. Gover t have reduced the

liability for certain employers by
keeping certain industries which are
in the public sector out of this
scheme. Seamen and stevedore la-
bour were specifica'ly recommended
as being qualified for bonus bu! for
this form of organisation, Govern-
ment have by reducing the liability
of certain classes of emplovers, dep-

rived their employees of bonus. In
the second categorv. the Govern-
ment themselves have denied the

right of honus, and therefore, the
Bill has been so amended that a vast
number of employecs in thiz country
will not mow qualify for bonus.
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Regarding the financial structure,
there are two provisions which I
would like to bring before the House
in order to show how Government
have been consistently favouring the
industrial community. While speak-
ing on the Finance Bill about 10 days
ago, | made out the point that the
Finance Minister, in the past two
years, has been giving increasing re-
lief to the corporate bodies and in-
dividuals who paid high taxes, and
also to the industries and industria-
lists, To that extent, he has jeopar-
dised the resources of the fourth
Plan. After all, if he has to raise
the resources to the extent of Ras.
3,000 crores in the fourth Plan
through taxation, why is it necessary
to give relief to the existing tax-
payers in those high categories? Let
the existing taxation remain and let
this burden be borne by the corpo-
rate and the individual sector, and
anything else that is necessary may
be done by fresh taxation. But if
the Finance Minister had a hope that
any relief in taxation, according to
the American pattern, would generate
more income and therefore more in-
vestment, 1 have proved that he is
wrong, because I have shown that
retained profits are invested in lesser
and lesser extent during the last
three years. Therefore, this conces-
sion is not justiied. The Labour
Minister, in cooperation with the
Finance Minister, has done the same
thing He has permitted a higher
rate of dividend for equity shares
and a higher rate of interest on re-
serves, So, as far as the financial in-
terest s concerned, the Labour
Minister has done nothing more than
Cooperate with the Finance Minister
in giving more and more rellef to
the industrial community. Secondly,
the Labour Minister has denied what-
ever favourable collective agree-
ments have taken place. There is an
infructuous sub-clause in clause 34
which =ays that if two parties can
come together, they can have their
own agreement. How can you hope
that with the limitation of 20 per
cent maximum bonus, any emplo-
yer would come forward and in a
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mood of generosity or out of igno-
rance, offer g higher bonus through
collective agreements, when he is
protected by law in not giving more
bonus? So, that clause is either
an-cye-wash or madeout of utter
ignorance of the conditions existing
now,

Therefore, 1 have to submit that
in its overall aspects, there is no re-
volutionary departure. What has
been put on the statute-book is good.
But if he thinks of arguing that
minimum bonus is there, it has always
been there and accepted by the tri-
bunals. Therefore, if we take the
whole thing as a package deal, the
Bonus Bill, as it has finally emerged,
is a retrograde step. At least the
Labour Minister should have come
to the House accepting the minimum
recommendations of the bonus com-
mission.

Dr. Melkote (Hyderabad): Sir,
the working class in India have been
consistently fighting year after year
to get this principle of bonus accept-
ed by all managements in India for
the past 20 years or more. So, I
feel that this day when this Bill is
being passed by this Parliament, is
& red letter day in that we have once
for all Jaid at rest the bogy that the
workers should not claim any bonus
whatsoever, which has been the con-
tention of the managements all along.
This struggle had become an annual .
feature and the maximum labour
unrest in this couniry has been on
thig particular point. That is why I
called it a red letter day when this
principle has been approved and put
on the statute.

There is the question of quantum
of bonus, The commission went into
it and came to certain conclusions.
Though we have accepted the prin-
ciple of bonus, the other questions
are hanging. This Bill in very many
ways is not quite satisfactory to
many of us. We wanted to end this
annual strive and by thls B
over 40 lakhs of workers who never
got any bonus sll these years would
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get it. As I said, the principle of
bonus has been acvepled, but  the
details are not  at all satisfactory.
Each union can take it up  subse-
quently and create the proper at-
mosphere so that there can be some
improvement.

Many organisations had made this
bonus the bone of contention to
create labour unrest. To that extent.
this Bill will bring about peace and
it is only to that extent that we
have given our support from  the
INTUC, which I represent, There
are many aspects of this which
appear to be retrograde even. While
that is so, we still welcome this Bill
for the simple reason that the prin-
ciple of bonus has been accepted
and to some extent the industrial
workers wil] be benefited.

ot wresltet (wrwrt) : wome R,
uT ZETY ¥W & whgnieo & gfaem
¥ OF AT AT Arey o ¢y 8, gufq &
w39 oF # <7 afra Wi
o & §9 w1 ek X1 2 1 annfore
g Wi et a7 gfee & o
ux yfawie wew § | FAE 1 gt §
Tl w1 A qrer & agra frew @,
i & wr€ g Y I A awee, 3w
% & o wrwroras feafy awran g

oy e 3 ww # o fear an
T b, W A & i WreAwe g
¥\ feafa §, g7 %1 fritfamr Sz
At # 2w foa gt & ) O A A
wupd 1 Agfe s o Tgm
TR w1 0% IAEE ¢, w4 ¢, faw
® g frar o T 1 g wap ww
WA Y F A 9T, GO TAT H, EW
¥ TR g ag A E, afer oA
oW w7 afE d21 A § 1 ot 2w A
S G W T g, IME FAFI A
e gt wifgr 1w fvg & o= faw

SEPTEMBER 9, 1965

Bonus Bill 4750

F1 fet ot g oF frovomeas w2w
T AT

WTH AW ¥ ared O aerd #) fegfa
dzrge @ 1 aw werr wET ¥ froom
w1 frafy # @ 1 T 3w & mwA N
feafr g7 ot Ao gf 8, W @ A
g At ¥, afew g feom o
X dar w a1 S 77 #Y feafr o
2w & arwa fpdt s1o0r & g e
wY gzt & arf § i qugdd & amd
x4 famr & w7 & o frqfy o€ § ore oy
AET gH AT 3AT E, I A K e ¥
T30 F I IHE FAT EAE

T FT TreAT, gu fAed aq 4,
qutr qrat faaerer, w6 A7 T @

% fa & ar wagdd w5 A gy
a1 #@gra foer 8, =g aw vt aomy
grrrafm e dran A #
J o 57 7% ST I F1 Frforw A7
& o § g famr & aga & oAy
g o sarearge § oot o
fodt W w1 W AW o & 1w
vt A g, AT ga e S g s ay
¥ g EW W TR O TN 6T
FHTETR {1 ATAAT | TR AT ¥ gATL
T @91 91T I & Farat & qrv AW
¥ uw ayr dwd fom gor o, fomr &
gaTt FaTH wAgE o & framw A ow
waita feafa dr | wwp o oA
w1 29 $T A wemEw AT A, fgw %
wifeea # qur fevam wom § 0 "o
wgren faa T & I8 wedndw 1w
w7 271 §, & 55 a1 weema o
g 15 fam & Tw wem o feprfrt
wrafre1 MFL A wgrEw A am
e g

€S 17 Tz W A 7Y framm #
art § fr gk If@ A e aw A



475 1 Paummt of

affed &, 1 grrEmER Azd ¥, §
wen AEY g afew ¥ @A | 7w T A3,
§7H A7 sqavqr foaré A TR X
aowaT g fr gadr A ow faamerea
feafy dar gotr, 3aet oz & arfie
gdr A7 w1 e w3 o wEw
t
12 hrs.

ot v g & arr ¥ feg
s %Y gfawr w7 grd wage il w9
ot & Wz B | §9 19 AT & wowgT
ot & fom %) g A A g ) wm
frator ai=rdy, afvaga sdardy, dhn
R gy T e At ghn 1§ o
wrgat g fe 3wt o v o
Fa#1 W ag gl faeeft ofgd

T wir @ & ga% A A1y
g Wt sz wvean g e of sqfafaes
oA §, @1 gwr wHArr g,
waw o fae g a7 A vy & 7T A
g 1 afafeifadia ¥ st o e
T W1 NTH EAT §, XN AW F w1 g5
g fom % worge & FR ¥4 8, IS
ot gwer ame e wfgd 1 %1 2w
w1 wwfz o e @ ¥ ww
W §, 9 9T o T wET g1 T
& wrgem f 1 g9 faw & oo & W
g e v fmior wd=rdy, ofaga
wawTCr, dmr e, Al s,
wfafeda-wdwrd, dir ¥ wwge o
&1 wgirz mfe w1 awew v @
& Wi 5= & ow from 4t fearf 20
&, 01 ofr gaw e g wfgd o« owm
i i o e g

gy oz wgr ¢ fr wmem aw
& {7 A7 FAL &1 A9 w7 ghawy
s g o fwr & wwwe g fe aga
Al ¥ @ g W, AW

BHADRA 18, 1887 (SAKA)

Bonus Bill 4752

et w1 e Y g ) K oo o
wrvate sigat § 1 & Aifas vt
&1 Y afew gaT quearaT Wi & g
g v & qrgan g fe v e g fem
I AT aw fyear @ @ oA
foer qogi ®1 ar gadi W IRy ey
IR O AE BT wifgd o fean
T IAw1 fear @, FaaT A1 IAw
wrer g 1 afey, A& w8 Tt )
w7 wfwwm w1 ag € ww 4fY qr fe
FATE W<l B AE &1 Avwow fady
ar ag ag fas fon w2 s 3ot gferd
qrex g1 Faw w1 o7 o1 O fr gEw
wrd @, 391 wfafsm § qagli s aw
% T4 F1 wa |§ A1 foeran §, A9
waray &1 foa, ®q 1 fad ) g8 o o
& g £ e sl s e €

uifeafis & o wdTrlr g3 8,
W gurt ¥w Tere frandt g §, TN
FuT formor g1y wed §, IR o OO
xq agfaaa & oo s famr & 1 oW
T 7 T W7 ATiae g6 § | IAT A
it wqrer fegn amem fga

oz W1 wTW I5TAT WAt §, qF
favi® w2w ¥, awroarz 1 fawn
¥ & A arn oF W wew f o f
AT EamT s f | afr § ag o
wigar § fr 2w & wey ay v e
urir for fer @ & ¥ AW AgAewi
w1 AT §Y 1 a7 Y & qp W g
foe &w o1 gRwer & o1 ol T OE AN
W g AfEd | /e oo aw g
#1 wgrewii & fag fen 8, s agr Y
% fom § | W Agrmew wo &
= woa WA § 1 wTx dw # g7 wt
feafa & o7 ¥ 39 & o QA% W
war w4 )

X3 weti ¥ mre & xq foaaw o
ATE AT



4753 Payment of

weow wpRE g 9w % 4R
o ¥ fag wan g R ?

ot el . BT AT wr oW
) waf & og am o

Wy WERY AT T AT
a1 gAY W1 dH g ) 9wt J are
A ¥ foro Y & 1wt 7 g &
fraA s T v fean

ot wy fomwg (%i7) : womw wE-
@, qR a¥ £ @7 § ag g qd A
ot fadaw dw fear 3, 359 = faie
somoas T b ww friaw ¥ ow
17 1 gz £7 g8 F1¢ wwwf A
feanf @ 7 E 1T ag oF 9 7@
i aft o wY g TE & W
KANTH UF U ¥ 3 W F e am
t 1 @ gara @ fogas § @ 1€
w=gr S 74 frand o Wrg ) am
w7 9% Wa g 6 e gwrt @ o gw aw
HHZ W1 § W qEE F1 WTRAT &7
ATHAT AT ¥ @1 3, T g A &0
w7 3 wffy gfesm a8 ifa g =
w frdaw & o w7 & aA v B
& wawan § e o wffa gfeso qaf-
aferdt Wt sunfaEt w1 ¢ 9T IR @
gfeewior 1 ww frias & afrd w qam
& mrA T o

¥® U 9gH agf 3% gfamm Al
¥t v dz% O qom wfafe &
ot v ¥ gt o o 3w Hag weEmw
aifer fear man a1 fie v fadaws w
frdg w74 & fou m¥ w & oF aw
wiRrEa fear om0 v w9
wTHA g1 Ay § W W #f,
# ol 7\t Tegi § 21 feaww &
T w0 w7 WY dEer gon a1 Afew
wa T A e fw dm & U0 arww

SEPTEMBER 0, 1965

Bonug Bill 4754

0w kA A e e e gw
a4l grem # wrEreA safm @ 9
geamEl wYv wEdAr v A fada ar
FAE! IR a7 fe@y | @ ww o
wrgan &, wogdl gron Iaw e fam
o1 TET & X wrF ¥ grary o R,
BT SR FT WA & qg WTATH IIT
Tk fE I H v wgm & fAw
ot oraifre mfs waw w1 & fag
79 wOe w1 0T grem § woge gAY
® 1§ am g §rA gy qr e &
wow § s oo of &wg @ o fe v
fnias ®) wifom & 563 § 1| oW & we-
Tt FTA AT e AEr | T
AuEAl & &g &7 & ooww s W
fedme § wmwas  adifad w3,
TA & YW HTA & ATHA A7 AW §

% feedt faindt a9 & Fav qEaT-
T FTAT G AF FATE | WH FT
@ Az # A & faege ofr qaw @
w7 g 1 AfeT qrr 89 2w @ fe wa-
#ra gzew zrEewT A1 B 99 AT @
seen S oF sl fee €1 -
A9 €W W T F o & | TX AR
feart @ Tgr @ TodwT A gy Aew
wfie & wreR A gee fod a9 ag
uw it gfewm & dfa g fed
m ¥ we ) gfew & Gfr g
w7 gura 24 A1 & IA% qufEe gmn
afer i w7 oy § s g fadas
& art & g gfewm o o afen
st 7% aw g ¥ fs
worge geft ot qfrardy qart g I A
g §, Wi Ik vk gwmi s I
= femm g

& a w9 @ ifal | 36 g
FMRIAAH AT & @O W T
femm mm & 1 W T EET WY
gt & Wi darare & § At fom awi



4755 Payment of

Fdzrarc k wa & frem frmd va |7
qagd ® qaw zw wfgd a1 afea
TE U § WET TE RAG N ARAA T
X w1 g feqn @ 3w f o
wfirers AW & Fa¢ Anam Ay A
wE & wf sroar d4 § fxa & wTRr
FATHT 1T & WY G g B3O
¥ sfama & s o Aw frm T
b afer ag w7 oif f & T
o feafar g Jrmift fe araopz g qATS
% w s A A W AAE A g
¥ §wrT §30 W7 IHA qwgd w1
e 97 ww= 921 g o

It A 7 ardwiaw &7 § fra
T =R I & WIHTT 97 §raT 8
T |t ATt ®§ |1 F@n ¥ ey
w1 waw faear wfegd @ 1 #fws
W ¥ 1 A ¥ 9T 91 aeaa
it ¢ o & eREwT griafaw @
# ®W FTA AT AALA B, AL qArT A

wfowat gagdl w1, I A faw .

quim | g W o wfafermandt qe
i

WY @9 WAAG B Al TR
ot & gror w1 gwr v e o K el
o #, A F1 o wE ¥
IR oy FOHTT A WA e

I8 ag ot xT & e ar 22 % W
araife md ¥w g1 & qwg g
T § 1 yefaw gTa 22 & IO wAr
wgreT §1 gafawre s wfgy | afew
wz wt aa ¢ fe fronft o & g
far Wt quTe W7 Avnr e T E
IT R § oF ot AR wAgT AT A
wwe A9 fem @ wfeg & foe
o oY are e At ot & adre wTEn
g e aw %1 dvzria fraf @ wx
gv W friwe 9v § frw st o
wagdl & sfafafudi w1 o gt afa-

BHADRA 16, 1887 (SAKA)

Bonus Bill 4756

fafadt &t ag qa7d | Fegars €1 £1€
weva AFt &L 0w o gfewm
1 A F7 97 A9 €1 A Afew A=
¢, o 7= goerTF fowrea wfed
T FaT A w6 AN opw ww Fadaw e
#ra faty w3 9T avey ) WA

st mfws (qgAsR) o waw
wEYeT, TX AFAE ¥ A § e s
¥ wE ¥ & ¥ A g @ g
w7 A% W A et o § 9w e g
fortra wo qwen & 1wk wTHY W A
Fart ¥ e wor wI ) Wy ek
AT AT TR A e A ferm
o & o' wrw oY 3W & e a R
ara a3 § 1 vt agl & s %
ur=reET ¥ A dw et & W Oy
wqdET 1 I § f& wE A
AT & Wi 97 wrer Afe wTaErd sy
formn 2z, Wit wTw ATt W ot faer
wrT R IE H g oy o fowent qemn
¥ 1 z=g T A1 Wl AT T A AW
§ were mE 9T Ay Ay wT awx §
e AT AT AT 8, aw ot gw vt
aE 9N £ |

s £ N g §F 0 ¥
e off | 3T goaw A quliel o1
I§ ¥ A% wgEEAE § 14 9T 15 -
T w1 v TagT wrs & afafafa,
& 17 07 Wl e He wiry ¥, (wE
f1 7@ | ag A § AR T Ty
mﬂwﬁkuﬁmm,m
W BN A I Wy w1 A oy-
T R | F OF 47 I AOAT TR
1 wifed fae A ot 78 & o o
o7 qarr § agmk ity ¥, Tt
ifedi 1 qfer &1 7w, 0 o w7 @
w1 Tfta qura afwfa ¥ 37 %) g7 w4
FarHagad fr oI ko
wrE N ET 0 WA @iy
srmfar e vk fr e



Payment of

[4r arfes]

ava T faan oA 34% marT §
WTTH &4 &1 AT ZAT G397 | T *FA-
et 7 & fF wg ard gart w5y
WEIET FY AT H E W gart wf
WIYdl 7 A e W T g, e
& Tt T A qAE e 39 F
FT wATEr ATE T 20 AT T O
wfawm 3 ot =@ & 9 37 § arfas
1 a7 ¥ ot w v gE wEa g
iy | oF &Y ar a7 gErr &k Wik W
g 7z e 4 ez fafom & gw aga
qw § Fifs wf AT ST &1 W
qgeT AT e faas a2

4757

w7z aE A ey fag &
it 1 et famarfas a1 s
q gaT w7 A& oew o @ fw S
EX OT 4% OFTH FINETT FT AT 7L I
wrdgmzd ) mFfay e
goammgmm far grlram i s
wré off farermfers, Fr€ o qrET =TT
T & G ag T T aar g e
RATAGAATIAGRI R | TR WA
o A Ay ) U8 WNEE qTEE &
sretfemg ooz ara ) far
#na wmt e & gfvaa & qmam
fis fdft o1 FTHETT W1 4 T d
gra frad amr Al &1 IA AT ARE F
AT £ TR | 9T 3T U% WTEEt A
12 o A A g 3 1 feEt foee-
mqu%:ﬁiaam‘m;wum
grm 1 fomoe gffas o 6 ag
wagr wav o siifafom s @,
ﬁfqm{oq:{oﬁuq\o!ﬁtml
formmgaz gt «t f1 Ak 71
oz & | THE &N @M OeE ¥ 0.
waag g fr. ..

% AT O © 4 T Bl
wn faeom

SEPTEMBER 9, 1963

Bonug Bill 4758

oft wifiw : @Y AT R AR
Wt w4 fad | #fF1 ¢ 98z T g
2 Az A TrARs wAFT F oA g
famamdt & 1| 39 % fad oY a7 w1 w1
AT TIAT §, WOTE HIAT GGATE
T A ATE FT1 ¥ A7 CFUC FLAT
TEAT A 1 AT ATl F g AT g
¢ArTT & oA og g fr wTeRT A
WA AT AT HATLH |9 FTCET-
m:ﬁirmwitnlwiﬁﬁ Risl
qE |

¢afad & 3% g=9 & g1 "Igm
£ fr oo famr & foeft wwamer o7 Soremy Y
gar 1 fad ww & Fevdfen Avord
& 1wt dfan s & fadr o are
&1 AT0 F14 & I9 ¥ F7§ Fraa FTaard
& a1 A4 31 K graw 1 FaraA
& g § f wrw at gt g A
gu & ity T wrefew § 1 gw -
T &5 T E 1 EH & AT FUG w0
ifed @1 €8 @9y ¥ IH g 5 TR
a4 waman | afsT gEaw w1 Tw
& £rn f® @t ag FF F1aw Wn
a1 ;I W & AT STHET W1 A
fot oy q¥m &y qw & st
o gyafadi & fadra # 1 ag Frw A
e ¥ fadt oft o e A At guar @1
g AYear s & A agrm
& i wwn f e v Wt @ g wm
WA A WL AR F Fafa w3
ard e 1 AW & & WA THH ¥
Fa fam gat Wy AT

Shri D. C. Sharma (Gurdaspur):
Sir, the history of the labour move-
ment in every country is strewn
with disputes of all kinds and I do
not think that my country can be
an exception to that rule. Therefore
I believe that whatever kind of Bil
we may pass there will be litigation,
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disputes and trouble. But I would
ask my learned friends who have
preceded me not to drop fat in the
fire, add Lo the complexitics of our
country which exist at present and
to make the difficultieg which we are
already facing more formidable.

This Bill has got two sides. 1 am
very glad that this Bill is going to
benefit 45 lakhs of workers. How
that figure has been arrived at | do
not know; but I accept the word of
the Labour Minister for that. If it
is going to do that, 1 think, it is
making an appreciable advance on
the existing conditions and I  hope
that the calculation of this number
will be made as judiciously and as
distinterestedly as possible, 1 also
think that the guarantee of the mini-
mum bonus is something for which
we shou!d all feel grateful to the
Labour Minister. I think that has
been done in order to satisfy the
legitimate demands of the working
class,

But I want to know one thing and
it is this. I think, this Bil] to which
S0 many amendments were proposed
by the Labour Minister himself and
by the hon. Members of this House
is a Bill which makes me suspicious.
I do not know why this Bill should
not have been drafted with greater
care so that the Labour  Minister
should not have had to propose so
many amendments. Usually, what
happens is that the amendments of
the Ministers are like ‘“for 1964,
substitute 1965" or for the Seven-
teenth year, substifute the Eighteenth
year”. But [ think the Labour
Minister has proposed amendments
to this Bill like any hon. Member of
this House. This shows in what way
this Bill has been conceived and in
what way this Bill has been draft-

ed. 1 am sure the Labour
Miniser will see to it that
the desultory way in which
this was conceived and drafted

will not be applicable to the way in
which this will be applied.

Sir, the whole thing has been
linked up with profit. Profit s a
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very very difficult thing to  define.
Profit is like love, is like an aggres-
sion or anything else and you find
it so difficult to arrive at g judicious
definition of profit. When 1 luok at
the Bill, I find that all kinds of
clauses have been initroduced to
diminish the gquantum of profit which
can be distributed amongst the wor-
kers. 1 think this Bill  will give
rise to a grealer number of vagaries
of accountancy, to a larger number
of lies of expenditure, to @
considerable number of departures
from normal practices than anything
else, It is because the whole thing
has been linked up with profit. It
has been said by all economists that
the man who has earned profit is
very reluctant to to part with it
He will like to have the biggest slice

of the cake for himself and,
therefore, he will try to do
as much s possible to reduce

the amount of profit which ecan
be distributed to a minimum and to
appropriate the biggest chunk to
himself. So the Bill har to be
watched from this angle.

This Bill sets up a very bad pre-
cedent. What is the good of appoint-
ing a Commission by the Govern=-
ment of India if their recommenda-
tions are not going to be accepted?
I think the whole machinery of the
Government of India for appointing
the Commission has been put to ridi-
cule by this Bill. It is because the
majority report has been ignored snd
the dissentient woice of one hon
Member has been raised to the status
of prophet-hood. He has berome a
prophet of the labour movement and
it is he who have determined what
should be done and what should not
be done. I think it is a very very
bad precedent. It was an ill-starred
Commission that was appointed and,
1 think, nothing like this should hap-
pen In future in this country,

One point more and ] have done.

An hon. Member: Are you oppos-
ing it or supporting it?
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Shri D, C. Sharma: 1 am both
opposing and supporting it. He does
not understand anything that 1 say.

In clause 32, su many exceptions
have been granted that I think the
clause needs to be looked into. 1
want to submit this to the hon.
Minister. Qur Government—it is
true not only of the Labour Ministry
but of all the Ministries in this Gov-
ernmeni—the Central, the wisest
Government that we have and the
most  knowledgeable Government
that we have, always brings forward
Bills and always tries to bring for-
wiard amendments to those Bills. If
1 were to compile the list of the
amendments that we have been dis-
cussing on the floor of this House to
the Bills that had been passed, you
wil] see that the amendments are
larger in number than the  Bills
themselves. It is because the Bills
are prepared in a fit of absentmin=
dednesa and then we have a series
of amendments. I request the
Labour Minister who has the welfare
of the labour at heart, who wants
to do good to the labour community
and who is not afraid of the chal-
lenges which have been given to him,
that he will see to the working of
this Bill in the next six months and
then see what lacunae it has and
also bring forward an amending
Bill so that this Banus Bill which is
a kind of charter for the workers of
India and which gives hope to our
workers should really become like
that.

Mr. Speaker: The hon. Minister.
Bome hon Members rose—

Mr. Speaker: [ cannot give more
time. We have spent 18 hours instead
of 5 hours, The hon. Minister.

Bhri A, P. Sharma (Buxar): I have
only to make a suggestion.

Mr. Speaker: He had asn oppor-
tunity; he has already spoken
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Shri A. P. S8harma: Only one sug-
gestion 1 want to make. That ia very
important.

Mr. Speaker: Then, there are others
also, Shri Priya Gupta, Shri Kashi
Ram Gupta, Shri 8. S. Deshmukh and
others.

Bhri A. P. Sharma: That will help
Shri Priya Gupta also.

Mr. Speaker: He says, his sugges-
tion will help Shri Sharma also.

Bhri A. P. Bharma: All right.
let him make a suggestion.

Then,

Mr, Speaker: But I am not allowing
both.

Shri A. P. Sharma: Shri Priya Gupta
agrees,

Mr. Speaker: He agrees but my
agreement is also necessary.

Shri D. Sanjivayya: Mr. Speaker,
Sir, 1 am very grateful to the honm.
Members for having taken part at this
last stage of the discussion relating to
this Bill.

It has been stated that rmall enter-
prises and entrepreneurs may suffer
on account of this Bill. It has also
been stated that certain classes of
workers may also not be bencfited to
the extent they are expected to. The
difficulties will arise whenever we
embark upon a new scheme and as
we implement it, as we gain experi=
ence, probably we will have to modify
the scheme and then amend the
scheme. In a similar way, T would
like to give an assurance.. ..

Shri A. P. Sharma:
number of workers.

Include more

Shri D. Sanjivayya: ....here that
after this scheme works for a reaton-
ably good length of time, if there are
any difficulties, we will certainly try
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1o modify it or if there are diffcult-
jes which could be removed by utilis-
ing the powers under clause 37, we
will certainly do it. Clause 37 says:

“If any difficulty or doubt arises
in giving effect to the provisions
of this Act, the Central Govern-
ment may, by order published in
the Official Gazette. make such
provision, not inconsistent with
the purposes of this Act as appears
to it to be necessary or expedient
for the removal of the difficulty
or doubt; and the order of the
Central Government, in such cases,
shall be final.”

‘Bo, that way, we will try to help the
workers or small entrepreneurs or
small industries,

Another criticism against the Bill
is that a dangerous precedent has been
established by modifying tha recom-
mendations of this Commission. 1
would like to recall to the memorles
of the hon. Members the incident
which occurred at the time of the ap-
pointment of this Commission. There
was some dispute with regard to the
composition of the Commission and,
therefore, my predecessor, Shri
Gulzarilal Nanda, made it very clear
that Government will have the right
to consider the situation if the recom-
mendations of the Commission are
not unanimous. In this casc. the
recommendations were not unanimous
and, therefore, Government exercis-
ed that right . . . (Interruption).

Shri Indrajit Gupta: You exercised
“he right,

SBhri D. Sanjivayya: We exercised
the right when it was necessary and
when it was reasonable. It was felt
by some hon, Members that this would
be a bad precedent and it mnay affect
the functioning of the various tripar-
tite wage boards. The wage boord
stands on a different footing. The
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recommendations of the wage board
will have to be implemented by the
employers by a sort of goodwill bet-
ween the employers and workers
created there.

If the employers do not implemncnt
them, there ls nothing by which Gov-
ment can compel them except making
it a dispute and referring it to a
tribunal.

Government are accused of having
favoured big employers and the
amount of criticism levelled on behslf
of the employers is well known to
everybody. So, when Government is
criticised both by the employers and
the workers, 1 take it that the Gov-
ernment have taken an unbiased and
impartial attitude.

Two clauses, namely, 20 and 32, are
supposed o be very retrogade accord-
ing to some hon. Members. Ulause 20
refines what public’ sector is and this
is nothing but a recommendation of
the Bonus Commission just as it was
made.

An hon. Member: Was It unanimous?

Shri D. Sanjivayya: Yes. The second
is clause 32. This gives excmption to
certein classes of employees. There
agein most of the categories mention-
ed are actording to the recommenda-
tions of the Bonus Commission. No
doubt Government have also includ-

ed certaln  categories, namely,
Finance Corporations, etc. Here
certain  hon. Memberg raised g

poinl, as they did earlier alsn, that
exclusion of seamen and dock workers
was not desirable. 1 would, in this
connection, like to quote the recoms=
mendation of the Bonus Commission
itself. With regard to seamen, it is
said:

“In the view we have taken,
our recommendations would not
apply to seamen, Even otherwise
the question of bonus to them
raises certaln difficulties which
must be borne in mind.  If Indian
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[Shri D. Sanjivayya)

shipping companies engaged 1n
foreign trade were required to
pay bonug to seamen, it would put
them at a disadvantage ia com-
petition with foreign shirping
companies, and it would be difh-
cult to attempt to apply the bonus
formula to foreign shipping com-
panies.”

On account of this recommendation,
we had to exclude seamen. With re-
gard to dock workers, the Bonus
Commission had made the following
recommendation:

“In view of the particlar cir-
cumstances in which clzvedore
labour is employed under the de-
casualisation scheme we are clear
that our general formula would
be inapplicable; so alsp any system
of minimum and maximum bonus.
We recommend further that the
bonus pool system for stevedore

. labour in Bombay should also be
applied at other ports, including
Calcutta, subject to such modifica-
tions as local conditions may re-
quire.”

That is why we have askad all the
Chairmen of the various Dock Labour
Boards to examine the question as to
how far they could implement the
system of bonus available to Dock
workers in Bombay Port. They have
alrcady started the discussion beiween
the employers and the empleyees.

With regard to Section 10, every-
body feels happy about it, but some
hon. Members have expressed  their
spprehension. 1 have already made
it very clear that this coul:l be upheld
by courts in the light of the argu-
ment that this is being done in order
to give social and economic justice to
the poorer classes. As I sald earlier,
about 45 lakhs of workers, who never
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got this benefit before, would be bene-
fited. Even if they gct the mini-
mum of Rs. 40, it will be sbout Rs. 18
crores per ycar. According to the
present formula contemplated under
this Bill, the bonus is payable on dear-
ness allowance and basic wages; pre-
viously it was only on basic woge.

With regard to Section 34, which
gives protection of past benefit, I do
not share doubts which the hon.
Members have. I have made this
point very clear earlier and 1 do not
want to take any more time of this
House. Two hon. Members said that
this was a step in the right direction,
that it was a progressive step and
that it was an advance uver Lhe pre=
sent position. I thank them all for
those remarks.

In the end 1 would like unce again
o appeal through this House to the
workers as well as employers to main-
tain industrial pecace and if there is
any dificulty, I assure them that it
will be removed under Section 37 and
it further steps are necessary, Gov=
ernment woild certainly consider
them sympathetically.

oft =g ferwg: oswer wrTT, w2
aEY JTET HfY qErTT A 07 A Ave
®1 gt fe a7 w fam wy arm & )
FTaR W R arE A g R

weaw wgeg W wfeoa §
g8 ¥ AWM YA wTE. AWATT
a7ET TR AT | gy & o faw WY
T q A E !

Mr. Speaker; The question is:

“That the Bill, as amended, be
passed.”

The maotion was adopted.
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Division No. 24)

Abdul Rushid, Rakbuhl
Abdul Wahid, Shri T.
Alagesan, Shri

Alvs, Shri Joachim
Ancy, Dr. M. 5.
Besrs, Shri

Barooha, Shri P. C.
Chaturvedi, Shri §. N.
Chuni Lal, Shri
Dandeker, Shri M.
Dus, Shri B, K.

Das, Shri M. T.

Deo, Shri P. K.

Deshmukh, Shri Shivall Rao S,

Dighe, Shri
Dinesh, Siogh Shri
Dixit, Shri G. N.
Dorai, Shri Kesinaths

Gangs Devi, Shrimari
Gowdh, Shri

Gupta, Shri Shiv Charsn
Heda, Shri

Kedaris, Shri C. M.
Krishnamachar|, Shri T. T.
Lalit Sen, Shri

Laskar, Shri N. R.
Mshadeva Prossd, Dr.
Mujithis, Shri

Marandi, Shri

Alvares, Shri

Banerjee, Shri 5. M.
Gupta, Shri Indrajit
Gupts, Shn Kashi Ram
Gupta, Shri Priys

Mr. Speaker: The result of the
Division is: Ayes 85; Noes 16.

AYES

Maruthiah, Shri
Mawuariys Din, Shr
Mathur, Shri Shiv Charan
Mchdi, Shri 5.A.
Mehrotrs, Shri Brai Rihari
Melkoie, Dr.

Mengd, Shri Gopal Dant
Mirzs, Shei Bakar Al
Mishra, Shri Bibhut
Mishra, Shri M. P,
Mohiuddin, Shri

More, Shri ). L.
Mouthish, Shri

Naik, Shri D, 1.
Niranisen Lal, Shri
Paliwal, Shei

Pandey, Shri R. 5.

Pant, Shri K. C.

Putil, Shri D. 5.

Petnak, Shri B. C.

Pattabhi Raman, Shei C. R.

Prahhakar, Shri Naval
Rai Bahadur, Shri
Raideo Singh, Shri
Raju, Dr. D, §.

Ram Sewak, Shri
Ramaswamy, Shri V. K.
Rumdhani, Das, Shri
Rampure, Shri M.

NOES
Kamath, Shri LV,
Kandappan, Shn
Kohar, Dr.
Misrs, Shn U, M.
Mouketiee, Shri H. N
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Hane, Shri

Rangs, Shri

Rao, Shri Krishnamaarthy
Rao, Shn Ramapathy
Reddine, Shri

Reddy, Shri Lings
Sadha Ram. Shri

Saha, Dr. 5. K.

Sahu, Shri Rameshwar
Sarmanta, Shri 5. C.
Sharma, Shel A, P
Shareaa, Shri D.C.

Sheo Narain, Shrl
Shinde, Shri

Shree Narayan D, Shri
Sinha, Shri Satys Narayan
Snetak, Shri Maradeo
Subbaraman, Shri
Tiwary, Shri DN,
Tiwary, Shri K. N
Tiwary, Shri R. 5.

Tuls Ram, Shri

Tyagi. Shri

Upadhyaya, Shri Shiva Dut
Vyas, Shri Radheylal
Wadiwa, Shri

Wanik, Shri Balkrishna
Yadava, Shri B. P,

Murmu, Shri
Pandew, Shri Surpmn
Sen, I, Ranen
Warlor, Shri
Yainik., Shri
Yashpal Singh, Shri

People and for matters ronnected
therewith be taken into con-

The motion was adopted.

12.41 hre.

UNION TERRITORIES (DIRECT
ELECTION TO THE IIOUSE OF
THE PEOPLE) BILL

The Minister of State in the Minls-
try of Home Affairs (Shri Hathi): I
beg to move:

“That the Bill to provide for
direct election in certain Uriuvn
Territories for filling the seats al-

lotted to them in the House of the

sideration™.

Shri Harl Vishou Kamath (Hosh-
angabad): On a point of order, Sir.
1 am loth, I do not wish, to obutruct
or delay the passage of “his Bill, It
is uw very weleome  measure, but 1
would have been happy if the Gov-
ernment had had more regard for the
rules of procedurc.

Mr. Bpeaker: Shri Kamalh would
remember that normally these points
are raised after the motion has becn. ..

Shri Harl Vishna Kamath: The hon,
Minister has moved the motion sl-

ready.
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Mr. Speaker: It is only after 1 place
the motion before the House that
normally these points are raised.

Shri Harl Vishnu Kamath: 1 thought
that as soon as he had moved it, it
would be in order for me to raise the
point.

Mr. Bpeaker: That can be raised
after the speech in connection with
the motion has been mades also. How
long is the hon. Minister likely to
take?

Shrl Hathl: One hour has been al-
lotted for this Bill, and 1 think 1
would take about 10 tp 12 winutes and
in any case not more than about 15
minutes.

Mr. Speaker: All right, Shri Kamath
may raise his point now,

Shri Harl Vishny Kamath: | would
like to invite your attention to rule
69(1) of our Rules of Procedure. But
before 1 read out that rule, may I
point out that the last sentence in the
Statement of Objects and Reasons ap-
pended to the Bill reads thus:

“The Bill seeks to provide that
at the next general clection and
thereafter as and when nccegsary
these seats shall be filled by direct
election.”

That is a very welcome thing, and
we are quite happy....

Shrl D. C. Sharma (Gurdaspur):
What is the hon. Mcmber's point?

Shri Harl Vishnu Kamath: Why is

my hon. friend impatient? The
‘Speaker is there to conduct the
business,

Bhri D, C. Sharma: The hon. Mem-
ber is taking too much time and he
will take away my time thereby.

Bhri Hari Vishnu Kamath: My hon.
friend had better learn some method
-of speaking.

SEPTEMBER 9, 1068
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We are happy that the three Union
Territories which had so far been ex-
cluded from this privilege of direct
election will alsg share along with the
other Union Territorieg this privilege
and honour of sending their represen-
tatives to the Lok Sabha by direct
election. But the financial memo-
radum that is appended to this Bill,
which refers to the extra expenditure
that will be involved says in pare=
graph 2, rather baldly,—not boldly—
that:

“It is not possible to five pre-
cise details of the expenditure hut
on a rough estimate it would be
about Rs. 76,000'".

Sub-rule (1) of rule 69 contains &
mandatory provision, that:

“A Bill involving expenditure. .
shall also give an estimate of the
recurring and non-recurring ex-
penditure involved in case the Bill

is passed into law.”.

Judging by the Statement of Tojects
and Reasons, Government are well
aware, are conscious of the fact that
there will be recurring oxpenditure
because they have used the words
‘and thereafler as and whon neces-
sary’; that means, not merely at the
next general election bul as snd when
necessary thereafter. Only a lump
sum of Rs. 76,000 has been mentioned
in the financial memorandum, But
there is no indication as to whether
it is recurring or non-recurring ex-
penditure that would be involved from
the Consclidaled Fund of India,

May 1, therefore, seek a ruling on
this point whether it is not obligatory
in view of this rule of procedure, on
the part of Government to give in
such cases, a rough or appruximate
estimate if they cannot Zive a precise
one, of the recurring and non-recur-
ring expenditure that would be in-
volved from the Consolidated Fund of
India in case this Bill is passed into
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law? I would request you to decide
this point of order before the Bill is
taken up fur consideration.

Mr. Speaker: Has the hon. Minister
40 soy anything®

Shri Hathi: 1 think that it is a very
mimple matter, that when . the finan-
eia] memorandum mentions that there
shall be an estimated expenditure of
Ra. 76,000, it means that this will have
%0 be incurred as and when the elee-
tions occur, ‘This expenditure is going
%0 be incurred at the next general
elections. But clause 8 of the Bill
provides that the sitting Members will
continue to represent these arcas till
the next general election. After that,
elections will be there, and they would
mvolve an expenditure of Rs. 76,000.
J do not think that there iz any point
of order whatsoever.

Shri Hari Vishon Kamath: It is not
clear from the financial memorandum
whether it would be recurring or non-
TECUTTIng.

Shri D. C. Sharma: 1 do not think
that this point has been referred to
in the Representation of the People
Act. I think there is no provision
mads there for recurring and mnon-
recurring expenditure. T@hink  the
whole thing is lumped together there

Shri Hari Vishnn Kamath: But our
rules of procedure provide like that

Mr. Speaker: The rule as i1t stands
does require that the recurring and
the non-recurring expenditure ought
10 be given separately.  In the finan-
cin] memorandum attached to this
Bill Government say that so far as
they cun visualise about the next elec-
tions which are pear at hand—as re-
gards the others, thrv cannot just at
present say, what the amount will be;
and even in respect of the next gene-
ral elections near at hand they pro-
bably feel that they cannot give
3213 (Aj) LSD—s8.
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the flures correctly but they ean
only give a rough figure that
might include both—the total expendi-
ture would be about Re 76,000. Nor-
maliy, the point made out Y%y Shri
Kamath would be right, that Govern-
ment should give the expenditure
under both the heads, But fallure to
do so does not throw out the Bill al-
together. During the debate also.
Government may mention some figure
or may give some assessment or give
some ‘mete-rough’ as it iz called and
probably that would be better.. ..

1887 (SAKA)

Shri Harl Vishnu Kamath: If T
have heard the hon. Minister aripht,
he said that at every election, after
the next general elections also the
sum involved would be Rs. 76,000.
Wan that what he meant?

Mr. Speaker: He cannot
generally.

say that

Shri Hathl: I have given 2 rough
estimate. I caonot say it generally.

1248 hrs

Mg, Derury-Sezaxen in the Chairl

This is a small Bil providing for
direct election W the House of the
People in the Union Territories of
the Andaman and Nicobar Tslands,
the Laccadive, Minicoy and Amin-
divi Islands and Dadra and Nagar
Haveli. Under article 81 of the
Constitution, 25 seats in the Lok
Sabha have been set apart for
the Union Territories. Out of these,
been  gllotted

one seat each has

to the WUnlon Territorics of the
Andaman and Nicobar Islands,
Laccsdive, Minicoy and Amindivi

Islands and Dadra and Nagar Faveli.
At prescnt these seats are filled by
nomination by the President under
section 4 of the Representation of
the People Act 1850 Provision had
been made for nomination to the
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[Shri Hathi]

seats allotted for the Andaman and
Nicobar Islands merely because there
werp insuperable difficulties in intro-
ducing the elective system owing
mainly to difficulties of transport and
communications in the islands them-
seives, Now, communications have
been improved, and we are trying to
extend them. Moreover ther, was a
demand from the people, which was
a legitimate demand, that there ghould
be an elected representative rather
than a nominated one. That demand
was justified. As the means of
communications have improved to a
very great exient there will not be
difficulties in having elections throu-
ghout the islands.

So far as Dadra and Nagar Hawveli
is concerned, even in 1961, when the
Rill in connection therewith was
being discussed here, hon. Members
eriticised and demanded that there
should be direct election and not
nomination. At that time. however,
the time at our disposal was very
short, because the elections were
to take place in 1962 and delimitation
had to be made. The late Prime
Minister then promiged that this
would only be a temporary measure
and that by the next general elec-
tion_ a Bill would be brought forward.
This Bill is, in a way. in fulfilment
of that assurance.

The proposals containej in the Bill,
the operational clauses, are in clauses
3 to 6, Clausg 3 provides that in these
Union Territorles, there shall be
direct eclection to the House of the
People ang for that purpose each
Union Territory shall corltitute one
parliamentary constituency ag in Delhi
which has no State Assembly.

Clause 4 is concerned with amend-
ing the Representation of the People
Act, 1950. Sub-clause (a) secks to
“delete the provision for nomination
from that Act so far as these Terri-
tories are concerned so that it will be
by direct election. Sub-clauses (b)

SEPTEMBER 9, 1965 (Direct Election to the 4774
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and (c¢) seek to amend the Representa.
tion of the People Act, 1850. It is
about the preparation of rolls for the
parliamentary constituencies. As in
the case of Delhi, here also each
constituency will be 5 parliamentary
constituency. There wil] not be any
need for State Assemblies. There
will be only one representative for the
whole area,

Clause 5 is also a similar amend-
ment.

Clause 6 provides that the present
sitting Member in the Lok Sabha of
each Union Territory shall continue
to represent that Territory till the
dissolution of this House. But if in
the meanwhile, a vacancy occurs, it
shall be filled by nomination by the
President and :that persop shal] re-
present the Territory in the House of
the People until its dissolution. It
only envisages that the present
Member will continue til] the disso-
lution of this House. but if by chance
tomorrow a vacancy occurs it may
not be possible to hold clection im-
mediately because delimitation and
all that has to be done, which may
not be ready by then. Therefore, till
the dissolution of the present House
of the People, if there is a vacancy, it
will he filled by nomination. After
that, undnrfllum 3 the olection will
be direct.

T think this is a Bill which should
he welcomed by all gections of the
House. We are giving direct repre-
sentation to the people of the area
in the Lok Sabha. There should be
no controversy over this T therefore
commend the motion to the House.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for
direct election in certain Union
territories for Alling the seats
allotted to them in the House of the
People and for matters conmnect-
ed therewith be taken inte

consideration™.
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Shry P. K. Deo (Kalahandi): Mr.
Deputy-Speaker, I had the privilege
to be associated in the tour of the
Andamang sponsored by the Home
Ministry in April last year.

“Shri Hari Vishon Kamsth: On a
puint of order. 1 am sure you will
agree that when my hon. friend, Shri
Pratap Kesuri Deo—who has come
back from a worlg tour, not only a
tour of the Andamans—speaks, there
should be quorum in the House

Mr. Deputy-Speaker: The bell s
being rung....Now there is quorum.
He may continue

Shri P. K. Deo: Then | had the pri-
vilege of submitting u note to the
Home Ministry suggesting certain
administrative and constitutional re-
forms. | congratulate the Ministry
on having accepted at least one of
my recommendations which has now
come in the shape of thiz Bill which
I hope will have the unanimous sup-
port of the Housg and wil! be passed
and given effect to

I would like tv confine my dctailed
observations to the Andaman and
Nicobar islands. Even though in a
parliamentary constituency in the
mainland we represent 8--9 lakh
people, the representative frem
Andamans and Nicobars woulg re-
present only 65000 people. It has
#9t an area of 3,200 square miles.
There are nearly 250 smal) islands
scattered in the Andaman and Nico-
bar group. Between the two groups
is the ten degree channel which is not
always navigable, which makes com-
munication more difficult

The 65,000 population of the Anda-
man and Nicobar group of islands are
divided into four groups. One-
fourth are the “local borns”, descen-
dants of the original settlers. This
was a2 penal setilement, Kalapani.
They went there in 1858, when they
were sent there after the great revolu-
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tion of that year. the first war of in-
dependence. They settleg in thuse
groups of islands. That was how the
penal settlement started. The cellu-
lar jail and grim alls of it are a
testimony to the penance and sacrifice
ang bear witness of leaders like
Lokamanyy Tilak, the Savarkar bro-
thers, Bhai Parmanand, Buarindra-
kumar Ghose and  Ulhaskar, whoase
golden decds have enriched the
pages of this country's history
Ome-fourth of thy population repre-
sents labour force; they are casual
labour who go from the mainland for
various PWD works and forest opera-
tions. One-fourth represents the East
Bengal refugees.  One-fourth repre-
sents the original inhabitants of
Andamans, who are of a tribal charac-
ter—ihe Onges, Andamanis, Jarawas
and Sentanalese, whose numbers ar
being greatly reduced,  There arne
only 24 Andamanis left, they are not
multiplying. It is a dying ruece. So,
the problem of Onges is very serinus
and needs carcful attention for the
preservation of their culture, Jaraw.as
have remained hostile up il now,

Our main problem 15 how o have
free and fair elections in o centrully
administered arva like that, Of the
various recommendations that 1 made
to the Home Ministry was one that
this group of islands so  strategicaily
situated --Nicobar is  only 70 miles
from the: Sumatra Cape—should have
a representative government of their
own, a legislature of their own, they
should share in the administrating of
that territory It is most unfortunate
that the administration there is high-

ly centralised and pursonal The
Chief Commissioner, being far away
from Delhi and having not nuch

work to do and having to dea: with
a small population of 85,000, is all in
all and gets involved in small matters
in the administration, which is not
desirable.  And the partisan outlook
is, of course. there.
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When we happened to be there, we
were given an official programme to
the cffect that we were supposed to
address a public meeting to be orga-
nised by the local Congress Commit-
tee. We belonged to various parties,
my hon. friend Shri Mchammed Elias
was there, and we did not like 1o
uddress the meeting to be convened
by the local Congress Committee and
organised by the officials there. So,
we dissociated ourselves. But such
things huve been going on.

S0, how can we expect free and fair
i lections where the administration is
s0 much personal and so much cen-
tralised. There, he is the chief exe-
culive officer, and he is the main em-
ployer of the casual labour force, and
I think he was till the other day, and
he is still today, unless some change has
been made, the Labour Commissioner
there. He decjdes the wvarious dis-
putus arising between labour and the
employer, while he himself iz the
main employer of the labour force
there. There is no separation of the
Judiciary from the executive. He is
being assisteq by an advisory com-
mittee which is a nominated body, and
they have an advisory committee in
tht Home Ministry for the islands,
which is also & nominated body. 1
think all srope for nomination should
be eliminated, and the local bodies
should slso be elected

When the Ministry decides to have
a local legislature, they should make
i provision for proportional represen-
tation, ang if necessary, the Represen-
tation of the People Act should be
amended, because our experience in
this country that a party having a
minority vote, having only 44 per
rent of the votes, is now ruling the
country, and is occupying more than
three-fourths of the seats in  this

House,
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Shri K. C. Sharma (Sardhana):
That is the story all over the demo-
cratic world.

Shri P. E. Deo: So, in future wher
provision is made for direct election,
thought should be given for propor-
tional representation, and in a typical
arca like Andaman and Nicobar
Islands, where there are so Tmoany
party interests and tribal intcrests, 1
feel that they would be properiy rep-
resentad if there is proportional rep-
rescniation. 1 know that the obvious
answer from the Ministry would be
that it is not a viable unit, that it is
not possible to have a responsible
government in ® small area of 3,000
square miles with a population of
65,000. My answer would be: why
not merge it with the mainland?

Shri D. C. Sharma: With Oriasa.

Shri P. K. Deo: After all, it hes
been 50 much associated with West
Bengal. The Calcutta High Court
looks after the Andaman and Nicobar
Islands. Calcutta has been connected
by plane and sea service with Porl
Blair. All the forest wealth of hard
and soft wood that is produced in
Andamans finds its market in
Cal-utta. When there is so much
pressure of population on land in
West Bengal, which has been aggra-
vated by the recent influx of rcfugees
from East Pakistan, why not have it
merged with West Bengal? So,
Andaman could provide relief to the
pressure of population in West Bengal.
There is tremendous scope in various
islands, particularly in Little Andaman,
where 50,000 people could be easily
settled. Tt is g flat island and has got
sweet drinking water and  immense
possibilities of paddy cultivation.
There are various other islands in

which a large number of refugres
from West Bengal can be rehabili-
tated. So, T think‘this shoull be

considered whether it is nnt possible
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for it to be umalgamated with West
Bengal.

Similarly, why have a scparale
identity for the small unity of Dadra
und Nagar Haveli? Why not merge
them with the neighbouring disirict of
Gujarat. It will be the most proper
thing to do, so that the people will
feel that they have a certain say in
the local administration, so that they
would be properly represented in tne
legislature and thelr interests woula
be safeguarded there,

So also, Minicoy, Laccadive and
Amindivi Islands can be associatea
with Kerala. So, all these things
should be considered, and if at all we
want that there should be elected
representatives from these areas, they
should be eleeted and associated in all
tiers of the administration.

Dr. Ranen Sen (Calcutta East): 1
rise to welcome this Bill. 1 come from
West Bengal which has been long-as-
sociated with the Andaman Islands
Most of our freedom fghters were
deported to Andamans, Some of
the names have been mentioned by
Shri Deo. Since our childhood we
have been hearing so many things
about the islands of Andaman and
Nicobar,

We also know the stories that have
been circulating in West Bengal re-
cenily about the conditions of the
people living in the Andamans.
Briefly, the report goes in West Ben-
ga!, confirmed reports 1 must say.
that Andamnans is being ruled by the
Chlef Commissioner in g very auto-
cratic manner, that there ig no
vestige of democracy In that island.
Even the labourers employed there
in Government service or under the
contractors, of various categories, do
not get a gquare deal from the rul-
ing power there or from the em-
ployers.

So, in order to have free and fair
elections, I draw the attention of the
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Minister to this very important point
that the ground should be preparced
from pow on.

A representalion was mude o the
Members of this Parliament last year
by the labourers employed in that
island. There are caseg of beating.
and shootings by the police. The
po.ice is at the beck and call of the
contractors. Mosp of the contractors
go from Indla, and practically they
are the rulers along with the Chief
Commissioner, In order to have a
free and fair election action has to
be initiateq from now on. Shri P. K
Deo forgot to mention one thing. He
mentioned that there were a num-
ber of linguistic groups in that is-
land; there are a number of islands.
Those lingulstic groups do not enjoy
the right to use their own maother
tongue not only for official purposcs
but elso for other purposes, | am
not chauvinist in that respect hut 1
am told that there are large numbers
of Bengali population, refugees and
they have no adequate facility for
these people to learn their mother
tongue. We have Jearnt this from
the relatives of people who are tn
Andamans,

Secondly, in regard to the <Chu
Commissioner—I have no grudge
agalnst him_ but—he rules there In
a high handed manner Mr. Deo shouly
have given that story; in his presence
all the others, desa sevaks and
sevikas and other people tremble
with fear...... (An Hon, Member:
Really?). That is go; we got that
report from Mr, H. P. Chatterire
who is a member of the House So,
for free elections there should be o
proper programme,

Sccondly, as Mr, Deo said, what is
“the difficulty of having assemblics
there in order that those people
gradually—not immediately in 33
years—have a government Govem-
ment should prepare the ground for
that We were reading last year
about the report of Minicoy and
Amindivi islands, They are rvery
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small islunds completely cut off from
the mainland. People cannot come to
mainland during the monsoon period
there is hardly any link between
Keralg and Mini It ec ica-
tiong are established, they can be
linked administratively with the
State of Kerala on thal side as also
this side with West Bengal.

Nagur Haveli can be linked with
Maharashira or Gujarat; 1 do mot
want to enter into that quarrel. In
1hit way, isoluted pockets should not
be kept like that either inside Indian

territory or outside. These areas
have special importance also  firstly
strategic  importance, As  regards
Andama, usnd Nicobar islands. we

know definitely that they have in-
dustrial polential. Why not develop
thos. potenlialities through the State
sector, public sector? That would be
advantageous for the people of India.
for the people of those islands. Those
island: have agricultural potentialit-
ies alsn. From the report supplicd
1o us hy the Government we know
thit but sufficient attention has nol
been paid to  the development  of
agricultura] potential ip those areas.
Some attempt should be made to
develop that territory  economically
through thi-  public  sector. not
through big business that is  ruling
in India t\oday. We are told that the
forest reserves are being handed over
to big business who want to start
plywood and other factories there.
Why should such factories be given
over to big business instead of being
run by the State sector? Govern-
ment should develop it economically.
Politically and administratively there
should be more democratic function-
ing there. Each linguistic group
should have facilities for the study
of their mother tongue so that they
can develop as special units inside
the torritory. Administratively, theac
areas should be given proper atten-
tion to give them assemblies so that
they can also develop gradually. Last-
Iy, because of the strategic impor-
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tance of these territories, more at-
tention should be paid to these terri-
tories. Minicoy and Amindivi is-
lands are in the Arabian sea; Anda-
mang are in the Indian Ocean; in that
whole belt India can puild up an
area of strategic importance for the
defence of jndia, From the defence
point of view and from the point of
view of economic development, Gov-
ernment should pay speciai atten-
tion to these islands and by holding
free and lair clections government
should encourage democratic institu-
tions and their languages also
should be encouraped. With these
words, | welcome this Bill and 1
think there will he no dispute

Shri 8. Kandappan (Tiruchengode):
While welcoming this Bill, I wish to
offer o few suggestions. 1 fully agree
with the charges made py the previous
speakers.  Practically the Chiel Com-
missioner at Port Blair is o ruler of
those island=. Honestly, [ cannot
blame the person. It ir duc to two
reasons. One = the  geographycal
position of these islands  which is
practically cut «ff from the mainland.
During monsoons, | am afraid the
Chief Commissioner is not even in a
position to contact the authorities in
Delhi to take some decision and na-
turally he has to depend upon his own
discretion.  Human nature being what
it is, he is likely io err on so many
things. I saw a sorry state of affairs
there when T went there in 1964,

The previous =peuker mentioned
about language. I saw a number of
=chools finely located but  all  the
schools are run only through  the
medium of Hindi and there is virtu-
ally no provision to teach either Tamil
or Bengali or any other national Jan-
guage there. T felt very actually the
absence of this facility because 1 have
sten hundreds of Tamil and Bengali
sudents compelled to study through
Hindi medium even in their primary
classes Thev do not have cven that
facility to learn things through their
mother tongue. It should be attended
1o immediately.
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Another reason for the Chief Com-
missioner acting in an autocratic man-
ner ig the absence of any judicai
check. | wonder why the Goverd-
ment of India is not able to provide
any machinery to sec tha: the ad-
ministration is run on proper  [es.
There must be a judicial check on the
day-to-day administration. I appeal to
the Government to see that this s
done.

The communications with the main-
land should be improved and if the
Governmen: pays some altenlion to
these things the asdministration in the
Andamans can improve. Whai  has
been the Governmuent doing for the
last eighteen years? 1 bave seen very
beautiful rubber plantations and mno
carc i= being taken of them. Gov-
ernmen) has instituted some kind of
research to find out whether we can
grow tea there and I am told that the
experiment had ben successful. We
can grow tey planfations in some of
the islands. But Government has
taken no steps to cultivate any tea
plantations. 1 also learn reliably that
these islands are quite rich in g kind
of fish called “Tuna’ which is in great
demand in the world market; they
can very well develop fisheries there.
Only by developing these local resour-
res, we can give a  self-supporting
economy to those islands. Unless we
do that, Andamans will be more &
burden on our economy noT will_ it
do good to the mainland or those liv-
ing in those islands. With these
words 1 welcome this Bill.

Shri D. C. Sharma: Mr. Depuly-
Spealeer. Sir. 1 pay mv homage to the
people of Dadra and Nagar Haveli
for the cfficient way in which they
freed themselves from the Portuguese
imperialism. 1 wish the people of
Goa had done something of that kind
s0 that we should not have had to
take anv kind of police action. The
people of Dadra and Nagar Haveli are
8 brave prople and industrious peo-
ple and a people whase love for India
has been proved heyond measure. T
sm glad that they are being given this
direst represeniation to the Mouse of
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the Peuple. | think their problems
will be voiced on the floor of this
House and attended to by this great
::o;ly which stands for the whole of
ndia,

But I must say that 1 am against
all kinds of mergers. ] think every
Staie in India has an individuality
of its own, a personality of its own,
ond an identity of its own. I do not
know what kind of attitude we are
developing. Somebody wants a chunk
or @& ghare in some other State; and
somebody elsc wants a slice of some-
body else’s State. 1 do not know why
we are trying to add to the dimensions
of our States. My hon. friends have
been saying, “hand over the Andaman
and Nicobar Islands to West Bengal;
hand over the Laccadive, Minicoy
and Amindivi Islands to Kerula; hand
over Dadra and Nagar Haveli to Guja-
rat” 1 say that mnothing like that
should be done. We must keep these
places intact because they add to the
variety of our country, to the beauty of
our country. lo the unity in diversity
of our country and to the greatness of
our country. This country consists of
a State like Uttar Pradesh which
has an aggregate of about six crorest
of people—

An hon. Member:

Shri D, C. Sharma: All right; 1
think next time it will become 10
crores; I would be content with six
crores. As 1 said, this is a2 rountry
which has a State like Uttar Pradesh
wilh seven crores of people and ilso
theze small places. 1 tell you that a
*mall man like the big man and small
S'ater like the big States arc all
needed in this world. Therefore, no
attemp! at merger ghould be  made.
This is my first point

Eeven crores.

My second point is that the only
problem of these two groups of fs-
lands—The Andaman and Nicobar Is-
lands and the Laccadive, Minfcoy and
Amindivi 1slands—Is the lack of meonz
of communications; that Is the hasic
problem, and vou must improve their
means of communication internal as
well as external. People have been
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sayug there are linguis.ic minoriucs.
Don't we have so many lingwsuc
minoribes in India? They wani. to
create other areas of conflict in thesu
smal: islands: four linguistic minor-
jues and four different troubles. The
mare the linguisuic minoriues, Lhe
greater jg the trouble. For God's sake,
save us from linguistic muuorities,
because we are already having so much
of trouble. I think we should look
upon these States as one, independent,
integral unit, and we should not think
of them in terms of thig minority or
that minority. As I said in the begin-
ning, the real preblem is the problem
of the lack of the means of communi-
cation. Why should the Andaman
and Nicobar islands be cut off from
the mainland of India for some
months? Why should the Laccadive,
Minicoy and Amindivi islands be cut
off from the mainland of India for
some parts of the year! Why does
it happen like that? I believe that
they should be given roads inside
their States. I believe that regu'ar
ships should plv between the mainland
of India and these islands.

Shri Hathi: There are ships plying.

Shrl D. C. Sharma: Not so often, [
believe they should be given cvery
kind of support that they need. 1
would also say that the Andaman and
Nicobar islands should also ugdergo
some kind of transformation, that is
to say, its name should be changed.
Why do you not call these islands as
Nctaji Subhas Chandra Bose Islands?
Why do you not give it that name?
After all, the present names are just
relics of the British imperialism under
which we groaned for such a long
time. I think we shou'd examine
new names and by giving them new
names we will bring a new orienta-
tion to their thinking, a new orienta-
tion to their ideals of progress and to
their ideas of development.

Dr. M. 8. Aney (Nagpur): You ask
them whether they want this new
name.
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Shri D. €. Sharma: Th.l:l‘l. 1 do uot
know about the Minicoy aud Amin-
divi islands, but these also should be
diven new names. Some  criticism
wias made of the Chiel Commissioner
1 do not know who the Chief Com-
nussioner is; but whoever the Chief
Commissioner, I think he will come
under cri.cism at the hands of our
fricnds and mysell also! But I believe
that the Chie! Commissioner shou'd
logk more to the economic develop-
ment of these islands than anything
else. I think more than  &nythiug
clse, these groups of islands—the
Andaman and Nicobar Islandg and the
Laccadive, Minicoy and Amindivi Is-
lands—have a great sirategic import-
ance. I would like the Home Minis—
try to sit round a table in a confer-
ence with the Defence Ministry and
to see that these two groups of island:
at least become the joint responsibili-
ty of the Home Ministry and the
Defence Ministry, because you know
the Andaman and Nicobar islands were
taken over by Japan during the last
world war, and we have been seeing
some alien ships near these islands
even now; we have been some allem
flags near them even now. Therelore,
I think it is not a problem of adminls-
tration only; it is a problem of
strengthening of our defences and for
this, these islandg must be geared to
their full potential.

Shri C. M. Kedarla (Mandvi): Sur,
while welcoming the measure of the
Government, 1 wholeheartedly joia
Shri D. C. Sharma and pay my tribute
to the public of Dadra and Nagar
Haveli. They have themsclveg liber-
aled from the tyranny of the Porti-
guese rule. This was an oppressed and
also a backward area Inhabited by
Schedu'ed Tribes. The rule after in-
dependence they saw in the adjoining
area were enthused to be liberated
by themselves. When they were I
berated, they found a varishta pan-
chayat Our late, beloved Prime Min-
ister Jawaharlalji, was of the opintom
that whether they resolve to join India
or whether they want to remain repe-
rate, as a separate entlty, It was up tn
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them to decide whalever they wantea
to. The people :here, were so happy
wilh our rule and wise that they
readily joincd the Indian union terri-
tory.

The problem there is that Varishta
panchayat which is already cxisung
is on.y an advisory body, the demand
of the public is thal some execu.ve
powers must be vested in the vanahita
panchayat and it should be turned
into a varishia council or sume such
body. Thig area is very backward
and morally a forest area. Thers had
been no land reforms or land Acis;
the public had no rights on land. Se,
the land tenure Acts must be brought
into being for that area. The people
had high hopes and aspirations while
joining India, and mow, they are an-
xious to develop their area industriai-
Iy too. But there arc some handicaps.
Special quotas for industrial develop-
ment and more licensing capacity arc
required there. So, while considering
this measure for direct election, I re=-
quest the Central Government lo Jook
into their needs for indusrial and
agricultural deve'opment and for their
foregt development also. I request
that more funds may be provided for
the development of that area.

Shri Harl Vishng Kamath: Sir, while
1 fully support the principle under-
ing this welcome measure, | am
rather uneasy in my mind and heart
over the political myopia that ig still
afflicting ihis government. I wonder
whether, the minister has forgotien
that the Prime Minister, a ~ouple of
months ago, I believe, had :ong and
earnest talks with the Chief Minister
of Goa and promised him that the
future of Goa will be decided at the
end of this year through direct elce-
tions. That matter is still hanging
fire decause of some distressing inci-
dents in Bangalore and the disturbed
atmosphere in the glass house in Ban-
galore. One does not know In the
present crisis whether it will be deci-
ded very soon.

But even so, the Prime Minigter in
consultation with hig colleagues haw-
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ng made wp decided his mund st
there should be electiong in Gow
the very near fulure io decide i
luture set-up, I think this Bil ]
somewhat premature, bevause the fu-
ture of Dadra and Nagar Haveli, 1o
whosc people my colleagues have paid
handsome tributes, is intimately ai-
sociated with the future of Daman,
and Diu, comprising the Union Terri-
tory of Goa gnd with the future of
Goa itself which will be decided by the
elections to be held there.

1 am sorry to say that this myopia,
this weakness, this pusillanimily also
afflicted the government of which the
head was the late Jawahar.al Nehru
The people of Dadra and Nagar Haveli
libcrated these territories frum Purtu-
guese jmperliast rule and prociauued
«hem free. [ refer to the Gill fou
amending the Constitution which des-
cribeg to this territory as “lerrilory
comprised in free Dadra and Nagar
Haveli before the 1lth day of August
1961", long before Goa was liberased
by our army action. If the govern-
ment had been (ru'y democratic-mind-
ed and was not mywopic, it would have
recognised the free set-up or Varishta
Panchayat set up by the pcople of
Dadra and Nagar Haveli against heavy
odds. But the Nehru government did
not do so, and the lame ex-use was
trotied out today by the Minister of
Staic that it was too late at that time
and therefore, they could not be
endowed with the privilege of sending
direct representalives (o the Lok
Sabha,

Be that as it may, in case the cler-
tions in Goa promised by the Prime
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Minister to the Chief  Minister
take place either in a  December
or early next year and in

case the elections end in pro-merger
results—I do not say with which rtste
it is incvitable that the territory
known as Dadra and Nagar Haveli,
and Daman and Diu at present com-
prised in Goa will have to be merged
In Gujarat—I would not sty in which
district and therefore, there will hawr
to be an amending Bill to this Act
sometime nexi year,
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Huving said thal, let me refer to the
point raised by Prof. Sharma, Acharyu
Sharma

Shri D. C. Sharma: God save me
from that title!

Shri Hari Vishnu Kamath: He ref-
vired to the Andaman and Nicobar is-
landy and suggested that they should
bi: renamed as Netaji Subhas Chandrs
Bose Islands. Before | have my say
on that, may I correct him angd tell
him that the Andaman and Nicobar
Tslands were occupied not by the
Jupanese, as he said, in second world
wur, but by the Azad Hind Fauj. the
INA and Netaji. They were not oc-
cupied, but Tliberated from  British
imeprialism by Netaji and :he Azad
Hind Fauj, not by the Japanese. 1
think he will correct that wrong im-
pression in his mind

Shri D. C. Sharma: But you were
working in collaboration with Japan-
L1 L8

Shri Hari Vishou Kamath: No: it
was the frec Azad Hind Government.
Therefore, I agree with him that these
islands should be renamed and we
shouid drop this old name associated
with British impenalism. But they
should be renamed in the way Netaji
desired. Netaji named them as Swaraj
and Saheed Islands instead of Anda-
man and Nicobar islands. 1 raised
this point in the first Parliament, but
the Government was unwilling to ac-
rept this change in the nomenclature
Many 1 repeat that suggestion today
that it would be advisable, desirable
and in tune with the current main-
stream of national opinion that these
itlunds gshould by renamed a= Swaraf
and Shoheed Isinnds, as desired by
Netaji and ax done by him

We are glad that these three Union
Terviturics now juin the other Union
Territories in their march towards full
democracy in the sense they will be
able to send representatives to  the
Lok Sabha by direct election. May I
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ask whether the suggestivn made by
my hon. friend, Shri Deo, would be
seriously considered? That is so say,
the proposal for merger of some of
these territories in the adjoining Sta-
tes. For instance, about Goa, Duman
and Diu, Government have taken the
decision to hold elections. Why should
not Pondicherry merge with Tamil
Nad, Karaikkal and Yanam widh
Andhra, and Mahe with Kerala? Per-
haps it may not be possible or tactical
or strategically advisable to  merge
Andaman and Nicobar islands,—the
Swargj and Saheed islands, as I would
call them—in West Bengal, because of
their stralegic importance in the Indien
Ocean. The Defence Minister has
told us time and again that some sub-
marines have been sighted somewhere
near the Andaman and Nicobar is-
lands. Therrfore, it would be neces-
sary to sel up a naval base in the
Indian Ocean, more so because Indo-
nesia, which  considers the  Indian
Ocean as Indonrsian Ocean is actually
assisting China in setting up a nava!
base in the Indian Ocean  region.
Therefore, 1 would appeal to my hon
friends, who have made the suggestion.
to hold it in abeyance with regard
to Andaman and Nicobar Islands. I
am sure the day is not be far off when
the people of Andaman and Nicobar
Islands either have an Assembly of
their own in the islands or will be
able to gend their representatives to
the West Bengal Assembly

Just as with regard to the Union
Territories these three are exceptions
to the general rule, I find, on this day,
when we arc considering this  Bill,
that among the States also there is
one exception to the general rule.
Though that State has accepted the
principle, I think so far no  direct
e'cctions have taken place to All the
reats in the Lok-Sabha from Jammu
and Kashmir. Of course, it is under-
going an ordeal by fire and steel just
now, so I do not wish to dilate upon
this point. But I, and T am sure the
House also, will look forward to the
day when, in the near future, whem
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we¢ have won the war and won to
peace as well in the present crisis,
Jammu and Kashmir will be able to
send representatives to the Lok-Sabha
through direct elections.

Lastly, may I refer to one or two
ciauses of the Bill. 1 feel that clause
6 ig redundant, because clause 3 refers
to the next general elections. Till the
next general elections are upon us
and they are concluded, the present
provisiong remain in force. There-
fore. as long as the next gencral elec-
tions do not take place, the prsent
nrovisions governing representation of
these territories in Parliament  will
continue to be in force. Therefore,—
1 do not know why the Mimster has
been told by his legal advisers that
clause € is also necessary—-1 think
that in view of clause 3, clause 6 ix
wholly redundant, because clause 3
makes it clear that it is only for the
next general elections and not before
that. T hope, therefore. that clause 6
will be dropped.

Sir, I have to say something on
some of the other clauses also,
but 1 will do that when we take up
clause-by-clause consideration of the
Bill.
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Shri Sham Lal Saraf (Jummuy an
Kashmur): Sir, I welcome this Bill and
1 do not find it a day lutc that it has
been presented io this House.

1 have heurd sume of the  friends
who have preceded me und | would
like to say that each of these units
have their own history, tradition wnd
culture. Keeping that in view it will
not be correct to say ut the momen'
that we ghould hasten in geiting them,

amalgamated or merged  wilh  the
nearer States or arcas To my mind
that will not be correct. Le, it be

left to the peaple of those places or
units when they feel or think at 1ke
proper tim€ for a'l the reasons, whe-
ther political, cconomic, indusirial or
otherwise, that they would like to join
the adjmcent States or areas. There-
fore at this time to talk about that
will not be correct

Shri Alvares (Panjim): Balkanisi-
tion.

Shri Sham Lal Saraf: N¢ balkani-
sation 1 will tell you,
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In & country that is wedded to
democracy, it js really very welcome
that even the smallest units that may
be far-flung in the country are being
wudded together and they are being
given the right of vote or the ripght
of sending their representatives to the
House of the People. It will be then
that the representatives so elected like
my Iriend Shri Alvares will be in &
position to say what they exactly want
for their units. 1 will never rule out
what they may do about Goa tomor-
row—1 will be one to support him—
but when their representatives sre
here, we know they will be speaking
the mind and the aspirations of the
people as far as Goa is concerned
They have got their own culiure, their
own history: behind them and the Gov-
ernment will come to know what they
actually want.

14 hrs,

It was rightly said by Prof. Sharma,
and it was supported by the hon
Member from Madras, that they will
need education. 1 would say, an all
round development of their areas will
be necessary in the field of nation-
building activitieg like health, publie
health measures, education, communi-
cation and what not. A proper survey
of everything necessary should be un-
dertaken, as to what sort of industries
should be taken uyp and all that.
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It is moust welcome that this is being
done. Let us know from the 1cpresen-
tutives of those people what are their
difficulties and what they want, After
all it may not be proper to leave it to
one or two officers who may be chang-
ed every one or two years to suggest
something and the Governments then
take an ul!imate action wupon that.
Rather, it would be wvery correct to
talk to the representatives here and
see what they want. As far as the
Central Government is concerned,
they must see that they do not submit
to any pressure from any quarter that
those units should be merged with the
nearest State or the nearest area. Of
courne, when the people there are in

w
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agreement, cerlaunly nobody will say,
‘no’. What is important is to look to
their local conditions and to meet their
requirement's and needs, their feelings
and aspirations and keeping that 1ia
view, it will be necessary to develop
these areas properly at par with the
rest of the country.

Mr. Deputy-Speaker: The Minisler
will reply- tomorrow. We will now
take up the Motion on Oil Policy.

14.01 hra.

MOTION RE: STATEMENT ON OIL
POLICY

Mr. - Deputy-Speaker: Shri Harish
Chandra Mathur—he is not here. Shri
S. M. Banerjee.

Shri §. M. Banerjee (Kanpur): Mr.
Deputy-Speaker, Sir 1 beg to move:

“That this House takes note of
the gtatement on oil policy by the
Minister of Pelroleum and Chemi-
cals laid on the Table of the
House on the 16th August, 1965."

As the House knows, there was a
serious condition in the country in
the months of May, June and July
this year becausc of the scarcity of
kerosene and diesel oil 1 remember,
when a Question was asked from the
lon. Minister in thiz House, there wa.
almost a furore in this House because
the hon. Members were not satisfied
that kerosene was available to  the
common man. 1 do not know much
about the entire country but I know
that in Uttar Pradesh, part of Bihar,
Rajasthan and Punjab, there was nbso-
lule scarcity of kerosene and that one
bottle of kerosene oil was not avail-
able even at price of Rs. 1.50 p.
Even today, when I speak in this
House, it is an admitted fact that a
bottle of kerosene nil is not available
at the price sp fixed. In Delhi ‘tself,
under the nose of the hon. Minister
in certain areas either kerosene ail
iz mot available or, if it is swvailable,
it ig avallable at a higher price.
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I have gone through the statement
of the Minister very careful.y. It is
no. denied by the hon Mini: or that
certain agencies are responsiwic for
«<reating crisis. This is what he says:

“I would also like to  restate
clearly Government's policy in
respect of this basic industry es-
pecially as there have been at-
tempts by in'erested par.es to
misiead the public on some im-
portant issues."

1 have before me a note circulated
by the Ministry of Petroleum ond
Chemicals which is a reply to a bro=
«hure issued by the Esso entitled “Oil
Profi s and Prices”—A critical review
«of Esso's pamphlet. It says:

“The publication of 3 brochure
entitled "0Oil Profits and 0Qil Pri-
ves” by the Es<o Standard Eastern
India, has recently come to the
notice of the Government of India.

This brochure contains unjustifi-
able criticism of the ol pricing
policy of the Government in gene-
ral and of some of the basic prin-
«ciples under’ying the report of the
Qil Price Enquiry Committee
(which is being implemented in
all essential respects since In
1961) in particular.,”

This note issued by the Government
«learly says that the brochure issued
by the Esso contained certain portions
which were tendentious. It clearly
E 18
“Appearing as it does at g time
when the completion of the report
of the Working Group on  Oil
Prices (Tolukder Group) set up
by the Government of India in
1964 to examine afresh the pricing
principles for petroleum products,
is imminent, the brochure is obvi-
ously tendentious.”

Then, it further says:

“The brochure insinuates that
the Government of India is either
wilfully cutting down the profits
of the oil companies below reason-
wble limits or is ignorant of the
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need for reasonable profits requir-
ed for produitive enterprise.
Either suggestion is as false as the
o:her.”

Let me quote here what were the
profils of the foreign oil companies.
Burmah Shell made a profit of 36
pPer cent in 1063; Esso—17.41 per cent;

- Caltex—7 per cent. On the marketing

side, Burmah Shell made a profi! of
14.72 per cent Esso—4.6 per vent and
Caliex—4 per cent. On the operations
side, Burmah Shell made g profit of
19.83 per cent; Esso—8.6 per cent and
Caltex—4.9 per cen'. These are the
profits made by these oil companies.

I= it nol a fac: that the crisis was
crealed at a time when our troops
were fighting sgainst a barbarous ut-
fack of the Paklstan armed forces in
the RMann of Kutch? This weas the
main reason why the hon. Minister
thought it fit to have powers under
D.IR. to bring the oil magnates to &
correct line. What does he say in his
statement? He says that he wanted
to use them but he did not use them.
This is what he says:

“Government also assumed mis-
sive powers under Defence of
India Rules as a precautionary
measure 1o insure against any pos-
sible breakdown of the arrange-
ments...."

Shri Harl Vishou Eamath (Hosh-
angabad): 1 am sorry to interrupt. I
wish the Minister had appended the
author's name  to this pamphlet. Why
has it noy been done? Is it due to
oversight? It just says, “Oil Profits
and Prices—A critical review of Esso's
pamphlet”. Government should not be
so careless and remiss. It is not men-
tioned as to who is the author of this,
and which Ministry has brought %
our—nothing is mentioned. This i«
the first time I find a pamphlet of the
Government of Indla without any
mention of the Ministry or the author
concerned.

Dr. Ranen Sem (Calcutta Fast): It

is anonymous.
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Shri Harl Vishnu Kamath: It has
been circulated to the Members. 1 do
not know whether he is feeling shy
of it. I did not even know thig till
just now. I thought it was some un-
authorised pamphle! that had been
distributed without your consent. Wil|
you Sir, give a ruling on this,

The Minister of Petroleum and Che-
mizals (Shri Humayan Kabir): If I
had placed it, T would have placed it
on the table of the House with your
permission, Sir. This is an unoMcial
hand-out giving the background mate-
rial,

Shri Harf Vishnu Kamath: Even
then it should be signed.

Shri Humayun Kabir: If it is a
statement placed on the table of the
House, cer.ainly it will be signed.
That was an unofficial hand-out given
to the press giving the background
material. In that sense, jt s nol an
official document of the Government.

Bhri Harj Vishnu Kamath: Even in
regard in a statement laid on the
Table, 1the practice, the convention,
has been that it should mention the

Mini‘try or the Minister concerned.

But this is somg sort of a hand-out.
1t is very unfair to treat Members in
this way. I hope you will agree with
me, Sir, that this is cavalier treatment
of Parliament by the Government.
This iz not the way Parliament should
be treated.

Mr, Deputy-Speaker: Yes, I agree
with the hon. Member.

8hri 5. M. Banerjee: He has, in his
statement of 16th August, 18965, said:

“..Government also assumed
ma;sive nowers under Defence of
India Rules us a precautionary
moeasure to insure against any pos-
sible breakdown of the arrange-
ments. .. ."

Breakdown at what time? It was
during the time when we were fight-
ing the Pakistanis in the Rann of
Kutch.

Shrimatl Tarkeshwarl Sinha (Barh):
Before the hon, Member proceeds,
may I request you, Sir, to fix up the
time-table since the number of speak-
ers on the list is very large.

Shri S. M. Banerjee: T would like
to have 20 minutes.

Mr. Depuiy-Speaker: All right,

Shri 8. M. Banerjee: He has also
said:

“Tkis plan has borng fruit and
complainls of shortuges have now
become extremely rare, I am
happy to say that this has been
done by mutual discussion and it
has not been necessary to use any
of the powers assumed under the
Defence of India Rules....”

May I remind the hon.  Minister
through you that mutual consent is @
very good thing when we do nut know
the characteristica of these oil com-
panics, But the hon. Minister knows
more than I the history of these oil
magnates. What did they do in Iran?
Did they not completely smash the
economy of Iran? They arg not mere
0il companies; they are politicians;
they are commercialists; they arc busi.
nessmen and last but not least they
are the more effective bosses of im=-
perialist powers. Especially on our
country, which is moving towards self-
sufficiency, they have an eye and
unless they are treated in the same
way @&s they deserve o be treated,
they will apain create this artificial
crisis in this country,

I em happy to know that the hon.
Minister hng stated that our policy is
not going to be changed. Even after
the issue of the brochure, what did
they do? These foreign oil companies
started retrenchment of employees
after paying some gratuity or provi-
dent fund and went on saving through
the various Members of Parliament
that, if the Government did not change
their oil policy, then there would be
more retrenchment. Naturally people
were apprehensive of such large scale
retrenchment in those jes and
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we approached the Labour Minster
ang the Minister for Peircleum &
Chemicals tp come to the rescue of
those employees.

It 1s also said in the statement:

“....by exploring the possibility
of joint enterprises with forcign
collwboration wherever  suitable
termr are ohtainable.”

‘Suitable terms’ to whom? Is is not
high (ime that we decided on our own
policy and dictated to them our terms?
I know that one of the Ministers of
this House, when he went on dictating
terms to them, was bullicd not only
by the oil companies but also by the
big bosses of thore countries from
which these oil companies :ome. [
must place on record my appreciation
of the miraculous work done by our
ex-Minister, Shri K. D. Malaviya. He
made it abundantly clear to the oil
magnates that, if they were to remain
in india, our terms should be accepted
by them and that they should not
dictate their terms. 1 hope Prof. Kabir
with hi: courage and conviction, will
also declure boldlv and firmly—and
he has the supporl of the entire
House—that, if thev do not behave
properly, the oil companies will be
nationalised by us, We should nation-
alise those concerns.

In 1963, a question was asked about
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may not be in the commereial in-
terest to di-close the tota: num-
ber—whether pumping stations are
likely to be increuased or whether
some of the existing pumping sia-
tions owned by other oi! compan-
ies are to be taken over by the
1oc”

The reply wag this:

“Ag glated in the original reply,
we do not want to give the num-
ber of pumps cxisting and the
number of pumps that have been
planned to be installed al.o, the
Indian Oil Company ig making
vigorous efforts to instal consum-
er pumps as well as dealer pumps.
There i: no question of taking
over the pumps of other compan=
ies, but we will instal our own
pumps.”

4808

We do not want to take anybody's
pump. Let us pump our own pumps.
Let us have more pumps in the coun-
try, Let us do something, It is very
well to say that we do not want to
own, What was the number jn 1964
and what is the number today? What
is going tp be the total number dur-
ing the Fourth Plan? I, therefore,
request the hon. Minister to recaiise
the gravity of the situation, We are
confronteq with naked aggression on
all our bordersg and if the imperialist
powers with their stonges in the oil
dictate to us their terms,

the Indian Oil Company b out
of 9,000 pumping stations or distribut-
ing centres, what was our number,
i.e. what was the number owned by
the Indian Oil Company? It was
hardly 600. During the Fourth Plan
or by the end of the Fourth Plan, we
shou'd see that we are able to control
not 600 or 1,000 but at least fifty per
cent of the distributing centres. That
will teach them a lesson and they will
be on their knee: before the hon.
Minister, T put a question on 20th
November, 1963:

“The question only relates to

further steps proposed to be taken
for more pumping stations in the
country. I would like to know—it

we shall be in a soup. We ghould
have our own policy, a firm policy
to deal with there oil companies.
Nationulise the oil companies, We
talk of mixed cconomy. These ofl
companies have made fabulous profits
at our cost. The amount which they
have earned as profits ix @ colossal
amount, Stll we say thay they will
hav: their terms and we shal] mutue
ally agree for a setllement, This is
something unimaginable. What was
their gpecific objection?  They re-
fused Lo handle the petiroleum pro-
ducts obtained from socialist coun-
tries. They did not object to Yugo-
slavia; they were agreeable io that;
but when it came to the question of
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Soviet Union, they refused. Should
they be allowed to refuse and dictate
their own terms? It is a matter for
this House to consider.

Coming to the presen crisis, may
T agk the hon, Minister to let us know
what steps are being taken to see
thot kerosene oil 15 also distributed
properly. Is it not the responsibility
of the Centre to supply? They say
that they will supply, but it is for
the State Governments, who are the
distributing agencies, to do the distri-
bution. What is the condition in
Bihar? What is the condition in U.P.
today? There is shortage of kerosene
oil in all these places. The hon. Mini-
ster must remember what happened
when there was shortage of coal. No
industry wag getting coal, and no con-
sumer was getling soft coke even,
beyond Moghalsarai. Ang what did
this House du? This House requested
the Centre to come forward and con-
trol. In the same manner, T would
request the hon. Minister tp come to
the rescue of the common people. In
villages and in small towns & bottle
of kerosene ig more waluable than
even gold. The people want to have
kerosene oil ang have it at a reason-
able price. It is no use denying this
fact that the people are not getting
koerosene  oil at  peasonable prices
Therefore, there ghould be gtrict vigi-
lance. DIR should be ruthlessly used
agninst the hoarders who are (rying
to hoard, I am suggesting the use of
the DIR because 1 know that this en-
tire government is run with the help
of ATR and DIR.

Shri Bhagwat Jha Asad (Bhagal-
pur): Why is my hon, friend equating
the two?

Shri 5. M. Banerjee: Sometimes,
both are the same.

1 would request the hon, Minister
to declare his policy, and to make a
firm declarstion in this House which
will terrorise these oil companies in
such a 'manner that they will come
to {cel thot they cannot dictate their
own terms, so that we can at least

move towards a sound policy of
nationalisation of these oil companies,

Mr. Deputy-Speaker: Motion moved.

“That this House takes note of
the slatement on oil policy by the
Minister of Petroleum and Chemi-
cals, kid on the Table of the
House on the 16th August, 1985.".

Shri Bhagwat Jha Azad: We have
taken note of some of the announce-
ments made by the hon. Minister in
his statement which are no doubi to
be welcomed, but we are more conb-
cerned wih certain trends which are
raising their ugly heads jn regard to
the oil policy, and, therefore, 1 would
like to concentrate on two or three
aspects of it,

In the beginning of his statement,
the hon. Minister hag gaid that Gov-
errment have signed an agreement
wiilh the USSR for the larger import
of kerosene oil and diesel oil to cover
the deficit. That has been welcomed
in this country, and al' of us welcome
it

But in the statement it is also said
that Government have arrivedq at a
mutua] agreement with the foreign oil
companies regarding the difficulties
which they had, which we know very
well, because they had their origin
not today but many years back. We
know that the Government of India,
much less the Minister in charge, can-
not put the wheel back in regard to
the oil policy of Government. We still
remember our great leader the late
Pandit Jawaharla] Nehru who enun-
ciated this policy, And whenever we
got the opportunity we had paid com-
pliments and onee again today in this
House we pay our compliments to the
ex-0il Minister, Shri K, D. Malaviya
who gave this country an oil policy
which had been denied to this country

by the big ol magnates of the
world who were all along fling-
ing at our face the argument that

though we might spend crores and
crores of dollars and pounds yet we
would not get a drop of oil in this
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country. We also know that when
the cease-fire agreement in Kashmir
was agreed to in the early

under the threat of stopping oil sup-
plies the big magnates and the big
imperialist Government of this world
forced us to enter into that agreement.
But we remember how our great
leader Pandit Jawahsrlal Nehru and
the c¢x-0Oil Minister showed to the
world how even with a small invest-
ment, which would also return tp the
Governmnent in a short period, one
could find oil, and they did find oil
for us.

I recall that after the resignation
of Shri K, D. Malaviya, the late Pandit
Jawaharlal Nehru at a meeting in
Calcutta attended by at lea:t half a
miliion persons announced that the oil
policy of the Government of India
shall continue and shall conlinue for
all times to come, according to cir-
cumstances, But I feel that today
there are certain disturbing (rends in
the oll policy. Se, it is the duty of
everyone of us to point out tn Gov-
emnment that they will not be allowed
to make any shift in the oil policy,

Now, 1 come to the question of oil
exploration. We know that the ONGC
was brought into existence for this
purpose, This early baby of Shri
K. D. Malaviya or rather of this Gov-
ernment showed guch astounding re-
sults in this country. They went out,
took the risk and discovered oil for
us. But today, the Government run
by the joint secretary in the Ministry
is not trying to expore this oll, and
the ONGC ha; now been reduced to
a mere auditing and files-clearing or-
ganisation; the ONGC is not allowed
to function properly to take the risk
and find oil in this country. I need
not elucidate thi; point gny further,
because that is evident to everyone
of us,

Then, we know that our Govern-
ment have entered into an agreement
with Tran in the Indo-Tranian joimt
venture for oil exploration. This was
the idea of Shri K. D. Malaviya, and
now that has also fructined. We
enterrd into that venture because we
felt that our oil deposits in Assam
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and Gujarat might not be sufficient
for meeting our increasing demand.
From that point of view, what is
being worked out and experimented
in that country namely Iran is a gond
thing for us.

There were also other structures
found in this country and the ONGC
was working on them. But now the
difficulty is that this commission 1s not
allowed to do Its work, It has got
u batch of bright and young officers
who mean business and who are work-
ing to justily their existence in this
country by finding cut the oil-bearing
structures. The hon. Minister hum-
self hag made two optimistic announ-
cements in his statement in regard to
these structures, But as we know,
and those who know a little about
oll can say, mere announcement about
the existence of pi] structures means
nothing. There have been big an-
nouncements about exisience of oil
struclures in the past too, which lmve
produced mnothing ultimately., The
programme of oil exploration was
going on successfully through the
ONGC under the prcvious Oil Minis-
ter, but now unfortunately the ONGC
has been reduced to an auditing and
flles-clearing organi.ation. That is my
grievance. And [ fecl that this is
being done purposely in the sense
that these big intcrnationa) oil swin-
dlers are trying agaln to pressurise
this countrv to submit to a poli-y
under which the ONGC  should
not funclion s that we may
not find new finds and have our own
oll for refining. Therefore, 1 would
demand that the hon. Minister
should make a firm and categori-
cal statement that he would allot
the ONGC tn funetion 9d inles %
risk, would not reduce it to a mere
clerical, auditing and Ales-clearing
organisation bhut allow it the samp lati-
tude to functiom as in the past.

Then, the hon.  Minister hag claim-
ed that he has arrived at a very good
and satisfactory arrangement for dis-
tribution with the oll companies.
‘When oll wag taken over in the public
sector, we know very well how these
big international cartels which wers
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functioning in this country were very
much resentful at that. Do we not
koow how when Government look
upoir themselves the distribution of oil
in the public sector, these big cartels
protested and protesied but ultimately
thunks to our policy and to the late
Prone Minister and the ex-0il Minis-
ter, they had to come to an agree-
ment and we could take over distri-
bution of oil in the publie sector?
But, again what happened? When the
crisis of May, 1865 came, and when
Government  imported to meet that
margin of deficit, these companies gaw
a be:t chunce to squeeze out Govern-
ment and pressurise them; they refus-
ed to distribute. They said that they
were not going to touch the red oil;
they have red faces, but I do not know
why thvy have hesitated to distribute
the red oil! It has been slated by the
hon. Minister now that he has arrived
at a suitable and satisfaclory agree-
ment with  the o0il companies. But
where do we find the kerosene oil
now? Wien he made that statement
in  this House, we shouted; not
one or iwo Members only but
all of wus had shouied, not in
any ‘pre-organised way but sponta-
neously. Is there even one Member
in this House who can stand up and
say that there is no scarcity and no
difficulty in regard o kerosene in his
part of the State? The fact remains
that in spite of the go-called oil agree-
ment arranged with these companies
the casks of oil are not to be found,
are not found in adequate quantity
and st a reasonable price. 1 would
not elaborate this point about distri-
bution further,

I will touch the last point which
is more important for me and for the
country., The Minister has gaid that
he has entered into an agreement with
these foreign collaborators which he
is vehemently propagating before wus.

I would ask a few questions; let
him make a statement on them and
we will be satisfled.

1 would like to know, first of all,
whether these foreign partners will
be bound by all the statutory controls

laid down under the Petroleum Rules
and other laws,

Secondly, I would like to know
whether the:e joint ventures will be
only wilth the Governmeni or bet-
ween the Oil and Natural Gas Com-
mission and the foreign party.

Thirdly, I would like to know whe=
ther the policy that is invariably fol-
lowed in regard to thege foreign ven-
tures, nemely that the majority of
the shares will be held by the Guv-
ernment, this policy will in no case
be relaxed, come what may.

Fourthly, I would also like {o know
whether these foreign colloborators
wiill meet all the foreign exchange
required for exploration, and will they
also bear the expenses that the Gov-
ernment have already incurred in
exploration in the geoophysical or geo-
logical sgurveys.

Fifthly, T would like to know whe-
ther they will carry the risk for the
exploration concerned in this, and if
s0, whether the foreign partners, when
required by India under circumstunces
of necessity, will sell their part of
oil to the company at a reasonable
price already fixed or agreed
formally.

Sixthly. T would like to know whe=
ther the foreign companies will be
bound by such arrangements as are
there in Argentina and Indonesia

upon

And, lastly, 1 would also lke to
know from the Minister whether such
joint ventures will be considercd only
for selected arcas like Cambay, Kerala,
Kutch, Corsmandal Coast  and
others.

It these principles which had been
laid down in the past by the late
Prime Minister and the ex-Minister
are agreed to, well, we shall agree
to the foreign collaboration. Let
these seven points that I have asked
be replied to. If they have done these,
39 far so good. If they have not, I
would warn the Minister of one very
great piufall. It on these terms this
company, the foreign collaborators,
do not enter into mn agreement, then
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the Government must have their own
arcangement, ang that shoule  be that
they should invite contractorg piece-
mecal, say, for Kutch and so on; be-
cause, if they lump together the cn-
tire fleld. it wil! ve a difficult thing
for any small contractor to come. In
that case the big oil cartels will exer-
cise their pressure on this country,

4814

In the present critical circumstances
through which we are passing, we
need oil, Burmah Shell iy a British
company, which has the largest distri-
bution, the largest refinery capacity,
and the largest pu'l in this country.
We know that. We also know, and
I say with confidence, that if there
is any country in the world which is
the greatest enemy of India. it is Great
Britain. T want to tell the Minister
that thig Burmah Shell which is distri-
buting pil and which has the refineries
fx *vwmg ¢n pressurise this country,
as the Pritish Government is trying
to pressurise us to make a compromise
in this preat ordeal that this country
is facing with the aggre sor, Pakistan.
And therefore, Mr. Depuly-Spraker,
it hus A relevance that the Oil Minis-
ter must have safecuards so far as
forcign coliaboration is concerned, so
far a. oil exploration is concerncd, so
far ag these big cartels like Burmah
Shell are concerned.

Therefore, Sir, the Minister must
make o statement and salisfy us on
thig point that the policy enunciated
by the lale Pandit Jawaharlal Nehru,
our fdear leader. and very well laid
down and executed by the ex-Minister
Shri K. D. Malaviya shall not be
allowed to be given a twist as is evi-
dent from the ugly gigns and trends
visible in the country and also in the
statement. though not in a perceptible
manner, vet in an imperceptible man-
mer.

Shri Alvares (Panjim): Sir, a dis-
cussion of the oil policy of the Gov-
ernment at this juncture has a very
special sipnifieance. Oil constitutes
one of the main constituents of our
gdefence, And in today's context, when
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certain countrics are threatening us
with the withdrawal of arms in order
to hamper our initiative in defence, oil
must receive 8 priorite ag far ag its
basic policy is concerned,

4816

There are three main considerations
from which this can be discussed:
from the point of view of production,
from the angle of prices and from
that of distribution.

It was a welcome policy of the Gov-
ernment to try and make us progres-
sively independent of foreign supply
in the form of raw materials and later
on in the matter of refinery. I have
notired from the statistics supplied
by the Minister of Qil that we have
been able to progress to a cerlain
extent but we have not yet become
independent of foreign imports.

Qil is such an important ihing.
Consider. for example, if today, as in
rertain land-lo~ked West European
countries where the international
cartels conld call the tune af politics
in their own manner and acrording to
their own convenience, consider what
would hapnen to jhis country if they
hold out a threat to call back the arms
supplied 10 us—which, I say, is falla-
ripus, because. as I undersiand from
the speech of nur (elecate Shri Par-
thasarathv a! the United Natinns, we
have paid f5r these arms with  the
sweat of our hrow and the American
armament companle: heaped large
profits on them—=what will happen in
this ease, T say, if they waint o put A
squecze upon  our defence  palicy
they may curtail the supply of oil,

Therefore, it is not merc'y from the
point of view of pricing but in orler
to safeguard this eountry's steategle
supply of oil that T would advoeate
nationalisation immedistely, 1 am not
one of those who advocate nationali-
sation of all things at all time. But
T do feel that on a very siratepic item
like this which can either make us or
break us. which can either make us
slaves or enable us to remain indepen-
dent, it must be nalionalised as spe-
cdily as possible, whatever you may do



4817 Oil Policy (M.re: St.) SEPTEMBER 9, 1965 Oil Policy (M.re: St) 481§

[Shri Alvares]

with other industrial undertakings in
this country,

From the point of refining, there is
no doubt that our refini ity is

between these three, we have o hawve
an integrated policy: how far do we
push the question of oil, how much to
rely upon dieselisation, how much

g cap
increasing, but it is not sufficient, I
do not know why in spite of such ge-
nerdus treatment foreign oil com-
panies are trying to disturb the dis-
tribution arrangements within the
last six months. If they want to pro-
test agninst the import of oil from
the rupec-currency area, 1 say they
arp trying to play oil politics, which
has not been played in our country
at all. It is g part of our cconomy
that we have tg rely more und more
upon rupees-currency aid. For, after
all that obviates the nceessity of find-
ing foreign exchange immediately to
subsidise or pay off imports. And if
for gur overall considerationg a rupee
currency aid it important, I  think
within this framework of the overall
economic and fiscal policy of Govern-
ment, the foreign oil companies must
fall in lien and willingly fit in the pat-
tern. We cannot allow any one o
upset the scheme of fiseal policy of
international borrowing and all such
other things we have laid down as u
matter of development policy. And it
is in the interests of this country to
import from wherever it likes; and
no international cartel however well
and long estvblished in this country
shall be permitted to dictate to us.

In regard to the policy of pricing I
have to make this suggestion. A sug-
gestion was made in this House some
time ago that there should be an in-
tegrated price policy as far as fuel vils
are eoncerned,  We have today the
pendulum swinging between electricity
oil and coal, It swings alternately,
drpending upon the availability of oil,
upon supply and also conditioned by
the employment patential in the mines
in this country, We cannot ignore the
minex. We cannot ignore the gquantum
of output of coal: because, it is  =ot
merely a basie economy. but on it de-
pends 8 large amount of employment
potential. If we have to determine

hould the coal omy be subsidised
or encouraged or played down. [ find
that Government have not thought im
this manner. Their policies have been
piece-meal, and therefore therc is a
difficulty for them to arrive at a rea-
sonable solution, thig policy will hawve
very serious eronomic consequences,
and help bring about 4 rationale on the
issue of price policy in regard to all
the three motive powers, namely,
Tuel oil, clectricity and also coal, [
hope Government will make an an-
nouncement soon s0 that the uncer-
tainlies now existing in these three
areas may he removed. If we have
hydel power we arc dependent upen
the monsoon, if we have oil fuel, we
are dependent upon kerosene the sup-=
ply of which it restricted; if we play
down coal, we will create unemploy-
ment. If the country has to make use
of all the three, if all the vhree are to-
co-exist side by side, if there is to be
co-existence—in political terms—thenr
not only is it the responsibility of the
Ministry of Oils, but it has to be a
national policy to determine in what
areas in the country we shall have
hydel, oil or coal motive power,

The third question is about distri-
bution. The Minister said, and very
rightly. that refining capacity will be
%ot up in each state, more than one in
each state. ...

Shri  Humayun Kablr; In
region.

Shri Alvares: sg that both the sup-
ply and distribution can be facilitated.
Tt a'so meang in economic terms a
diversification of industries as far aw
is feasible in this country, If that is
the policy in regard to refining, it
=hou'4 alen be the poliev in regard to
distribution Unless we are able to
maintain large  stocks at  strategic
plares in order that they may control
not merely distribution but also the
price of thess products. T am afraid

what hag happened in the past few

each
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months will be repeated over again.

Governmént have signally failed to
provide the people with adequate
stocks at reasonable price. Fuel oil,

kerosene i as important a product as
almost as food. Who does nol know
that its shortage has caused a severe
strain upon our people with the result
thut they have had to pay at very high
rates for this very important strategic
materia] without which they cannot
do,

Therefore, in regard to the policy
of distribution, 1 would like to submit
that it iz as important a part of the
whole scheme as the issue of produc-
tion or the issue of price policy. One
cannot subsist without the  other.
They are parts of an integrated whole.
M we push forward the question of
production, make our country  self-
sufficicnt and indcpendent of foreign
sources, if we have a price policy to
fit in with the overall economic ob-
jectives of our country to save foreign
exchange by import substitution in
the sense of production &t home, it
will also be necessary to complete this
big and welcome process by having a
distribution machinery set up all over
in such manner ag will not subject
our people to the distress that they
had been subjected to in the past six
months,

T do not think it is necessary for
Government to distrub existing trade
channels in this country. T am against
Government going about, both in the
distribution of food and in the distri-
bution of kerosene oil and essential
fuels, upsetting the normal trade chian-
nels which have been established. 1
know that for sometime past these
channels have caused great distress to
the people and have held many of our
people to ransom—for the sake of
profitability. But I do hold that with-
in the existing trade channels and with
government conirol on distribution, it
is possible to provide against any con-
tingeney of the type We witnessed in
the 1ast six months. The Indian oil
Company should be able to open up
speedily a large number af pumps in
the country. Por an area of its size
and population, 9,000 pumps in this
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country are just a drop in lhe occan.
All future pumps o be insiailed must
be with the 10C. 1 do ©wope that this
policy of distribution I have outlined
will ensure that we will have not
merely & good distributive procedure,
bui af the same time gave the country
foreign exchange and make it indepen-
dent of inlernational cartels.

4520~

Shrimati Tarkeshwari Sinha: When
I speak on Lhis oil  policy today, I
wold like o mention to the House—and
I am sure the House is aware of this
fact—that there has been a phenome-
nal rise and growth during the last
decade, and by the close of the Third
Plan we expeci the invesiment on oil
prouction, distribution, refining, pipe-
lines and petro-chemiral plunts to be
probably more than Rs. 500

crores.
When I say that there has been 2
phenomenal growth may 1 also add

my congratulations to the ex-minister
Shri Malaviya, on giving an oil policy
to this country, We are progressing
very satisfactorily and for that 1

would also congratulate the present
Minister.
I have no hesitation or inhibition

in doing so. But T also think that Shri
Malaviya has acted ag a pioneer in
this field. His name will go down in
the history of oil in this country as th
pioneering  person who created i
policy for this country.

It is not a small matter that we have
come Lo o stage where this country
has started dictating the oi! policy of
this country. and a day will come, 1
am surc, when, if we succeed in the
exploration taking plaoce with Soviet
asgistance, wec shall be in a position ‘o
dictate the oil policies of other trading
channels in the world also.

The basic thing we have to consider
is whether within that policy, all our
aspecte gnd ail our channels through
which we want to develop the oil in-
dustry and oil supply have been
salisfactorily manned or not, Bhri
Malaviva gave a direction and—God
bless him—he gave this idea of having
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a wider view of public sector control
over distribution and refining. 1 um
very happly to know that our refine-
ries hive—from wne way they are
working—a very salisfactory record,
and with the maturity and experience
that we are having today and with the
potential it has been able to build up
and which Shri Malaviya built, we
cun go ahead. 1 am sure his worthy
successor has kepl up those traditions.

The refining capacity of the various
refineries has improved very much, be-
cause of the technical improvements,
because of better working, because of
botter  facilities of our own control
and because of more oil that we have
becn able to discover, [ was going
through the record of Oil India. Shri
K'andubhai in his speech has said that
our performance jn Lhis field is very
very satisfactory; it should be ecalled
rhenomenal. 1 would like to mentioa
some figures.  The Gauhati refinery
with 075 million tonnes production
capacity hng cost Rs. 17 crores, the
Barauni refinery (2 million  tonnes
eanacity) has cost Rs, 34 crores. Thas
mrans wih the increase in capacity
b 4 million tonnes, there has been
a fall in the cost of production of ol
The Cochin refinery has a wery good
refarmance Lo its credit, 2.5 milliea
tonnes for Rs. 17 crores.  The Madras
refinery, which has the collaboration
of the Tranian Oil Company, has a
canacity of 25 million tonnes et @
cost of Re 15 crores. 1 am  sure
Haldin wi'l also come up to that ex-
pectation.  Therefore, refining capa-
city as it has been established has had
a very satisfactory record,

But T would like to mention this to
the hon. Minister that many authori-
tative people have told me that we are
today, with our indigenous machi-
nery and our capacity, in a position
to bulld our own refineries, 1 would
like to have this mssurance from the
hon. Minister that as our capacity in-
creases and becomes  self-sufficient,
proportionate public contro] of refin-
ing capacity i3 very essential. 1 wasz
very happy to know from his speech
in the other Hnuse the assurance he
-gave that the moment we are in &

position to do so, we shall see that
our capacity to refine by our own in-
digenous machinery and  indigenous
production is satisfactory, and is com-
plete, we shall h~ve nothing to )
with other assistance and subsidiary
compunics assisting in our programme,
I welcome thot assurance of the hoa.
Minister and I think that today also
he would assure i*ie Housc that this
thing will go on and the public sector
programm:s will find very great en-
couragement in his hands.

Then I come to 1:3¢ probiem of distri
bution wich was the rrimary cause
for the dicussion today. I remember
a question came in the House in
which 50 to 69 Mcmbers had participa-
ted, that was the day when we decid-
ed to have g discussion on this. I da
agree with the hun, Mcembeors wlo
have said that there was  difficully,
and I am sure the hon Minister also is
going to tell us that we did have diffi-
culty, but I have btcen in the Ministry
of Finance and 1 know how foregn ex-
change difficulties are being faced by
us, and from my <wn experience I
know how it is difficult to meet the
foreign exchange requiremenis of a
project when the foirign  exchange
situation is so difficult. So, I under-
stand the limitations of the Finance
Ministry. They cannat annouce tha!
there will be no forcign exchange for
future programmes lo come up, 'f
they create that kind of emational
erisis in this cuuntes, the whaole
tempo of our deve'opment begs down
into & crisis of fear complex, There-
fore, no authority can  presuppose
the difficuity of foreign exchange very

much and cut down the pro-
gramme then and there, So, we
did not apprehend that kind of

foreign exchange difficulty. but when
it came, our hands were tied. Hon.
members know the foreign cxchonge
cut that came within six months.
Out of nearlv Rs. 50 crores six-
monthly a'location of foreign ex-
change, nearly Rs. 10 crores were
cut in Mareh and in April Rs. 7
crores were cut. 1 do  understand
the difficulty of the Government in



4823 Oil Policy

' (M. re: St.)
that regard, but then, when there was
a cut of Rs, 17 crores, then and there
it was very difficult to control the
situation without a little dislocation.

But I do agree with the hon, Mem-
bers when they say this, and I think
the Minisier is aware of the fact, that
the oil companics did try at that
time to dictate their own terms, and
we were watching him with great
anxicty to gee whether he would ac-
cede w ihe request of these com-
panies which were putting on him
al] sorts of pressures, including their
refusal, as Shri Bhagwat Jha Azad
pointed out, tohaldle Soviet oil. I
must say that the Minister did not
budge he said nothing doing. He
said that even if there was a little
scarcity, he would soo tha! our our
own distribution system worked, that
we would try to meet{ the require-
menis as far as possible. Then we
started having our own distribution,
doing all we could do, having mclile
transportation  installing pumps in
places where they could not be ins-

taled, knuteha pumps. I have seen
Indian Oil doing the job day and
night in Delhi and round about. We

must congratulate the Indian 0il
personnel for their performance, for
working day and night, 1 saw them
with my own eyes, with lights bur-
ning at midnight they used to carry
on the work, and they were construct.
ing these pumps. When they start-
ed giving oil, some of these pumps
had no platforms, but thry were uz-
suring the supply line, geelng that it
was not cut continuing to provide
this kind of facility to the people.
There was some difficulty, searcity
naturally no doubt about that, and I
admit it {3 only when we were ms-
sured of this position that we would
be in a position to keep up the supply
line, that all these oil companies suc-
cumbed and gtarted saying that they
would handle Soviet ofl. I think it
was our great moral, flnancial and
physical victory over them.

The distribution by Indian OIl has
been pretty good, and when a body
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works well, we must give all praise
to that bedy. In 1962-63 the perfor-
mance of Indian Oil was 6.5 lakh
kilo litres, in 1063-84 it was 117, in
1964-85 it was 17.20 and in 1985-80
it will be more than 34 lakh kilo
litre. 1 wou!d appeal to the Minister
to see that during the Fourth Plan
period we come to the posilion where
we have the privilege of having maj=
ority distributing capacity in this
country. | um sure it is not beyond
our reach. If we have been able to
achieve 34 per cent by our own ef-
forts, 1 am sure that within two or
three years we will be able to make
this double, that we shal be oppiod=
ching 80 pcr cent of the distribution
capacity.

14-58 hrs.
[Dr. Sarosmnt MaHIsHT in the Chair]

I am ong with the hon, Members
when they say that we should do
away with tae ol comooni 5 oo
thing like that. but the point is that
they cannot be nationaliscd. We have
to realise that il is not so cnsy {0
nationa'ise them, because when we
nationalise them, we have to give
themy compensation not in Inluan
rupees but In foreign exchange, and
that forcign exchange will have to
be found. When we are uiready
having difficulticg about the planned
programme, we are not in g posi-
tion, let us be realistic sbout it to
give them all their compensation in
foreign exchange.

Sccondly. we have to receive our
supplies of crude for a number of
vears from outside. Let God gives us
this opportunity, with Soviet help
in exploration, of finding more oil. If
it succeeds, we will be in a position
not to have to import even an ounce of
crude oll from other countries. We
shall be the masters of our imports
and distribution, exports and develop-
ment. Till then we have to de-
pend upon forelgn erude ofl. I
would submit to the hon. Minister
that he should explore various mar=
kets to see If he can get a better im-
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port price. Let us not depend on
those countries only which have
been glving us crude at a high price.
But go far we have had to depend on
them, and we cannot just cut off
those channels of supplies, because
our own refineries will suffer, they
will go hungry, with the result that
the ultimate development of this
countiry, which is so much dopendant
on the oil industry and the pelro-che-
mical industry, will not be able to
maintain its tempo i the present and
furture,

Even in the supply of crude oil,
we have done a remarkable thing. In
Cochin Refinery, Phillips were sup-
Plying us at the uppermost price
level of 194 dollars per barrel; this
Has now been reduced to 1.48 dollars

pur barrel. There has  been
a substantial reduction and that
hng saved us foreign exchange

worth Rs. 15 crores this year alone.
I we calculate on that basis for five
years, it amounts to a substantinl
saving of foreign exchange.

It is good to sep from the hon.
Minister's speech in the Rajya Sabha
that he has warned the oil companies
that distribution will mnot be their
monopoly, that they should not try
to go on opening pumps with no
rostriction. 1  appeal tg him that
severe restriction should be put on
their opening of pumps and by that
we ghould check the control of these
oil companies. 1 ean assure the hon.
Minister that if any mischief iz done
by the oil companies, the whole House
will be with him to have retaliation
at any cost; we will support him in
immobilising, freezing, anything that
he may be able to do.

15 hre

Dr. Ranen Sem: Madam Chairman,
the oil policy of the Government of
India is in a wvery bad state and it is
suffering from the crisis of distribu-
tion. frnm the erisis of exploration

as wel] == refining It may seem to
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be a sort of a sweeping generalisa~
tion but 1 am forced to make this
statement which ariseg out of the
statement made by the Oil Minister.
In page two of his statement, it is
stated in the second para: “This plan
has borne fruit and complaintis of
shortages have become extremely
rare.” This is mot a correct state-
ment to make. There are still com-
plaints of exiceme shortages and also
of high prices, This statcment docs
not make any reference to the high
prices.  Secondly, thanks to the policy
of mixed economy which our Minis-
ter Mr. Kabir is so fond of, there is
a tendency to go in for more and
more foreign collaboration collabora-
tion with certain companies, certain
corporations which are controlled by
the US monopolists Take for ins-
tance the exploration of Iranian off
shore areas. What is the position?
Our collaboration is with the State
Company of Iran, But if we analyse
the Stale company of Iran, it is
mainly dominated by the American
rompany; there is  no denyirlg that
fact We go to the refinery. In re-
gard to Madras Reflnery, wg are
entering inty such {erms and such
collaboration with the foreign com-
panies which are mainly dominated
by the Americans. By now, we
should have sufficient experience of
how these foreign companies British
and American, are trying to hold the
country to ramsom. It is a fact
which should go to the credit of Mr.
Kabir and Mr. Alagesan that they
are trying to put a squeeze on them
hut today is it sufficient to try to put
a squeeze on them? Many gpeaker
adwocated nationalisation of oil in-
dustry. 1f oil industry is considered
to be a key and vital industry in our
national ecomomy, from the economie
and strategic point of view, nationali-
sation of nil company becomes at mat-
fer of supreme importance in  our
country. How are these foreign oil
compnnies trying to fight the Gov-
ernment? T want to rive one or two
examples of that. Our Minister thinks
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that if we try 1o squeeze them we
will be able to put them in their
proper position but we forget that
they are very powerful companies
‘which try not only in India but else-
~where also to dictate. What has hap-
pened in the past ang what is happen-
ing todmy in the Arabian world? How
are these foregin compaines trying to
make and re-muke  governmenis?
That is quite apparent and known to
ali of us. In regard 1o the position
of development in our country, the
position is that toduy in India these
oil companivs are pulling pressure in
two waoys. One of the ways is to put
pressure on the  employees. It is
openly said by the high officers that
it is due to the policy of the Gov-
ernment of India that we are forced
to retrench quite a large number of
persons; quile a large number of per-
sons are on the wverge of being re-
trenched under various pretexis; they
are under the name of voluntary re-
tirement, etc. 1 need not go into
them. I do not want to raise labour
disputes because Mr. Kabir is not
in a position to deal with that matter.
It is openly said by the company in
Bombay, Calcutta and Delhi that it is
the Government of India whi h is res-
ponsible for this state of affairs; we
are losing. In this report and else-
where aleo it has been shown by the
‘Government of India that they are
still reaping profits amounting to mil-
lions out of their trade in India. But
they want to increase that profit. Our
Government knows it but inlﬂh of
that our Gover t is sue

and keeping mum over this question;
they know how the employees are
instigated to fight the Government of
India. ‘This is a patent fact known to
everybody and it had been brought to
the notice of the Government of India
and to the respective Ministries. That
is why 1 said that the Government of

India's policy is soft and is producing °

a different kind of result and the
Government of India’s policy of mixed
woonomy is not leading us anywhere.

'l'hereistmlherpu!nt Inm
wof the petro ch
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is the production of the oil industry,
our Government again is showing a
soft corner for the foreign companies.
We were told last year that we were
not going to make any agreement with
the Bechtel Corporation of the United
States and this year itself we were
told that the attempt to come to some
agreement with Bechtel Corporation
was no longer there. But the other
day in the course of the question and
answer it was stated by the Minister
that we arc still trying to muke some
ugreement with Bechtel Corporation
The whole idea is not completely
valid; probably this word wus used
by the Minister. The Bechte] say that
they want to have the refinery also
and the Government is wacecillating
whether to have that agreement for
collaboration or mot. We know de-
finitely it was stated by the Rumanian
Minister; Mr. Petroskey sald that his
Government was prepared to build up
a refinery and along with that the
petro chemical industry. But what
were the terms that the Bechtel Cor-
poration wanted to give us for peiro
chemical industry? They want to
have the refinery also. Why docs not
our Government take advantage of the
Rumanian offer and desist from run-
ning after = the American company
knowing full well that it is dominat-
ed by a certain group of persons in
Americn. One of them is Luclas Clay,
a member belonging to his family.
That group of pecpls is known for
their reactionary and imperialistic role,
Throughout the world it is known.
Our Government's policy is so vaccil-
lating and so half-hearted that inspite
of our best efforts to squeeze here and
there and get some profit and some
concessions out of them, bacause of
that weak-kneed poli-v, we allow our-
selves to be pressurised by thes
foreign companies.

Speaking about the Madras Re-
finery. we are entering into an agree-
ment with these foreign companies
mainly dominated by the Americans.
Why do we suffer from such weaknesa
for the Amaerican companv? 1t ks
stated that we do not have any foreign
currency. That is true. But we could
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have trade with the rupee currency.
We are doing that alrcady. We could
have agreement on these points also
with the rupee currency areas gnd as
far as we know they are agreeable to
help us.

Then it is said that our teciinical
know-how is not perfect. From Gov-
ernment reports and  othur reports,
that are published in the economic
papers, our ONGC staff are quile com-
petent. It has been proved in Barauni,
There is the Government report that
tha Soviet enginecrs who were in
Barauni have also admiticd that our
experts are ps good as their cxperts,
So, with the help of some of thes.
rupee currency areas, they could pro-
ceed. (Interruption) They are ceri-
fled. Therefore, the first thing is to
mobilise our resour.es which, I feel,
is not being dsne well. Secondly, re-
sources  include our man  power.
Thirdly, we should enter into more
and more agreements with those coun-
tries who are prepared to give us more
facilities ang who would not try to
have political strings attached to their
condlition.

Today, we know how some of the
other countries are behaving. This is
not the time to refer to it, but. we know
how the Americans are behaving to-
ward: India and what their attitude is
in this hour of crisis for us. All these
things are known. So, as I said earller,
and I say it again, our policy in this
regard is half-hearted; it is a weak-
kneed policy, We allow ourselves to
bhe pressurised by these foreign com-
panies, Americans and the Burmah-
Shell and others, and bring miseries
to many of the emplovees, nnd at the
samc time allow our economy to be
shaken by them. Therefore, in spite
of everything that has beon said by
Shrimnati Tarkeshwari  Sinha, that
there is difficulty in nationallsation,
T would ask this: T do not admit the
fact that there is difficulty in nationa-
lisation. The other day, in Ceylon, a
smnll country, they nationalised their
oll industry in spite of opposition from
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the Americans and the British. Wiat
a small country like Ceylon could dv,
what a small country lik: Burma could
do, could also be done by .ndia. They
also saved much of forcign ex hange.
Why not India also take to thay pata?
What stands in our way, what is the
difficulty in our way, I do not undur-
stand. The only difficulty is that our
Minister does not stand up boldly and
courageously and if only he wants our
support in this rospect, as somcbody
else said, if he takes up the po.ition
to nationalise it, then, not only this
Parliament but the whole country will
support him and back him in his task.

With these words, I pleag for a
revision of our oil policy so that the
country as a whole may benefit.

Shri D. N. Tiwary (Gopalganj):
Those names which are there may alsa
be given an opportunily to speak.

Mr. Chairman: I shall see.

Shri Joachim Alva (Kanara): Mr.
Chairman, it is said that Hitler lost the
war bacause the planes failed ham;
and the planes failed him because toe
tankers werc destroyed; and the
tankers were destroyed because the oll
was spilt all over in the oceans. So,
a great power like Germany, under
Hitler, was defeated and wvanguished
by the Soviet Union and the allied
powers. The question was, how it
happened, and finally it was traced to
the little point of oill This debate i
taking place todav not a day earlier
than is important or ne cssary, in the
sense that we are in the midst of a
vast conflict, the results and conre-
quences of which we do not know.
Ang vet, oil shall be the beginning
and the end of all our existence,

IL is a greal pity that forcign oil
companiez are blackmailing us. They
make and unmake governments. Per-
haps, sooner rather than later, there
will be a lobby in this House which
will be the agent of foreign oil mono-
polists. We shall not allow this lobby
to operate in any shape or manner—
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with Ministers o1 officials or Membe:s
of Parliament or from outside. .That
lobby can only be in the interests of
our motherland, unio the greatnes: of
our moicrland, when  we are being
assailed and conguered in some places
and aggressed upon from all points.

Now, why should the petro-chemicai
industry be handed over to privale
intcrests; the privale interests which
are fattening and fattening—the one
hundred families whi_h want to rule
the land? Why shoulq the petro-
chemieal industry or any other a'lied
industry be handed over to private
interests? I want to know. Take, for
instance, the Carbon Enterprise; 1 do
not know. for I am meither a scientist
nor an educationist or an administra-
tor. Take all allied products with oil.
Why should such industries be hand-
ed over to private businessmen who
have already got a hundred industries
in their hands? 1 want to know why
the Government, the Planning Com-
mission, the Oil and Natural Gas Com-
tission, do not take everything in
their siride. The oil companies today
have a lobby of young men; these
young men serve the oil companies
as technicians, executives or adminis-
trators, some of them are not patrious.
I have talked to them, some of the
champions in the industry. Bread and
butter they can have if they like, but
they shall not pressuri-e us and they
shall not be patriots if they stand for
foreign interests,

T want our own Oil and Natural Gas
Commission not to be led by nepotism
or corruption or jobhbery. We want
jobs for our young fine men. I met
a young lady a chemi-al engineer who
told me. “Why not hand over one
whole section of the oil industry to
me?" She was an Indian, trained in
the Soviet oil-flelds. She is neither
a painted beauty nor a doll. 1 told
her and some women have also told
her that perhaps if she had gone to the
west she might have become g paint-
ed beauty. Well, when I talk to the
Ministers or the officials, what do 1
find?* Nobody wants to take interest
in our young men and when
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they say, “T am prepared to toke onu
whole  soeiion ol the ol industry™,
Wien we have got young men and
women who are prepared to take up
the challenge, it is time cur ministers
and officials took interest in them.
But we are interested in getting jobs
for our own [riends and relatives in
the oil companies. This is tlie point
we must cul out ruthlessiy; we must
stamp out ruthlessly these se'iish inte-
rests. Otherwise, we cannot get out
of this rut.

We are indeed grateful to the Soviet
Union and Rumania who have helped
us in drilling—alzo italy und Fronce,
I have besn to the oil-fields in Ruma-
nin. One just taps like thiz and ail
comes up. That is what happened in
Assam also. | have been to I-ag also
and visited the National Trag Com-
pany. I hag no tlime to Visit the
Iranian Oil flelds. be ause T hnad just
one dav and I had other engarcments
in Soviet Union to find time to visit
their oil establishments. 0il, which
can be nearly tapped easily in places
where it is underncath should be ex-
ploited for benefit of the masses of our
country who have been held at bay.
We have been blackmailed by the
Shell Dutch interests. Shell interests,
Caltex interests, Burmah Oil interests
ang Standard Oil interests. All these
companies have subverted pgovern-
ments in South America, Iraq. Tran
and put up sheikhdoms in  Arabia.
Perhaps they would try to do s oven
in our great land uniless we have the
guts to fight them till the last

How does this happen® You know
the world reserves in 1081 were 44,075
million tons. What wag actually pro-
dueed was 1202 million tons, of which
1200 milllon tons  went to weatern
Europe. The powers of the west have
fattened themselves on oll from {lli-
terate Arabia, from under-developed
Iran and oll which was in the Assam
oil fields right under our toss. Tt is
time we became masters of our own
ofl policy and be firm and never bend.
We cannot have a clear-cut poll-y if
we keep the bread for ourselves and
gitve the butter to others, brcause
bread and poverty shall hoth eom-
bine . . .
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8hri Bhagwat Jha Azad: Why not
keep both?

Bhri Joachim Alva:
neither.

We will get

We are grateful to both Soviet Union
ang Rumaniz for having helped us to
find oil in Ankleshwar and in many
places in Assam and India. All this
has happened in one decade. We are
grateful to Jawaharlal Nehru  for
having been the inspirer of such a
policy and to Mr. Malaviya, who held
his head erect in implementing it
These two men have helped us to put
India on the oil map of the world
When we see an oil pump, we feel
thrilled. I will take my car even ten
miles away and get oil from my own
Indian Oil pump, rather than from
the Caltex or Shell or Esso pumps
which are there one after the other
in less than half a mile. Therein lhes
.our patriotism.

1 would also pay my Tribute to the
Burmah-Shell Reflneries Bombay,
which we saw as members of the Esti=
mates Committee. It is the best man-
aged private unit in India. I want the
Indian Oil and ONGC to manage their
units in ths same manner as that re-
finery. We do not want our engines
.and machinery to be tarnished, as we
.once found in the Assam oil Reflnery.

We must pay good salaries to our
young men and women. They must
not say, we do not have a place to put
our head in or we have left a job
«of Rs. 3000 for this job of Rs. 1000 for
patriotic reasons and then get strand-
ed. They must be well-housed, well-
fed and well looked after. Our tech-
nicians and employces especially in
the luwer rung must not be neglected.

How do all these profits go into the
pockets of USA? I am quoting from
Life. For six countries of the west
pul together, the national product in
1963 was 3213 million dollars, out of
‘584 million dollars and the rest, ie.
A5 per cent of the world's national pro-
«duct, belonged to USA. We know the

oil kings who rule America. We know
how American Oil King, Mr. Rockefel-
ler was about to get the nomination
for the Republican Party in 1960
against Mr. Kennedy but unfortunate-
ly domestic events intervened. A
psychiatrist advised a lady to leave
her husband and marry him. Because
of this, the Republican Party refused
to nominate him. It all appeared in
the papers. 1 do not say sometbing
which I have not seen in the papers.

Sir, the Tarif Commission laid
down gross profits at 12 per cent in
respect of fertilisers, chemicals, cement
ung dyestuffs. Why should they get
s0 much and remit it? 1 would like
the hon. Minister to lay a slatement
on the Table of the House showing
the amount of money that has been
remitted as foreign exchange through
these foreign companies in the last ten
years. That would be a very revealing
statement.

Also, all foreign patents should be
swept away patents of foreign com-
panies in respect of medicines, phar-
maceuticals, dyestuffs, chemicals eto
‘These patents are strangling us. How
many foreign companies have regis-
tered their patents after we contem-
plated the idea of sweeping them
away? There was western opposition
and we kept cuiet. How many of
them have been registered so as to
reap undeserved benefits.

Madam, the great reserves of oil
have been found out in the North sea.
This year Britain has started drilling
below 600 feet of stormy water in the
North sea with equipment c:nserva-
tively estimated at a capital value of
£ 80 million. £ 4060 million may have
been spent in the next 5 to 6 years.
They are going down into the sea. It
is time that we had a clear-cut poliay
without any ministerial prejudices or
of the officers or of the big capitalists
or big business organisations. We
<hould have a clear-cut national policy
in regard to oil.
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WEYEAT, 16 WU, 1965 %1 dw Hl
AW o= A OF Sy wr ey ) o g
¥ @ 6T & HNTC gWT @,
WYt g3 v g€ ot fr ag 7 34t am
w7 fred gr @ & ®9 ® &
® 1 AT wgE g A g A
®T ) ATe AT qur | e amt €
aes & aft are waife www A g
afew ggin o A9 aEl ®T S
o, TAer & T wgr g 1 qgET A
M I a8 ¥8 % oil exploration
will be intensified. FEE I IFA 77
®gf fF Expansion of private refine-
rie will be considered, #=8 amy
I ug 771 fie Shortage of kerosene
oil in the country—the situation has
eased in this respect.

wa & ol A W AAT R 1 W
TR (AR B, 7% dw &
afsq ware ag & fe ag few T
B | T ¥ Oy qEe § o gedr
wes! 19 &, ¥ wrfde (A Ay &
aE W FRIC Y ¥S A Wik ? oW
YawT woed 7g § fe fa o fwar
weft aTT STEEE ¥ aTel W o
arw s ag g g g 7 & A g
aq wifaw g afew few wd g 7
¥ AR § ag AT AR ATE W A wrEw
# = o e w2, " e gE P
weew % F oy wpm e && eefn
iy # e S §, I oA
gaTe agt W wert wif| 1 M
# fnfct ot R wifgd ot 9
woOAE B wie ¥ ot wrfr g
wifgd 1 foeet wafoat oo
w1 w0 T § gOwT QTR OF e
aifgd 1 aw w faw v e wfgy
ot WA wfgy fr fern g
& & fema g ¥ar @ o faveram 3w
T ¢ O feren gaw aT g 0 W
1213 (Ai) LSD—8.
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@ & & st o 9w & ¥o anierd

T fEET {1 e v W T &

T & & A F guw /AT onn
v i ag e gt femi o
am & fe gw SwT wraw @ fe @
oo #Afed I EE )
Bhri Homayon Kabir: There has
heen no expansion for the last 2 to
2} years. All expansion was before
that,

oft gre w10 forwrdt : Ty ¥ T
# drex ft & K gwra e o
fog & e a9 w@ g o) amr weR
F 1 ww uTg e amr avea san
o1 oF a7 O f a9 e W o wr
& 1w ) aTs ¥ e g Wfag o
ag dwer w1 difodr s dafedt oy
e ot fift gov i warww ol
T R 1w wE § R W A gy
aferrs 2wz ¥ Frenerlra wow woft
wifgl &7 fF wraw vk o ama 2w B
w® ¥ 1 o ot vl foemerd e
w ¥ wifyy i fr gara v &
T ¥ wW A IAer A o g
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[ are AT0 forard)
IEE wW I § 1 TR
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T 9% T Y, 9w W ¥ feur gur
At & w9 & w9 & wifes R A
§ @ AT qw W N A
w wre 7 6 f wfarsy & wi fafadr
gy & fau gaw gored gw #

Hreh wmvms e Fdfm o
off foqfr & art & § | e amga >
aqdY eziz § % &1 am fam § o
wer & fv agt o fagumm s @t m
ot | wrew T I AAEE RA e
art dw o feafr a9 T3ra & 78
oty fagre & a7 @ @ A7 fpme W
s gifed, fresht e i Y @ 2 7
a & uF faaTor awr gz 9T wnAw
fafrelt #Y 0w & oF 9 & e #
e war ot | I8 ¥ w0 ar fs Fee
wrom At feafa Se e o i &, 99 &
#ré gl AEgY g€ & mw 2wy %
o o Tt fe 2 @ o ik
ey wary e e & w5 § o e
regfenfs &1 qon faegw o ol &
TR AR WA T A T}
T BRI 3 R A ¥ v T R

At wwz o feafa ¥ o wmw Aw
N g W A F A A gEd W s
Farafer Y |l & 1w feeelt 3 wlt
ot T Wy oWt o 0w
aff fotem | & foed o frg & @
T | T ¥ qF #F wrIe 6wy we
B, & Wy T f e Wt & TR oF A
= arr @it arx ¥ frd § awm
¥ fog forwr 9 1 wfew i fremn &
LU S

&t gt fad  (Famn) -
aradA ATy |

ot 170 ATo forardh : faxrdt & form
W fowar 8 § WA & foo et ¥
fordrmr 1 s @ & A A} HR Wi
NTh A ity wgp s 00 ol
firerelt & &Y S wr ¥ ay A ) Al
& fag Aw & fireram Y & W19 wWTERA
& fag e o ama v § 1 3w o T
) Wiy qgenfad | ey dw # W gy o
v dw ag ¥ mmw
Iq Fwedi & gnrx oY s qw & Wy
g ¥y e agt ad §, wr Aw g ?
we & wiw ¥ gw wiew v ar
ofefeafa ¥t gafawar, & & amen
g1 st fefre amm yam gk &
IE T B e A A wrd st 8,
fecfraqe wrerdt § e foeframmr
wz a1 Prewfefafedt §
qfiw oz & fs o Rz el &
3% g foredrardy arer 2 § WY & wht
§fepmtam dmadt § 1w Ik AW
e T ST Y 2 W W Y T,
A W @A ) & g agAnr
aox Wit ¥ i wodt ? W@ A
fNggam g T am gl

wrt X ey fe AW amog W ¥
5 593 o Ay aw foer @ § 1 arlt
g, fo st wre g aml o faw
L ol G
wre ek qrE B iy Al § @ W
Ia%) weT 2 @Y € 1 e ff s
gwrx § &1 " ¥ fere v & @ FEw
HTHAT ¥TAT 97 ) AfFA 7 ¥ w2 e
afY, ¥ o feafa avdy & s ¥ 0w
wraat da1 won s wowere e o
v o o wgfefe w1 gEw
yRA L Ga & ww oA w
g M wiaar W™ bW @ @
WTEAT B WTT {T T | qge i o
gtk 7 § | g aa § s o O
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firerdt & 1 wwfog o guhear 7t gt
t 1 &fer ag sgm fs faqoe &
& o fvT Wt A g, A e A ae
W Y ¥T WO 1 9 T & g
T A gwAd N TR g ATt S & F@
A | W A qEATCHd § v IO
g & 2w F AT § | WY YT T
w1 § Wt ofees & 2w wgar § 1 @i
g ¥ wAE & oy oY geew K el @
ot wry qu ot fifar 5 Iwd e #
wfafd 47 oFor v W @ A
q@ Hifad fis aad ek F feafa & &
S WY & 9 oW 6 ar wga §
w1, g e feafr o g A W
Y AT qd e feafir a3, W @
WY ¥ qEET FS W wgy g 1 v
wrafirdt &1 2@ wix faolg 99 g3
wT wrafiat & 2@y W 7 F fofw &
aggeEm W M S sgm fFaw @
AE w1 OF SEnd Hriwg o & owe St
waeefer w0 § w7 a1 fir s ok
TR WY & AR R A kA A
g1 @1 I ) AT WX T ¥ g9
wifay aifs g fgfr A T o am @w
ga % feafa i § oY fiedt ama a¢ amn
& g AT 1 AgY & 1 fardrewT oy
i gu fe o e @t § afer
v At @y, @ ww &
forq ag =¥ g ¥ a1 f I
W wERN ® FOW Al @4
wrfigy 1

@ i & aw & gom W
AT T g\

Mr. Chalrman: Shri Yashpal Singh.

Shri M. R. Krishna (Peddapalll):
Will I be able to get a chance?

Mr. Chalrman: How many Members
are desirous of taking part in this dis-
cussion?
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Some hon. Members rose—
Mr. Chalrman: Is it the oplnion of

the House that the time on this be
extended by an hour?

Some hon. Members: Yes.

An hon, Member: Not today.

Mr. Chalrman: Not today. The date
and time will be fixed later. If the
Members desire that the time should
be extended by an hour, that can be
done. i

Some hon. Members: Yes.

Mr. Chairman: So, the time is ex-

tended an hour. The date and the
time will be fixed later. Shri Yashpal
Singh. ]

oft qorrw Feg (F0aT) A
wgrad, gATt A1 ®HT 7 W it
fesae w1 & 39 & 47 Fraa w=at
2. ¢&ww 31 ¥ qx §, dfew mafaa
©341 81 mk & e 37 mafam) w1 g7 o
adT 3a & fad 9 w1 waara gt g
awar | 37 %1 frar fasgr a1% &,
Fferszenwiar g Frwdr-ver &9
oA T {1 Al frma s awit e A e
TEFOTAT § g are Fraly g€ & fe P
gra Fear gar «d o1t & fag pamd
AT 1 T AF CF AT TG E4TH
aff fer Jnargm srqAIaa go gl gl
grar wgy § v :

“The way to hell iy often paved
with good intentions."
ury ¥t froa wesr § afer o &
N § 9T 30 KT HroET A FUREN
£

uTx 77 X § fx 91f-gE wm,
fom wTH1 %1 7% AT W7 9" qIIHT
O AF §, T v 7w §, Ow
aryr gradfaeT 7 gwn §, wofed
% geifeag aosc & o R §
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[t ararer Ferg)

ofsers afl s 5 17 a1 wmgae
Yoz § w1 w1 afeww fwet §, ofews
w1 937 A § 5 IrAmE T T g Wit
fetnammgd T war § 1 ofers a1 wrs,
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o ¥ AT w3 %o # faw off §
1 u78 % faw T &1 Qv gra ¥ w1
HTATT§F 19 %1 o w19 3 7 2 Fer
qr 5 wiedeqm ¥ fs rOw A &
g qT w9 A | qlww g A
ST T, (e fre FTATT § fs gq %1
fozdt 1 &= df fawar 1 R 9w #
A @ Fazdy w137 g7 adl ava1 wifs
fuagafas ar g fifamas 4 s
gATY agh I N Al v wwdT 1 0F
oY ey, AEY qF @wdr, fame
T AgY v@AwAT A AL Fazdr A
agl g8 @%ar | qfET 0F Qe Gle
qg ¥a17 & § FF 3% fazdt =1 &7 =t
firat @t $17 a7 F e g Aw F
oqfgwe ¥ ¥ @87 45 FOT ™Al
w1 S X §T Gaw W90 5 FH |
XH 19 §1 (F Aaiaqt sTasar§ |
waar 7ff qrgat § fe ag xw oared F
9% % ag AR §1 W@, o
AEAT W a1 oferrw AT | AT
o wr Y feawa 1 g7 TgaAr ) agt
fawdt & wrr OF $ziw A o7 awa
W 4 W frnqia s Aifwt 9t gu
arfipat et < WS feer ar s Ty
A1 & A wg fear fe g Tt =
T wifgd, ST 1 ST §9AT AT AT
wifg¥ | o faedt § o geT AT gl
SAWT ®T w7 G LT | AT & W
Nafamfrag ) WA F eI
T & e Q% aTs o) awara &
T % feal # feam avd 94 gy
fetar § 9T 39 <1 577 # W) O% AW
forzdt w1 A= i faar § 1 A S 3w
# s 5@ § 378 g ag wm

¥ & 7Y §1 aFar § €9 a1 w1AT I
FATAXTFABI AGHATATE |

o 7T & wifaw g dae
fort & for & & frwr g dae gz wTw
LRGSR A G ICIE Ll L i f
I A gArCEaeH i § zw g dwe
wiag &% @ 5 37 51 7ot fow
uTaE T X AE | W T O
w1t 3o awrgz § v o7 v § oo
feaar qFaT ¥ TTAwA §1 FAT
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T AwEERE g A A A d
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FLHTT A 999 g9 § TraY § wmfay
fawsfrsst g d 1 wewr g s wram
T g R e A e At @
T RATHI U w133 mi grer, w37
afss $197 T Fqaow § 9T TR
FESATZATAE | T FTH #1 0&
ST a1 wradfagy §T g% § 1 qF
Sz 71 7w AT 1 9w F agi
AT fF FET A w0 g e
garr Am gt § W fis woit gardeel &
w1 Faga g aff FTar g WA
gendl & ag ®r§ gIams A AaT
waart R %1 gEfad wafar geare
wg & e 3 oo gvew & gATg A
41| IR T K AT 7w fE
TS & HCF A4 T F IF & T 97
w74 w1 q¥ faar A1 wEwr ¥ 976
Taw & fagr &t 393 @ faar T
qgarfe:

“wwe |y

R A FF FET {1 IH TH T AR
A T FAT g1 TH W6 T afer

gATe FETT ot &Y A aoff
e ag & Fs ag Feft & fora o e
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for gaTt w¥w # £ &9 w7 qATE T
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i wrw w1 fes 1 ag e e yw oyt
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AN ke S w9 T A am
Lacil i

Bhri A. N. Vidyalanka; (Hoahlar-
pur): I rise to support the policy state.
ment of the hon. Minlster, T agree
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with what some of the previous spea-
kers have stated, and I do not think
that all that is, in any way inconsis-
tent with the policy statement. It is
quite a different matter that the hon.
Minister might not use such strong
language or may not speak with that
emotion which those hon. Members
have resorted to. But 1 think that if
we go through the policy statement we
shall find that it is not inconsistent in
the content and in spirit with what hag
been stated here.

1 do not agree with my hon. friend
Dr. Ranen Sen who said that this
policy was a weak policy or that the
hon. Minister was very much pres-
surised by the oil companies and so on.
I do not think so. In fact, this is the
fleld where the Government could feel
proud of what they have done. I feel
that two of our former Ministers have
made the greatest contribution to our
Defence economy from every angle;
first, is Shri K. D. Malaviya, who
practically brought India on the oil
map of the world and then there is
Shri Krishna Menon who had built up
our defence potential, which we know
and experience only today. Im the
shape of the Gnats and other arma-
ments produced in India he had deve-
loped our defence potentlal which is
immensely helping us at the present
moment, to face the enemy. Thesc
two Ministers have done a great job,
to build up our powerful defence
potential. Oil is also really connected
with the defence potential. Therefore,
the oil industry in all its essentials
should be considered as a national in-
dustry. It is so vital and essential not
only from the point of view of day to
day needs of the people, but also from
the point of view of our country's de-
fences. So, I think that there is «
strong case for nationalisation.

At present, the private companies
are utilising this industry for private
profit, and we know how they the
using it. Of course, we may allow
private profit in other flelds, but this
in the fleld whery no private profit

should be allowed, and where the con-
trol of the industry should not re-
main in the hands of foreigners. 1
absolutely agree with my other friends
in this matter.

It is true that there may be difi-
culties in achieving that goal. But we
are di,nu.ui,n' now only the policy, and
I think that our policy should be, and
I wish that the hon. Minister would
declare it, that ultimately this industry
is going to be nationalised, though he
may not nationalise the whole indus-
try today. That should be our policy
declaration.

If we go through this policy state-
ment we shall ind that there are some
very good features to which no hon.
Members have drawn enough atten-
tion. I would like to highlight those
points. One of them s in regard to
our achievement of self sufficlency. At
page 4 of the statement we fnd:

“The House will be glad to heer
that the country will be self-
sufficient in diese] oil before the
end of the Third Plan and our im-
ports of kerosene wil] also be sub-
stantially reduced before the end
of the Fourth Plan"

This shows that we are proceeding to-
wards self-sufficiency. I hope tha we
shall put forth greater efforts to
achieve this self-sufficiency earlier If
possible.

Similarly with regard to reduction
in the prices, we find at page 5 of the
statement that:

“We have also been able to se-
cure a substantial reduction in the
price of finished products. Of this
the most recent and perhaps the
most significant is an arrangement
for supply of aviation fuel from a
Western source at a discount of
nearly 24 per cent”

So, 1 think that there are good
fea in this statement. It has also
been stated that more refineries will
be set up, and the brightest feature is
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that Government are going to own
tlhue new refineries. Some indicatian
is given that some of the refineries
might be in the private sector or there
might be some foreign collaboration.
I do not mind foreign collaboration,
provided our grip was tighter. The
whole control on the industry skould
be of the Government. That Iy very
necessary. 1 think the Minister nlso
agrees with the speskery who have
stated that this is an essential industry
and we cannot afford to take any
chances in regard to thiz matter

Similarly, in regard to exploration
of new gites and new oilfields, the
pace is not as fast as that with which
we had started in the beginning. At
present, we are not proceeding very
rapidly, There is a gener») impres-
sion—I wish I should b, wrong—that
in the matter of exploration, the pace
is not as fast as it was in the begin-
ning. At least I feel go in regar) to
my state. There were a number of
sites where exploration had been go-
ing on in my own constituency, Hosh-
{arpur. 1 wish the work should o on
with the same enthusiasm with which
it was begun.

So far as distribution is concerned,
in consultation with the companies
they have planned it ou*. But at pre-
sent, the distribution position is not
satisfactory. Some of my friends
have complained here about this, bas-
ed on their personal experience T can
also say from personul experience 1
have been getting my supplies through
a Burmah-Shel] agent. But fer the
lnst three days he tells me tha* no
oi] was available. Om the other hand,
the Chief Commissioner assures us
that there was ample supply in the
eapital, that there is no shortage. But
every agency, every shopkeeper pleads
shortage. We do not know wha! is
correct. If this is our experience in
the capital, we can imagine what
would be the state of affairg in the
whole city and the country. Generally
people say that they are not getting
kerosene which has beccme so essent-
ial a commodity these days I think
this should be properly looked into.
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I know the Minister will say thot that
it is a matler for the state povern-
ments and local administrations, But
T would plead with him not to be
satisfled with that He should see
that the state governments and local
administrations did their job proper-
ly. After al] the Government gives
them the supply for proper distribu-
tion. If proper supply is not arreng-
ed, though this is not under the Minis-
try, the who's blame naturally cumes
on the head of Minister, on the Central.
Government, as they are the control-
ling authority, the ultimate authority.
So we cannot =it tight over this
matter. We should see that whatever
we had given to the state govern-
ments and local administratinns was
distributed properly and justly 'We
should see that this job is done eMcl-
ently, specially in view of the pre ent
circumstances.

ot wy fewd (giT)  wwd
WEEY, Y6 TR EATL AT W) A
§ = feofen, fom ofe o
¥ & fag v § oT% g
azart Y farow w1 T

£ Y g wfaT o1 o
o e ww ¥ i oft e fer
ot g ot 8 2wT & 1 qw e o
g fr IR wied W § W 9
ax arfan faar § fir aor & feofer
ot drer o oYk wwt omff £ 0 TR
w1 & s amt, 196 4 ¥ farra fenfem
gEt AW ¥ Iqwed gwT 9T IER W
arq & oert Wt & otw sfvwn
warTgET k| A v T ay e
fowren, wiwd wrer & W 9T,
fir qew & fenfe 1t Wit ot § oiv
feofer & e Towr o o
L4

#fes W W T & oA wwn
t fie gt st T wTmw T At
w | afer qrearr % o §, eqife
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1 ST wH I A qgy fewrd
% sare ot fegr g
Mr. Chalrman: Dr. Singhvi.

Shrl Warlor (Trichur):
conunne this tomorrow?

4852

Are we to

Mr. Chairman: Not tomorrow; the
date and time will be given later.

Shri Warlor: We want to  know
whether the unfinished items put
down for today wil| be srenslerred to
some other date or tomorrow?

Mr. Chalrman: The date and time
for further discussion of this question
will be notifled later on, in due course.

Dr, L. M. Singhvi (Jodhpur): If
thet is :0, Medam Chairman, 1 will
start todsy and will resume my speech
on the day which is fixed for the re-
sumption of this discussion

Mr. Obhairman; That is understood.

Dr. L. M. Sloghvi: Mudam Chair-
man, it appears Lo me tha: a subj.ct
So technical and ;o complexs as ol
policy of our couniry rarely gets an
opportunity to be debate by us. In
that perspective this shou.d be consi-
dered a welcome opportunity for on
these matters it is not always 1ot we
are able to express our views and to
question the hon. Miniter in charge
of these policies. It is true that we
raise questions now and then during
the Question Hour nbout & happening
here or an oeccurrence there bur 1o
be sble to debate the oil policy ag a
whole is an opponunh, which 1 think
we all welcome. 1 think | would like
to congratulate without any reserva-
tions the dynamism that has been
brought to bear upar the oil policy of
this country by Shri Kabir particular.
ly because of the great fillip he has
promised us he would give to the tase
of building up the petro-chemical
complex in this country. As a matter
of fact, | am a firm believer in the
great future of our industries, of sur
country, only on the basis of buildirg
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up a gigantic petro-chemics] complex
in our own country. Ii seems to me;
therefore, that in pronouncing and in
embarking on this policy it may to
some people seem ambitious at uhis
stage but when once it gets to self-
generating level it is bound to deliver
the results which perhaps arc not
fully anticipated and understood by
the country. The deeper implications
of the policles of this Ministry have
& tremendoug and ablding impact not
only on our present economy but cn
the future ¢of our economy. That is
the first point I wish to make before
this House,

168 hrs.

It mppears t¢ me that it was pointless,
in season and out of season, to cun-
demn foreign collaboration on the one
hand while, on the other hand, our
Government and our leaders make as-
siduous effo'ts to obtain as much of
foreign colleboration as possible. At
the same tiloe, it is true that by in-
viting foreig 1 collaboration we are in-

viting the foreign company for legiti-
mate activity and we are not giving
them licences to put us in a corner or
to pre.surise us or to dictate their
terms to us, It must be understood
once and for all that the self-respect
of this country is dearer to us than
any economic muddles we make, But
that self-respect is not contrary and
is mot counter to the self-interest we
puriue from foreign collaboration.
This is a matter which is not always
understood.

Mr, Chairman: If he wishes to con
tinue, he may do so next time

Dr, L. M Singhvl: Yes; on the day
when it comes up next.

1

Mr. Chairman: The time for discus-
sion of this motion iz extended ana
the date and time when it will be next
discussed will be notifisd in due
course.

1681 hra.

The Lok Sabha then adjourned till
Ten of the clock on Friday, Septem-
ber 10, 1965/Bhadra 18, 1887 (Saka).
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